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LOK SABHA

Wednesday, November 29, {1967/
Agrahayana 8, 1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

PARALLEL GOVERNMENT ESTABLISHED
BY Naca HosriLes

*331. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that the armed
Naga hostiles have established a parallel
Government in the Mao-sub-division of
Manipur and are collecting house tax from
the villagers in the surrounding MNaga
villages;

(b) whether it is also a fact that another
parallel Government by the Naga hostiles
has been established in Kangpoki on
Imphal-Dimapur Road and its armed
representatives have begun to collect
taxes from the local residents;

(c) whether it is also a fact that the
Naga hostiles have established still a third
paralle] Government which is issuing trade
licences to traders for licence fees varying
from Rs. 25 to Rs. 500 per licence;

(d) the number of such parallel Naga
Governments in existence at present and
the names of the regions where they rule;
and

(e) what is the locus standi of the hostile
Magas who come for MNegotiations with
Government vis-g-vis these parallel Naga
Governments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). There is no such parallel Govern-
ment. Instances of extortion of money from
local residents and traders in certain parts
of Manipur have come to the notice of
the Government.

(e) They are Indian citizens and have
noofficial position.

SHRI BABURAO PATEL : In view of
the fact that the Christian missionaries have
been responsible for all the trouble in this
area, will government think of the possi-
bility of withdrawing the Christian mission-
aries from the area and then negotiating
the problem with the Naga hostile.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : In the case of
certain missions, certain allegations have
been made. Wherever we have made enqui-
ries and found that some people are res-
ponsible for it, we are taking action about
it. I would not like to put the entire blame
on any particular Christian missionary.

SHRI BABURAO PATEL : Action has
been promised for a long time. In Bihar
American missionary Rev. Reilly said that
there was a secret pact between the Indian
Government and the Government of the
United States whereby Christian mission-
aries were allowed free scope to do con-
versions and to do political work. In
very anxious tp establish a small America
sioparies are driven out of the place, there
is no chance of any settlement there. I would
like to know whether Government would
consider the possibility for sometime at
least of sending these missionaries out and
then negotiating a settlement?

SHRI Y. B. CHAVAN : Generally about
Christian missions, foreign missions parti-
cularly, we have got a certain policy which
the Government are following consistently
in the last few years. The policy is, in the
case of those people in the border arcas
who are security risks, strict action is taken
against them even now. But in the caseof
others, naturally we will have to treat each
case on its merits with a little sense of
liberal attitude.

SHRI BABURAO PATEL : He has not
said a thing about the pact between the
Government of India and the Government
of USA.

SHRI Y. B. CHAVAN : I had read some
such statement which was attributed to
some missionary. It is an absolutely false
allegation. Certainly we will be taking action
against the man who has made that state-
ment.
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SHRI Y. B. CHAVAN : So far as people
who come here for negotiations are com-
cerped, certainly they come at eur invita-
tion and we are follow'ng that policy with
deliberation. 1 do not think there is any
thing wrong about it.

it 7T Fo = : A WERA,
i mefFsa s dedaraa
- AT AT G, A AT A
T FT Jqw e fremr oY ¥
wWafRrsadiRwmag ¥y
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SHRI HEM BARUA : May I know if
the attention of the Government is drawn
to the latest statement made by Mr. Phize
in London, after the breakdown of the last
round of talks between the underground
Naga leaders and the Prime Minister, to
the effect that now the real war of the
Nagas starts against India, in pursuance
of which statement the Naga hostiles have
already extended their military camps into
the Manipur area? Within half a mile of
Ukhrul they have built up a military camp.
In that context, may I know what steps
Government have taken to see that this
Naga underground movement is nipped in
the bud, since the Nagas have got a State
of their own and that State was established
with the idea that there will have to be
peace in Nagaland? But even after the estab-
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lishment of Nagaland, there is no peace
there. May I know whether the Govern-
ment are going to be very stern and strong
in the measures against these anti-national
activities of the Naga hostiles?

SHRI Y. B. CHAVAN : I think the Naga
problem and our attitude in this matter
has been emplained many times on the
fioor of this House by the Minister of
External Affairs. The position is very clear.
Mr. Phizo’s attitude we all know. It is
anti-India attitude and he does not possibly
like the negotiations that are being carried
on and the cease-fire agreement between
the Naga hostiles and the Government. But
our assessment is this. The cease-fire agree-
ment certainly has produced one good
result and that is peace in Nagaland.

SHRI HEM BARUA : Cessation of
hostile operations.

SHRI Y. B. CHAVAN : I am repeating
the word that you used; now you are asking
me to correct it and I am prepared to do
so. That advantage is there. It is true that
in the Manipur District, in some sub-
recently. The Manipur Administration and
the. security forces there are taking due
action about it,

DR. SUSHILA NAYAR : Sir, this
Mouse has often objected to the Magaland
problems being dealt with by the Ministry
of External Affairs. We have been assured
also that it will be taken over by the Home
Ministry. Within the country if the Foreign
Affairs Ministry deals with any inter-State
problem, it creates a wrong impression.
May 1 know from the Minister how soon
the Home Ministry will take it over from
the Ministry of External Affairs?

SHRI Y. B. CHAVAN : I-know that at
the present moment it is not the intention
to change it. This much I know. I do not
think I can answer this question any fur-
ther.

aft wew fagrQ awrdy :  asgw
“ilﬂlr ',llh'"' i1|l||31|' F Aav To fa
g 99 faeelt g &, @1 I F q
AT FTHL T A Fradiw gE, 3w A
s fRdm g | 99 A oaE
g § 5 & Wi & e g T
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It is a very fundamental thing and on this
question there cannot be two opinions.
Besides this, about other details of negotia-
tion the question may be put to the Ministry
of External Affairs because I am not in
touch with it,

SHRIG. S. REDDI : May I know whether
it is a fact that Nagas attacked -a mission
school because they sang National Anthem?
May I also know whether five pastors were
kidnapped because they did not toe the
line of the Naga hostiles underground in
their Sunday Sermon?

SHRI Y. B. CHAVAN : I have no infor-
mation of this particular incident.

SHRI 5. M. BANERJEE : May 1 know
whether it is a fact that still these Naga
hostiles in batches of 200 to 300 are regularly
crossing over to East Pakistan, getting
training from Pakistanis and perhaps the
Chinese, coming back to their land, pre-
aching hatred against the Indian Union in
various forms and are preparing for an
armed struggle against India; if so, what
positive steps have been taken to see that
these people do not cross over to Pakistan
and whether any security steps have been
taken, if so, in what regard?

SHRI Y. B. CHAVAN : We have dealt
with this question many times and it was
explained that very elaborate steps have
been taken from time to time to step any
organised gang going to Pakistan. Even
then we have found that they do figure in
small groups.

SHRI HEM BARUA : 300 is not a small
group.

SHRI Y. B. CHAVAN : 300 may be
the ultimate number of it, but when they
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cross they do not cross as 300. This is
the reality....

SHRI S. M. BANERIEE : Can you
impose section 144 there? You are impos-
ing it in Delhi every time.

SHRI Y. B. CHAVAN : Even if section
144 is imposed, the hon. Member knows
MMunbmkk, He is very clever about
1.

St Ho W MG AN & %
AT-ERETERT ¥ THT % gy
¥ it off o o oA v ¥ A
T A e g, faar @ F fF s &Y
wE ¥ sager #< far od oA F
AT =Tgar g R e gg wdr g At
oo feer & aradfla maAEE aTe
Tfowqy s & I e g 7

SHRI Y. B. CHAVAN : About the
detailed negotiations I do not know. But
I have no doubt in my mind about the funda-

mental question that there cannot be any
discussion about going out of India.

st qo Fo Wi : FAT WG, TR
T A6 ifedT ¥ amEa 7
et g sx e g e w0 &
fs a8 wrw@ ¥ sw @i 1 @ fad
Frra w1 HrE AT &Y d2r A g
MR. SPEAKER : The hon. Minister said
that he is not in the know of things.
st 3ito Wo WY : F ST ATEAT §
f AreE A FA SEeT RO @
#T 39 F § frayr &0r o9 ALY
fEg &< @ § 9k =ow AnmEE
AEA & ? T AHER FT Ig TP §
froagr & e At 5 AW &
fog #t @ & IR d=-stad &
T AT T =ved ! Fw 99 &Y
BT 1T AEAT w7 6 GO @b
AT @ W OAER ¥ a|ie § ?
SHRI Y. B. CHAVAN : Basically, the
Naga people are loyal to India. There is

no doubt about it. Maturally, we have to
see that their loyalty is strengthened.
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SHRI BEDABRATA BARUA : For a
very long time the Nagas have been playing
for time and in the meanwhile flying their
own flags and generally asserting their
i in various ways. Now that
we have used the word *‘cease-fire’" and
such international terms in Nagaland and
the Nagas have gone over to Pakistan and
also, it is reported, they have demanded
recognitiocn from People's Republic of
China :nd Pakistan to their Federal govern-
ment, is it not da.naerfus to continue,
however indirectly, this type of recognition
of the federal government which we have
been giving at present?

SHR1 Y. B. CHAVAN : There is no
question of giving any recognition to the
Federal Government as such. 1 think this
question was discussed many times and
even some mission of the Members of
Parliament went there, came back and said
that they certainly appreciated those dis-
cussions, because they have produced some
very concrete result.

SHRI HEM BARUA :
1965.

SHR1 Y. B. CHAVAN : May be in 1965,
but that result which has been achieved has
been stabilised. This is a fact that we have
to take into account. It is not enough to
talk things in technical terms.

=t gHo QAo WY : FAT WAt AERA
et g5 € fs o sfee avm @,
s @I T
=1 %1 AT @A & fAF 9 v gark
arq §, o %Y wr@ & @19 faer @,
3T &t Fqufa i € § 7

SHRI Y. B. CHAVAN : Yes, Sir.

SHRIMATI SUSHILA ROHATGI : It
is not possible to check every person from
crossing India to Pakistan. I would just
like 1o know from the Minister whether
he is satisfied with the measures taken
to see that it is not easy for the people
to cross over 10 the other side. What action
has he taken in this direction?

SHRI Y. B. CHAVAN : As long as I
do not stop every individual who goes over
to the other side, I would not be satisfied.
But it is not a matter of my satisfaction.

That was in
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It is a question of what is possible and
feasible and what we are able to do. We
are doing the maximum about it.

SHRI GIRRAJ SARAN SINGH : Keep-
ing the national security in view may I
know whether entry permission is refused
to such anti-national missionaries who are
creating trouble in these areas?

SHRI Y. B. CHAVAN : As far as the
national security aspect is concrened, 1
think mere suspicion is enough.

SHRI CHENGALRAYA NAIDU : Is
it a fact that the underground Nagas have
set up their army hcadquarters very near
to the Naga capital, as we have seen in the
newspapers ?

SHRI Y. B. CHAVAN : 1 have no such
information.

SHRI HEM BARUA : They have. The
Parliamentary team visited that headgquarters.
It is six miles away from Kohima.

SHRI KANWAR LAL GUPTA : They
offered tea also.

SHRI JYOTIRMOY BASU : It has
been alleged that this Naga uprising has
been organised by the CIA....(Interrup-
tiom)—you are feeling very cross about it—
under orders of the American Pentagon;
if so, what is the Government's reaction
and is the Government examining the
allegations that have been published in
different quarters?

SHRI Y. B. CHAVAN : I do not think
the CIA has anything to do with it. I do
not know what the CIA thinks about such
problems. 1 cannot speak on behalf of the
CIA but I have no information that the
CIA has anything to do with it. I think,
this obsession be better reduced to some
extent.

SHRI JYOTIRMOY BASU : It irritates
you.

SHRI SRADHAKAR SUPAKAR : There
is an impression that the underground
Magas are more popular than the | ful
Nagas and that they have received better
publicity and better friendship than the
peaceful Nagas, with the Central Govern-
ment. What is the reason thereof?

SHRI Y. B. CHAVAN : I cannot give

any reason.
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it e Ferg gy« 4T el WR R
Y 7g o § e araw & 7 oY st
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SHRI D. C. SHARMA : Three approa-
ches have so far been made to the solution
of this Naga problem. There was the diplo-
matic approach between the Prime Minister
and the leaders of the so-called hostile
Magas. They left Delhi during their last
visit in a huff because the Prime Minister
did not see them and also because they
were asked to vacate Hyderabad House
in which they were asked to stay. So, the
diplomatic approach seems to be far from
solving the problem. Then there was the
political approach. We conferred the pri-
vilege of statehood on the Nagas though
the population was only about 3 lakhs,
But that also has not satisfied them. The
diplomatic approach having failed and the
political approach having almost gone
overboard, may I know if the military will
be given a free hand in protecting the loyal
Nagas and in curbing the unlawful, trea-
cherous and treasonable activities of the
so-called hostile Nagas?

SHRI Y. B. CHAVAN : 1 think, the hon.
Member, while asking the question, took a
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lile historical survey of what happened
but he also ought to have taken note of
the fact that the military approach has
also failed. I will not say that the political
or the diplomatic approach has failed,
Things are settling in Nagaland and that is
because of the political approach to this
problem. Ultimately we have to see that
Nagas are Indian people and whatever
problem we have with them can be settled
only on a political basis.

SHRI P. K. DEO : Is it a fact that
some pegotiations have been going on bet-
ween this rebel government and the Chinese
for recognition and may I know whether
the offices of the Left Communists here
are being utilised for this purpose?

SHRI Y. B. CHAYAN : About the letter
part of the question he had better turn
his face and ask the question somewhere
else, but it is a fact that some people were
trying to establish some contact with the
Chinese. It may be possible, but there is
no question of recognition of that govern-
ment by us or even by the Chinese. What-
ever they do, I do not think we need attach
much importance to it.

st ST T At W AgRT A
FamaT & fF T g SR S
gL ARt & | o oy 39 fF Amm-
FE FT qET AT A AL @
& W% | AR SuFT it owe-
& ohaw fafaer & s amr g
et ggfaam e sar § 1 gafaam
AT 7 7Y g § | afe FaE @
A1 ATTHE FT AT T T IT T&EIC
#1 At ggrgaT ifgh 99 fadig &1 @@
¥ fad ag ¥ 7 ¢ ¥ &) 97 qwar
g 1 78 ot wow fn sran @ 5 Sy
TEAHE HATH ATMSE ¢ | 99 &1 0F
T Well §, F1E TN KATE § | @
g fofs & s s & )
I W sl § At § | TE 99
F% & gU ¥ feeeht & Al #
§ o g @7 Al w7 g o E
o s § 1 fRT ag wEr omar @
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that the negotiations have come to a diffi-
cult and a delicate stage. The House must
be taken into confidence.

Hd wgrem F g ¢ fF deraa sk
afte ey saw fge & aiv d
3T 98 fergem 1 o ST W R
# s 9 g fe oy awt feew
famt &= oY aitx Wt wrac A e
fast 7% 77 aX@ ¥ FERT = A )
MR. SPEAKER : He has already said
that he is not connected with the talks,
SHRI Y. B. CHAVAN : I have nothing

to answer.

SHR1 BALRAJ MADHOK : He does
not need your protcction, Sir.  He is stout
enough to defend himself.

MR. SPEAKER : I am only repeating
what he has said. He has clearly said that
he does not know at what stage the talks
are.

SHRI JAGANNATH RAO JOSHI : If
he evades the question like this, no negotia-
tions would be successful.

SHRI Y. B. CHAVAN : I am not given
to evade any question. I am not in touch
with the details of the negotiations. 1 will
not be able to say anything in that regard.

siwet ar@awa fogr - TR-am
FEaTd 7 w9 gt Tt @ fF amneie
¥ B I qIiHEaTT q9 T AT T
T AT qrfEaT § A 9T AT de
¥ IO T | FHIEHT AEET T
Fa F HTAR 9§ WY 8 T E |
T TR HeAT WEET W Fg N E Foam
T ) 9T TH AT FT AWEIL
Tg Wel WERA FT AT Ik fqwwr w7
21 I ] a1 TW a<g w9 @
# a1 AT § At IEETD ey F 92
TERIETT T TG T A & 99 @90
#1 o1 fF 7 a7 nfesaw sm @ 89
& wgw & w7 s fean o @ @
9 ¥ AT AT W@ A & 9% faars
e FTears w1 AE FY AT | oHR
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F 7 s & e e o< ¥ s
# ofge @aC oy IR | T waeE ar
ag gon £ g welr av oAk fawwr &
FEAAE FET AT I8 § A
I & gaL qrEE ¥ faer A §
# o WAy § 5 W W= w1 gaw
wrE?

SHRI Y. B. CHAVAN : Naturally, the
hon. Member has a right to know. 1 would
try to explain but I do not know how far
it will satisfy her. There is no question of
anybody giving any information to the
press from the Home Ministry as such.
Sometimes, the information also emanates
from the area itself, These people who go
there, naturally, go there insome sort of
a secret way, not that they go with any
publicity, etc. Even their activities do not
remain secret here. I can only claim the
credit of konowing their secret activities.
But, naturally, we know sometimes after
they do it. And these secret things are
not secret to the local people. Sometimes,
the things leak out from there also. In
recent times, no big organised group from
Nagaland has been able to go to East
Pakistan. That is one thing that 1 must
say. But I am told that some secret contacts.
have been established with the Chinese,
particularly, through the Burmese area,
etc. That fact is there. But this is a thing
which a very few people secretly do. It is
difficult to prevent it. Certainly, we take
steps to see that we can prevent it.

NeEw DeLHI MUNICIPAL COMMITTEE
+

*332. SHRI YAJNA DATT SHARMA ::
SHRI1 VASUDEVAN NAIR :
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether leaders of different political
parties in the capital have voiced their
demand for direct election to the New
Delhi Municipal Committec;

(b) whether this demand has been consi-
dered by Government; and

(c) if so, the decision taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) Yes, Sir.

(¢) It is not proposed to make any
change in the present arrangement.

=t awew W=t T HAT WBRT FT
T & fF Sawe # e §F A
33 sfwm w57 @< W gu & AR
T ¥ et FEfad ¥ 3w
fawrfar s Frafasr & geagar &
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¥ 2T JH T F1 71 wiaffe @ T
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| F Wl wET ¥ s A g e
ag o 5 3@ wrofasr & fad
qaET FY GG A FT A WY gBf
& a8 Faw o wfafafaal a1 e= &
fa? A F9 Fogae dW AT G- 0
& ¥ 57 awrd wf
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oft qwaw wat : ¥ I FT IO @Y
T | F T e e g F g
FY T FTAT AT | 3T ¥ ToATT
¥ @1y 5 T A7 fegww w7 F AR
g 9T i 77 @ IH a8 Y T
Tefd 78 & | fRNifaer Fefad &
frd < g¥ar & 5@ wferr & fod o
F41 T 17 IIAIT F 6 FSHF IR
Ftaw frar @ & § 9= sfafafagt
F AT #3498 99T aT a=e vefa
T 8, st ggfa wE &

MR. SPEAKER : Please point out which
portion of the question he has not ans-

wered.

oft qwae Wit : T fe wTonT &
T wEE 9 §;

MR. SPEAKER : He has amwered
that.

SHRI VIDYA CHARAN SHUKLA : I
have already answered. If the hon. Mem-
ber wants, I shall repeat that.

T e Freon § A FAE Iw
& T |9 FI0T 99 Tgr R O A I
Tl &, Irgiv amrd & | Awar off ¥
FA | F07 77 2 FF a8t 9T 85 9fa-
o ¥ afgs g =T 9T w©/
§ | aFR waT WY T qga A
FifRMmgem A agaR & 1 ™
T § 7 foeelt #Y uw fadiv aficfeafa
£ | TE UF SleT-HT TEET ¢ | W A
g a9 o mar § % agt 9% #1 g
T fFl 9 | T FOA F 99 T
it Gt afcfeafat dar g1 et of o &
f& ggr 7 F7 w9w F a9 smfar
gt 1 T AR g T F F7 o
feear mar & s 5w gfga ) a3+ &0
L w1 1 fEm At 10

st gWEw YR . T ST
aifede & fAF AoTW &< @99 §, |
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et & fod woee T8 s ana § 7
aifasT & fad woe s F 77 ¥
g g 9y & 7

off e w0 o o ST W@
FaTT T )

Moamiam g RE M
T it § T T W/
& ) 9§ AT M F fo
AT IFR @A EIRIRE
T ATt anfEdE ggt 9% & & Frearfasr
& fad 4lc 3 F T § ¥ A
Gar @t §

& feen wow e © afx mEE
[ GUYEF G Al § IAFT TEHT IWT
R Far g | 47 a8 Far & I e w
warer A & | T Tt W fad
afdfeafa & Fron a5 aq fear v 2
&g =& s S wfgd
Irgar ST IHRgaT 1 9 AG 2 )

st Tgeie fag wielt ;- T ooy
rcarfasr #1€ famfasr & &7 § a0
T FET § | IHHT BIH FAT AT,
art afe amfes gfaad 3@ w7
2 1 OR-BR FHal A Az # J@ AT X
FrfaETET F1 @ qEE a7 g
AT IR war Afwefed § @
% faesit ¥ gfafera o avg aoer &
W F 3T owr W6 ag §;
ST TS T AT G OF qhr A
semr wafa @ Fraifasr & fag
Tq FY S T1fed, a9 F I FE
¥ v favwa @

WY T oo 9 afwer & fed
T ¥ w wfafes amfe § s
I FIT Ao HfgsT uF Ty Sy
fawr faar & faer &4 § oY & ardr
At g 1 gg feaer a@ sEafa
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2\ & s § 5 el wEiea feafa £
o F1 |

oft faren =xw e T QAT FAE
THT FTOT 9 7@ faar § 1 fow A
F S g X @Y § I @ gU AW
St g oY qgfa awrd v g, o 2
g wwr @ g 1 R owron &
W ggfa 1 s T g, afz am-
frr geeg 9@ @Y & I FTCO A
LAl

//

i st - 1
X #§ afew ST @Ew SR F
X A FHG e AT T FT
e 99 FT A1 2 | S AE ey
wfafaed FAS w1 AWAT SE@T
4 fFe w1 W frgam § #2m-
Heq & are F ot <war amr § 1 #E
FeqT g W fggEam ® 999 § )
an 7€ foeer wfafaws w9 &
T FE FIOTITAE § | F IAFTC00
Y THH qHAT § AfHT AT TG
few a9 39 5w sfmeam # ot
FelHey § oqrfAs Ty |F @
fear 7wt & 1 oF ar 7g fdt fege
FRNAR A goromg ©
qOI A FE AN GH HET HK
FIH F AR FY TAfTE Oy w7
Ty afgwTe 9T w4 T FifE T@
F &N AT I FWFE A FAAL
A F ag smd-favmEed 9 ¥
TgT T § 0

iy ferery arcor et : AT wEE ST
AT 7 @ § | A9 A § | -
#z &Y oY FHEY § I FT I gL&A
AT F IW §, g9 @n o8 99 9
% Aaua T g |

it we foved : reaer wEIRa, g T
FT FaTa A @ W
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o A STAON | FEET W AT
A afad

it faarr wow g G7 FAfF A AT

YA § T g HarEy &1 F1§ g

T

oft vy fawd : FHER T T §
Al e AR A

it farer ooyt - ST & e o
warag ¥ we foar o § a sf-
FIC FY AT T TAE qE AT § | FHHC
Ta9q 98 T8l fF g A a7 A
H/E A T TR F T T HAw
E

SHRI M. L. SONDHI : Is the hon.
Minister aware that there are important
plans which Government have, as, for
example, the development of tourism etc.
and they also want to implement other
policies? What is required in New Delhi
is a co-operative attitude. But since the
NDMC is not responsible, it has, in fact,
adopted an intransigent arttitude and is
engaged in a lot of quarrels with the traders
and other private bodies here. I would
crave your indulgence to submit that the
hon. Minister in charge of tourism had
written to me that he could not intervene
in a certain matter because the NDMC and
the traders were fighting with cach other,
May 1 know whether this is within the
knowledge of the hon., Minister?

SHRI1 VIDYA CHARAN SHUKLA : 1
agree with the hon. Member that a co-
operative attitude is necessary, and we find
that the NDMC is acting in an attitude of
co-operation with various agencies. It is
precisely to avoid this kind of guarrels
that we have kept it as a nominatud body
80 that the work could go on smoothly in
this particular small area. -

As far as the quarrel with the traders
is concerned, it is not a quarrel over civic
amenities, but it is a quarrel about taxes;
the traders do not want to pay the amount
of tax that the NDMC has assessed on
them. '
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.. SHRI A. B. VAJPAYEE : No taxation
| without representation,

st daT F90 . AEAE AEiET,
Heft WET & F S =g e 85 9fa-
T St 7 faeer wefafadem & aw=x
TaHe TR @Y § W 9N T
I F §, fm a7 93 ag fem &
TAHEE AfUHT & g § AR IW@ w9
¥ w9 FT 8T E |

=1 faer a0 e ¢ S, A

SHRI BAL RAJ MADHOK : The total
population of New Dezlhi consists mainly
of big officers and a large number of class
III and IV employees of the Government
of India who live in special colonies made
for them. May 1 know whether it is a fact
that the NDMC which is entirely nominated
caters mainly to the interests and the
needs and amenities of this rich class that
constitutes hardly 10 per cemt in New
Delhii, whereas the colonies of the class
IV and class III people are totally neglected
and they have been demanding facilities
and amenities again and again? I have
myselfl seen those colonies and I find that
roads have not been built and bridges have
not been provided and so on and they
want that they should have their elected
representatives in the NDMC so that their
grievances also might be heard. Now,
they are completely unrepresented and no-
body cares for them. That being so, may
I know what steps Government are going
to take to see that their grievances are also
looked into by the NDMC?

SHRI VIDYA CHARAN SHUKLA :
The work of the NDMC is not divided on
these lines, depending upon the category
of Government servants.

SHRI1 BAL RAJ MADHOK : That is
not a fact.

SHRI VIDYA CHARAN SHUKLA :
Actually, within the resources available
they try to fulfil the civic needs of all the
areas. But it may be that in onc arca or
another there might be some deficiencies,
but as soon as they are brought to the
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notice of the NDMC action is taken to make
up those deficicncies.

SHRI D. N. PATODIA : The nominated
character of this municipal committee has
been justified on two grounds, firstly be-
cause most of the people are Government
servants and secondly because several Embas-
sies are there. May I know what disadvant-
ages are expected by Government in case
this municipal committee is converid into
an elected body? May I also know whether
Government are aware that in a similar
situation in Canberra, the capital of Aus-
tralia, the municipality is an clected body 7

SHRI VIDYA CHARAN SHUKLA :
That is a matter of opinion. In our opinion,
the work can best be done by a nominated
body in the situation which is prevailing in
MNew Delhi. It is mainly a matter of opinion
and we have our arguments why we should
have it like that, The hon. Member may
disagree with that opinion.

SHRI D. N. PATODIA : My question
was :in what respect does he expect that
this body will deteriorate if it becomes
clected? What is the difficulty?

SHRI VIDYA CHARAN SHUKLA :
It is a question of opinion. We think that
the working of the civic body will not be
as efficient as it is if it were clected.

SHRI VAJPAYEE : We are discussing
policy or opinion?

SHRI SURENDRANATH DWIVEDY :
It is not a question of opinion. He wanted
to know how under an elected body, the
administration will deteriorate.

MR. SPEAKER : He does not agree with
it. That is his opinion. Hon. Members
may not agrec with it.

St FAT AW T : HaAl AGET HY
7g wieA § & S Tadie ST qge
Ziawe gasee § A faeelt qefafre-
T SEH! 1S FT § A faoet &
% wRiiagfer FIfaE ¥ THo €e
e @Yo & AifAATW & ol F© AW
gL #1 faf f ag A fede g
arfgd ; & 7€ qo @ § 5w
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ag wfr § fr o e i § e
ot Fre Y ¥ S e -
wfea Fifaax ¥ fae & so91 TR
wef ¥ o7 w71 fF w O @, 4R
T F G N g IR 0 fee
& ? T A oF gd fawe & e
w1 5 358 a8 FT ghT, F A A
Tw T ? e A% ¢ A vy feelr &
TR TEEEH & T A g HA
T Tg ¥ FEgT Fm ST Wi
Fam ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : The hon. Mem-
ber has asked a very angry question. But
I can say he is completely misinformed
about this matter. Even in the case of
transferred subjects, particularly about no-
mination of members, the Lt. Governor
has certainly got some reserved rights. I
had a discussion with the Chiefl Executive
Councillor and there was some understand-
ing. Naturally I could not accept all the
recommendations he made.

SHRI KANWAR LAL GUPTA : You
dictated.

SHRI Y. B. CHAVAN : If making sug-
gestion means dictation, I do mot koow
how talks between two friends can be
conducted, There was certainly discussion
and some differences of opinion; I do not
deny it.

The hon. Member was wanting to know
what would happen if it were an elected
body. This is exactly what is likely to
happen, because politics will be introduced
n It

SHRI BAL RAJ MADHOK : Politics
will be there. If that is the argument there,
scrap the Metropolitan Council, scrap
Parliament.

" SHRI KANWAR LAL GUPTA : Only
Congress politics is there.

MR. SPEAKER : Order, order.

oft g™ I . FEew wRed,
Hd WERT ¥ T AW F IO H T
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2 fr xgh & @Y T goErd sl
¥t 3g ghawrd s g N afz 7@t
W A & Ifd ¥ af fodr g
fauer FAET aX o TEET AG AT TG
2 5 Smwa & gra st gAY g dear
£ SEY ST &Y da A gy S} T
I Arwad F favarg Ag g 7 S
ag g T AR e @A #
e F< § f Arwmd & S
N FWT T A7 AS 4T GV § ?

it farerr wreor e < 7Y 9 A w
f& Tl AU 1 awRT gl ]
& fad mw ~fwafer adr @
1 dm s Ea I
o qifafesd &7 gl § IOw AR
o & fed mifaafer adt <@ mr g
X va% fea fadg ofcheafear @
A% fawelt &

st wweA

+
*333. st vauie oy wreeft -
sfte Ho ¥ qW :
sfierlt et foogy -
ﬁﬂo ‘.o 'ﬂ‘ﬁ:

W qGSW WAl qg FOE AT P
s fF .

(F) ¥ 7 I7 T F @@ F
€ € & Fir furar T A oy #Y weATd
fafirw eqm q¢ gafea 1 o1 & §;
T

(@) afz &, ot sRfrs st
;N 7Y ¥ Av ¥ folt woee 7 w0
FHAEr W & 7

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : (2) and (b).
Replies from Governments of Haryama,
Gujarat, Orissa, Nagaland, Punjab, Uttar
Pradesh and Madhya Pradesh indicate that
there s no organisation on the pattern of
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Shiv Sena in these States. There is no such
organisation in any Union Territory. Rep-
lies from remaining State Governments
are awaited.

off voefie g wvesft ©  siwe, w0
T8 WAt AT B ag W § e f
¥ R

MR. SPEAKER : Only day before yes-
terday we discussed it here. If he wishes
to waste time and lose time on other ques-
tions, he might go ahead. But let him bear
this in mind.

it Tepafie forg vl : oY el a6
¥ &y wraEt & @y I ¥ R
ATYT F AVT I, AW F A= {0
A wEre ¥ afe ¥ @ Aw@ A
Farat & e ek o @ § AR I
W Faw T wravr § s ooeifas
W I R & ag ?

SHRI Y. B. CHAVAN : Naturally, while
replying to these questions I have to depend
upon the information I get from the States.
I have not got a reply from the other
States,. but certainly I have also informatien
from my reading of the newspapers that

‘these institutions are being mentioned in

the press.

st v feg Wil wr frew
e ¥ ww ¥ @i e ad
a o B3 At o\ ok g
wiudr IR F oo § faw
¥ afey gearr siag & & 1 T
AT T FTOw agr ¥ S @ 6
gER I fm v § @ w®
guda. ¥ G § ? O el 9% g
2 7 ug ¥ welt wgew ¥ ST [gan
g

SHRI Y. B. CHAVAN : I do not know
the details about the elections of Mr. Barve
and Mrs. Supre, but 1 have information
because I have: discussed this martter and
1 have correspondence with the State
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Government, that the State Government
has nothing to do with this organisation.

SHRI P. K. DEO : The Home Minister’s
reply is conspicuous by the absence of
those States from which we get reports
that such senmas are coming up. Whatever
may be the reason for the erigin of these
senas, socio-economic or other, it is a fac
that these are parochial organisations, and
if they are allowed to function, our country
will go to bits. Taking into consideration
‘this fact, may I know if the Hcme Minister
is going to revive the National Integration
Council which had been functioning some
time back and is defunct now?

SHRI Y. B. CHAVAN : I think it is
known that we propose to reconvene this
National Integration Council.

MR. SPEAKER : He announced it the
day before yesterday.

T AT FT AT AT § ﬁsv{
T § §FTT B atF & o maw
afFa g fTwis g w1 ¥
A FHEAT §, STV FTH G F AT AT
faaromm &R qregeF i wr g T
wrarg ? wfaeat 7 gar Wt 3 fw
T @ F i@t F fad o s
o frry mi § f adt T Y w7
fezr s, agT & W Fy A fear
HTQAT | I THY AT I GTHT A
aCE ¥R TEE, O ;oW wag
adrar 4 2 fr qdr ddfee -
e SR 7 & ST T
g fo s Owam F fod g
T HAT AT § avfem o & ey A
wr¥w 9 5% #dw F owar Y
wraT Ger g aw ?

SHRI Y. B. CHAVAN :1 entirely agree
with the hon. member that as far as employ-

NOVEMBER 29, 1967

Oral Answers 3392

ment is concerned, any Indian should be in
a position to go anywhere in India and be
cligible and entitled to get employment,
1 have no doubt about it.

SHRI HEM BARUA : Even for chap-
rasis 7 You know you do not have the right
to import people from other States.

SHRI Y. B. CHAVAN : [ am coming to
that, I have not completed my answer.

SHRI|Y.B. CHAVAN : As far as these
orders are concerned, I bave not exactly
gone intojthem. So, unless I see these orders,
I cannot answer what is their constitutiona-
lity etc. But at the same time, we must also
accept ome fact of life. For purposes of
Class 1V or Class III emplcyment, people
are nct expected to go cutside areas. It
is but natural that the lccal pecple should
expect to get ¢employment.

fHRI D. C. fHAEMA : 1 ¢m scrry that
the infaimaticn which the hen. Minister
has retailed to the House based on reports
from Governments and also based on some
newspaper reports is not fully correct. 1
think he should have depended for infor-
mation on his own special police. If
he bad done that, I am sure he would
have said that there are such organisations,
parcchial organisaticns, inseveral States.
But since he has not done that, and I have
no right to question his authority, I only
wa nt to ask him ope thing. Is he aware of
the fact that such para-military organisa-
tions like the ShivSena and others which
are called Akali Sena and such associations
which are functioning in some of the States
in India are something like those bodies
which were functioning in what was Ger-
many at that time, which paved the way for
the military dictatorship of Hitler, and may
I know if the Government is only depending
upon the information which they get from
the newspapers or isit aware of the dangers
that are inherent in the parochial organisa-
tions which are functioning in India ?
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SHRI Y. B.CHAVAN : The hon. Mem-
ber has not asked any question. He has
expressed his view. Asfaras his assessment
about this being a para-military organisation
is concerned, if they really become para-
military organisations in the full sense, cer-
tainly that would be a danger.

SHRID. C. SHARMA : Sir, [ asked whe-
ther he has any information from the States.
He has not answered it.

SHRI Y. B. CHAVAN : As far as the
information about Shiv Sena is concerned,
I have given the information tothe hon.
House many times here.

SHRI TRIDIB KUMAR CHAU-
DHURI : Whether you callit para-military
organisation or semi-military organisation,
itis well known that these organisations which
are coming up are engaged in organised
criminal intimidation, so to say of particular
communities and particular people who
are regarded as anathema to them. (In-
terruption) Parties also do this thing.
Now, have the Government at any stage
considered the desirability of banning such
organisations which engage themselvesin
this sort of activities ?

SHRI Y.B.CHAVAN : Asfaras violent
activities are concerned, I had given the in-
formation to the hon. House the day
before yesterday : that these cases of
violence are investigated upon and dealt
with accordingly under the law. As far
as banning is concerned, itisa very im-
portant question whether such organisations
can be eflectively curtailed in their activities
by banning. Persomally I feel—I am just
giving my provisional assessment of the situa-
tion—one has to deal with the situation as
it develops. As I said last time—I would like
to repeat what I said then—this question
is basically connected with certain socio-
economic conditions in different parts, and
also these parochial attitudes are encouraging
different parts because of political ccnside-
rations, regionalism, etc. It is much better
we constructively approach this socio-
economic aspect of it—that is my approach to
the problem—and constructively try to find
a solution to it. It is only by those methods
that we shall be able to control these things.
By taking very extreme action—I am talking
rather extremely about it—instead of era-
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dicating it possibly we may be encouragingit
At the same time, one has to be very cau-
tious, very careful about these things. Really
speaking, we should create a public opinion
against it. I hope this is a question where
the House will help us to do it.

SHRI UMANATH : Last Saturday also,
there was the Shiv Sena rally. What is the
immediate protection ?

MR. SPEAKER : Order, order.

SHRI SONAVANE : Apart from the
socio-economic aspect of the organisation of
the Shiv Sena, I want to know whether the
avowed object of the Shiv Senaisto oppose
the communist party in India, and therefore,
the communist party of - India, particularly
in Bombay and other places,'is against this
Shiv Senma and they want to vilify—(In-
terruption).

MR. SPEAKER : Order, order.

SHRI SONAVANE : The communists
arc against it and they are unnecessarily
implying motives to the Shiv Sena.

SHRI Y. B. CHAVAN : It may be a
legitimate reason for somebody to oppose a
particular ideology, but even in the
opposition of that ideology,. if we create re-
gional frictions in the country that is very
bad.

oft e ey : AT A AR wy
ag e § 5 agusTae 7 ot qifeer
Ffma & F faos I faamsse
foa & sa%1 %7 ag gar lav & qeEl
Wﬁﬁaﬁmm{ﬁﬁzﬂn—c{ﬁ
R, AE AT FTAT TR R A qHo Fo
gifest & =% AT F Ao Y
gfere 3 oo § T ¥ gETaTmar ?
T & § ag it s g e w
oz W s fe s fog &A1 w1 frmfor
&1 @I a1, I qHT FE TG F¥av
g WiRe 4, AT JqT AT @R
Fagrar v ag qmrfes s afas
aweaT @, 1 #ar ag A & ey
F a7 S F w7 TE A wrd e
ar dft woF A wERE FI Y



3395 Oral Answers

foafr, |7 ST AW F TW I FLEA
TFTT ¥ WEAT #1 qo0g F ¥ g
o far s ?

MR. SPEAKER : We had a half-hour
discussion and we spent 45 minutes on it.

SHRI Y. B. CHAVAN : About the so-
lution of the problem, 1 have indicated one
approach. ...........

st 7n fmd : TET A W@
AN F IR T @D

st gUEaC WE™  SEArd 7
F5 agr g, ¥few g aw o T,
FEAR TR T

SHRI MANUBHAI PATEL : Of course,
Shiv Sena is a parochial organisation which
should be curbed. But I do not find any
difference between Shiv Sena, DMK or
RSS. All these parcchial organisations
should be curbed (Interruptions).

MR. SPEAKER : Order, arder. He has
a right to put his question. I would allow
an opportunity to the DMK members also
to defend themselves.

SHRI RAJARAM : He must have a
budhi sena. (Interruptions).

SHRI MANUBHAI PATEL : There
is a bhim senag already existing beére.

May I know whether the Minister will
curb the bhim sena 7

MR. SPEAKER :
answered.

This need not be

SHRI LOBO PRABHU : May I know
whether you have considered your own
responsibility to maintain law and order 7
‘In this connection, I will remind you that
the High Court has held that the police offi-
cers defaulted in their duty to carry out the
provisions of the Cr. P.C. in respect of bail-
able offences involved in such agitations. Al-
though this discovery was not made by the
Home Ministry, may I enquire what action
the Home Ministry here and the State Home
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Ministry are taking against officers who de-
faulted in their duty to enforce the law, a
duty which cannot be overridden by any
political instruction 7 Secondly, I would like
to know from the Home Minister why
preventive action, which is also a duty im-
posed by the law on police officers and magi-
strates is not taken, so that movements like
Shiv Sena and other subversive organisa-
tions—I am not including the DMK  move-
ment—are checked before they  become
criminal ? Lastly, may I know whether
you will issue instructions in this respect to
take necessary action ?

SHRI Y, B. CHAVAN : He has raised
three points, Firstly, regarding what action
Government has taken against officers who
failed to enforce law and order, particu-
larly against those against whom the High
Court has passed strictures, if any particu-
lar case is brought to my notice, certainly
I will take cognizance of facts as they
come to my notice and certainly Gov-
emment will take serious action against
those who really speaking failed in their
duty of enforcing law and order.

SHRI RANGA : What about action
against those whom the High Court judg-
ment refers to ?

SHRI Y. B, CHAVAN: [ will certainly
find out and if there is any basic failure
on the part of any particular officer,
action will have to be taken against him.
Then, the hon, member asked, what in-
structions we have issued in this matter
to the State Governments. I have per-
sonally discussed the matter of Shiv Sena
with the Chief Minister,

I havz parsonally discussed, when certain
allegations were made about the failure of
policies, with the Chief Commissioner of
Bombay in this matter, and I was assured
that any offence or any violent action which
was brought to thzir noticz or where offence
was involved had been imvestigated. In
som: cases they succeeded in tracing the
accused and in some cases they did not.
Every incident in a great city like Bombay
cannot bg attributed to Shiv Szna. That
is what we will have to take care of. Offunces
are committed in a city like Bombay and
it is quite possible that in many offcnces
some non-Maharashtrians or Maharash-
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trians get involved. It would be absolutely
wrong, therefore, to  attribute all these things
to Shiv Sena. Thirdly, the hon. Member
asked what preventive actions are taken.
That is the duty of the officers concerned to
take preventive action. He has been
an administrator himself and he can very
well know that any preventive action against
any movement as such is very difficult.
About particular incidents, probably those
incidents certainly can be dealt with by
taking preventive actions. I'wastold thatin
Bombay in certain cases they have taken
preventive action also.

st el arew ;o wT AR AT A
FAAE ¥ FAFLT F g a9 G
g a5 THNE F WY §wew
T AEAT 1 9T AT GON-
TMAE  aEAE F WEE @
M P A AT @WE AW WL
% § qum IIiedt F @i, A Ee
& arge W, famam wee AT @ R
®1 AAA g Hel { A g@ A w
T e gaas #t wafew a3
@ g, 9% 0% frgw g fF ashfe
MR. SPEAKER : That is what he said.

sit werlle Ty © W7 9 a9 &1
wW § @Y gu & 9% aww SugE
g v o wg smwETEd & fEogw
qFT FT FHAAT TAEGT ¢

oft quawTE Ag™ : oY g, T4
wifow @ @R

SHRI V. KRISHNAMOORTHI : Sir,
as far as we in the DMK are concerned, we
are not bothered about any attack from any
Shiv Sena or Vanara Sena. I would like
to make that point clear. I would like to’
ask one qQuestion of the hon. Home Mini-
ster. Instead of renewing or recalling
the National Integration Council to curb
regional parochialism, if in the Unlawful
Activities Bill that he is bringing forward
an amendment is made 50 as to include
among its objects to punish any organisa
tion which has as its object preaching hatred
MBTLSS/67—2
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against any citizen of another State, then
that will meet the need of the day and there
is no need to revive the National Integration
Council. May I know whether he is ready
to bring forward an amendment to that
effect ?

SHRI Y. B. CHAVAN : This matter we
will be considering when we discuss that
Bill here.

SHRI BAKAR ALI MIRZA : In view
of the ineffectiveness of the National In-
tegration Council in dealing with communal
tension as is evident from the committees
that are sitting now and are enquiring into
the happenings in four States, may I ask the
Home Minister why the Home Ministry is
50 soft to movements and organisations that
divide and weaken the country like Jama-
et-Islami, RSS, Shiv Sena and other opera-
tions 7 Will they give the same treatment as
was given to Naxalbari ?

SHRI Y. B. CHAVAN : There is no
question of being soft or strong. Ithink
these are very wrong adjectives to be used.
In dealing with certain problems the question
to be considered is whether we are actually
dealing with them legally, reasonably and
effectively. The manner of giving effect
to it is the most important question. It
is not a question of showing danda in every
little case.

st gW AR WBAW : FAT WA
WEI3T F e 7 ggaATa Arg v I
T GTA AT FT TF JAT IATE TR
2 T 3§ ¥ 3w S AT
IAFT AT T §, TqT TWH I
q-TE FEAT § | TE@ AFRK FIIH
¥ oF W AT AOTE AR 1
IGFT FTH AT FTH T TF W HFIC
§T & | T GTHIT IT GO ¥
TRT BT F& I7 9 Sfqaw
oA &7 fa=r w1t g 7

SHRI Y. B. CHAVAN : Certainly, Sir,
we will take notice of all the organisations
which are likely to do these things.
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SHORT NOTICE QUESTION

STRIKE NOTICE BY JOINT COUNCIL OF
DELAT TEACHERS' ORGANISATIONS

+
S.N.Q.5.SHRI D. C. SHARMA :
SHRI A. SREEDHARAN :
SHRIPRAKASHVIR SHASTRI :
SHRI SRINIBAS MISRA
SHRI M. L. SONDHI :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Joint
Council of Delhi Teachers’ Organisations
has given a notice of strike from the 1st of
December, 1967;

(b) whether it is also a fact that the Delhi
teachers are demanding a revision of their
grades in accordance with the memorandum
that was submitted to the Prime Minister
on the 5th May, 1966 on which no action
has been taken so far; and

(©) if so, the reasons for not taking any
action on the memorandum so far and when
Government propose to take action there-
on 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) and (c). Government is aware of the
demand of the teachers for revision of their
pay scales. The proposal in this regard
was received from the Delhi Administration
in February, 1967. Since then it has been
under consideration of the Government.
But no final decision could be reached yet
because of financial stringency and other
consideration.

SHRI D. C. SHARMA : May I knmow
why some of these peaceful teachers, doing
their peaceful work in a very peaceful man-
ner, because they belong to a very peaceful
profession, are being arrested ? Is it not
a fact that they are being arrested under some
Bombay Police Act which applies equally
to those persons who interfere with law and
who are called goondas T ‘Why is it that this
is happening ?

DR. TRIGUNA SEN : Sir, you will
agree that I cannot answer this question
why they are being arrested.

SHRI S. M. BANERJEE : Sir, on a
point of order.
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SHRI KANWAR LAL GUPTA : The
Minister should reply.

MR. SPEAKER : [ will give oppor-
tunities to all of them to ask supplemen-
taries.

SHRI S. M. BANERIJEE : The teachers
are going on a general strike and when some
teachers are coming here they are being
amested under the Goonda Act. Should we
not expect a reply from the Minister when
a question is asked about it ?

MR. SPEAKER : He can put a separate
question or ask a supplementary when
he gets his chance. Now, Shri D. C.
Sharma.

SHRI D. C. SHARMA : The memo-
dum by the teachers of Dethi. .......

SHRI A.B. VAJPAYEE : Sir, the Home
Minister is leaving the House. You should
ask him to remain here in the House until
this question is over.

MR. SPEAKER : The Prime Minister
is here.

SHRI KANWAR LAL GUPTA : Sir,
you should arrest the Home Minister. ... .. =
(Interruptions).

MR. SPEAKER : Will you all kindly
sitdown 7 I will give you opportunities
to put supplementaries. There will be no
restriction.

ft waTeTE TR ST §E LT
qr IFT A ar fear @

st sew fagdr ey - SY-TE
qoA FTEATE A & 1 Wi i 7 qE
957w qo7 a7 fermeT fe Het s
& # darc 7 €1 g A off ez
YT HFTAN T § | AT HeAl AT
giu’mﬁ T &1 ag ¥ e

oft TeTite W 9SO #1
AT @t &1 ATg | A 33 g
TR {Y Te¥ Ter FToETa 3 |
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SHRI D. C. SHARMA : The memo-
randum was presented to the hon. Prime
Minister on the 5th May, 1966. May I
know by what laws of transportation or
communication or of inter-State relation-
ship this memorandum reached the Delhi
Administration so late and they gave their
recommendations on this memorandum in
the month of May 1967 7 If this memo-
randum took one year to reach from the
residence of the Prime Minister to the Delhi
Administration and back to the Ministry
of Education, how long will it take for the
memorandum to be accepted and given effect
to by the Education Ministry ? Will the
same law of one year apply to the Education
Ministry also ?

DR. TRIGUNA SEN : The demand for
revision of pay scales of teachers was exa-
mined by Delhi Administration, rightly
as Professor Sharma says, and sent to the
Ministry of Education on the 6th February,
1967. The case of the teachers is that they
have not had revision for the last 20 years
whereas in other States revision has taken
place. It came to us on the 6th February. .

SHRI S. M. BANERJEE : The Govern-
ment has been of the Congress for these 20
Years.

DR. TRIGUNA SEN : ......and since
then it is under the active consideration of
the Government. The members and the
Joint Secretary of the Joint Council of
Delhi Teachers' Association saw me on
the 23rd September, 1967. We had 2 long
discussion and I did write to them after
the discussion—I quote—

“In consonance with the discussions
that you and your colleagues had with

SHRI D.C. SHARMA : You wrote to
me also.

DR. TRIGUNA SEN :Isent to you also
a copy-

“I feel that it should be possible to
arrive at a decision in principle on the
question of revision of pay scales of
Delhi teachers within a period of two
meonths,”
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Since then the Government are comsi-
dering this, But the Council put forth
several grievances, though in the body
of the reply to the question only the question
of revision of pay scales has been referred
to as the main demand. I made it clear to
the teachers concerned and to my friends also
that 1 have always believed thatthe quality
of education will not improve unless the
status of the teachers and the conditions under
which they serve improve,

SHRI S. KUNDU : Practise it now,

DR. TRIGUNA SEN :1told the teachers
and I believe in it that any investment in the
improvement of these conditions and the
status of teachers to my mind is the most
productive investment we can make in edu-
cation.

SHRI NATH PAI : That is what all the
three Five-Year Plans said also.  What
is needed is an ounce of action and not a
ton of platitudes,

DR. TRIGUNA SEN : We have to take
into account a number of basic considera-
tions : firstly, how do the present scales
of pay of Delhi teachers compare with the
scales of pay of teachers in other parts of
the country; secondly, what would be the
implication of a revision of the scales of
pay of Delhi teachers on the pay structure
of Government employees; and, thirdly,
the resources positions. These three things
we have to consider., We also discussed it
yesterday; everyeday we are considering
these. During these two months 1 have
collected all the information about the
pay structure of all the States, particularly
of metropolitan cities, They are with me.
Before I say anything, I must say that I
totally disapprove of the agi I app-
roach adopted by the Delhi teachers. 1 feel
this is not the approach which the teaching
community can justify in any circum-
stances, particularly when we are seized of
the matter, looking into the whole situation
with the utmost sympathy and care which
is known to tne teachers themselves, I am
prepared to meet the delegation of teachersas.
well as the Members who have given notice
of this Short Notice Question any day to
discuss with them, to place facts before them
and to be guided by them.
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ot s wreh s, TER
#1§ 3¢ A8 5 go@ T gl
I 2N F fa7 Frf o EF g awA
f& o & € At w1 fawrior faw
Bl H @, S9! gEa A WEuNA R
faw arfe g o= 1 Sfe S oW
=91 g€ 20 a9t ¥ fFedt TFC R TAF
T A gfe a7 Ferowr faelt &
foasl 1 grC FC 5@ T8¢ F1 gEgAH
#YT YEA FT A ST 98T | fwEr
Hr ot 7 oWt amwrar fr foest
SUTET § AR 99 UF Afqded Awr
a7 IqF AR 9T g faam R @
§ drcagrafe W SR wefm W
& Femt wY QU ¥@w e @ Q@
Tz g™ A fad, @@ I agfa
21 FT AT wef ¥ fafma &v &
HEGHT &7 §T AT AT AT B
ST F FI AEEHAT I A
gt 1 AfFT v aY ag gfe aws a4,
7% af@e aR v o faafg
T T AT GTHA § | AY 7 Tg AT
sgw g & s s o feest
SRR A S Ay Fmr § 7 & e
g ¥ fF TR T qmradt §
xafay %1 ¥9 SEF T @ @
a7 ¥ fagie &1 7 fowst s Y
fo? «1 = 7@ &) afe @wre
FWE N feaaqua ¥ ¢ sneamost
T AT HH IGET I IAAT a7
Y FA AW v {fae |

DR. TRIGUNA SEN : Taking the entire
data into consideration throughout the
oountry, the conclusion is inescapable that,
by and large, the salary scales of Delhi
teachers are about the best in the coun-
L 45 (Interruption)

SHRI ATAL BIHARI VAJPAY EE
Question.

Punjab, Nagaland and Manipur,
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SHRI ATAL BIHARI VAJPAYEE :
In Himachal Pradesh also.

DR. TRIGUNA SEN : But cven then,
I agree, this best is not adequate in the
present situaticn to attract suitable and quali-
fied pecple to the prefessicn if we sincerely
desire to impzrt true educaticn to the children,
We are thinking seriously about emolu-
ments and savice cenditicns cf teechers
throughout the country, As I said, 1 am
prepared to meet thcm and discuss with them
and placethe facts before them.

st swmdit ;e ;- sLg wgRy,
o9 F A AT GAT | AU AT AgT
ez q7 fF foeet wwmes 3 w0 foe
aodt & gl cw 9@ & ey wEl
TF NS § ! IEd AE L 9 fean
a7 AT FITET 7

DR. TRIGUNA SEN : As 1 said, it is
not possible to accept the recommendations
of the Delhi Administration,

oft awmEe wrelt @ sne T o
X EXE &7 ITT AT @I AN
e foas o gearer AW & @
AR o TWHFW AWA % ! F©
TARY a1 @ FF T aw T EREE
nE g7

AN HON. MEMBER 1 What are the
recommendations ?

DR. TRIGUNA SEN : They have pro-
posed different grades which are surely better
than what there are now. But it is difficult
to accept them in tofo.. ... w .. .. ((nterrap-
tiom).

AN HON. MEMBER : How much has
he accepted 7

MR. SPEAKER 1 He has answered it.
Shri Srinibas Misra.

SHRI SRINIBAS MISRA iDr. Triguna
Sen, when he became the Education Mini-
ster, promised that if he does not remove
their grievances within six months, be will
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pack up to Varanasi, Is it not a fact that
this assurance was given but it is not ful-
filled ?Is it not a fact that the difference in
salaries of Delhi college teachers and Delhi
school teachers who are of the same quali-
fications has gone on increasing during the
last 20 years and that the scales of pay of
school teachers have not  been revised 7

DR. TRIGUNA SEN : I request the hon,
members who are very sympathetic with the
teachers as I am, not to press for this in-
formation. As I said, I have collected the
data from Madras, Bombay, Calcutta and
all metropolitan cities. We must consider
all of them together; we cannot just think
of the teachers of Delhi as a unit. That is
why I make this offer. Iam agreeable to
meet them, sit together and evolve a formula,
any day......... (Interruptions).

AN HON. MEMBER :

DR. TRIGUNA SEN : Yes, tomomrow.
1 do not mind.

Tomorrow 1

SHRI M. L. SONDHI : The unrest of
the teachers in the capital city puts us to
shame in the eyes of the world, I should
like to know from the Minister whether his
present attitude, as indicated in the remarks
made just now, does not amount to a viola-
tion of the assurance given by the previous
Education Minister when the previous Lok
Sabha was discussing a measure on educa-
tion in Delhi, when it was clearly stated that
education in D:lhi would be provided in
such a way as to make it a model for the
rest of the country, He can look into the
debates and he will find this written there.
Therefore, I would like to ask the Minister
what specific steps the Minister has taken
himself to improve the service conditions of
teachers in Dzlhi on his own initiative since
ultimately this matter is his own responsi-
bility and he caonot pass it on to any
one.

DR. TRIGUNA SEN : If it is the policy
of the Government to mike D:zlhi a model,
so far as teachers are concerned, I stay
by the decision of the Goverament,

Y Ax draaf & A4 A7 ¥
qa ¥ g0 g (F fad faet § g =Y

afes IX WX T HeqIF  AIAMETA-
frrdt sidarfgat st @E -
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ot sz fagrdt AN ;e 3

st W W WAl §O @@ W
sifog | SE¥ 9Y 999 € ST W@ <
TGA LT HLTE FT G | 0 =g
T EWG AT § A AR A
%7 Atfeq 30 & 1 T B A ) afew
AT F2WT F A Tg A & | A5
TR § 454 § av 50 Nfawa ¥ sy
%% Q7 § @ T gwaww fafrex
FEATIFT FT F1E AT AT A ¥ R
T T 57 fawamq g ST AT AT
wTHE farsg 7% & FfF ag=
weft g EAT A A7 * (snaww)”
&Y I9F AG-aTq A AEYTTE ATH -
Hifaw w1t & fgear 3 §, g Gl
R A 7 F) 70w g FA F 0gA I
qafes a7 OF FAF IATC a1 qAv
w1f & 3¢ {5 foag ¥ ag odfew
st § fger a9 @ )

DR. TRIGUNA SEN 11 do not believe
that there should be any Act for this pui pose.
I totally disapprove of this agitational ap-
proach by the teaching community, I can
only appeal to them that, if they have got
any difficulty, they can meet me; I am pre-
pared to meet them round the table, discuss
with them and finalise it.

SHRI DATTATRAYA KUNTE 1 Is
the Government prepared to accept any
of the recommendations of the Delhi Ad-
ministration and if so, which are those and
how long will it trke for the Govcrument
to come to a final decision on this 7 An
early action is called for as the suike is to

‘begin the day after tomorrow ?

DR. TRIGUNA SEN : I have, through
you, Sir, made an offer that I am prepared
to meet them tomorrow, if they so desire—
members of the teaching community or
their delegations. Any member who has
given notice of the Short Notice Question can
also come; I have no objection,

SHRINARENDRA SINGH MAHIDA
May I know whether it is a fact that the
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examinations  are
December ?

to begin from Ist

DR. TRIGUNA SEN : Yes.

SHRI S. KUNDU : The hon. Minister
has said that he would give 2 hearing to the
teachers, What 1 would like to urge on
the Minister precisely is this, For the last
20 years, the pay scales of the Delhi tea-
chers have not been revised whereas the pay
scales and ecmoluments of other teachers,
the terchers of colleges and University of
Dethi have been revised, From 1962 till
this day, the pay scales of the other teachers,
particulary of the college 2nd University

teachers, have gone up from Rs. 100 to Rs.380.

It is well known tothe hon'ble Minister
that particularly the pay scale of a primary
teacher in Delhi is less than the total
emoluments earned by & Delhi chaprasi or
a Delhi constable. This is really shocking
and humiliating, In this case for what Dr.
Sen as an educationist I have all respect, but
as a Congressman [ do not have, But I hope
as an educationist he has the sympathy and
kind-heartedness for the teachers and would
specifically announce here what he is pre-
pared to do in concrete terms so that the
country may know it ie. for the benefit of

" the country.  Therefore I would request the
hon'ble Minister through you, Sir, to
announce here that while he will be dis-
cussing this matter, he is definitely going a
step ahead to revise the pay scales.

MR. SPEAKER : You want an announ-
cement here and now 7

SHRI S. KUNDU : I want him to accept
theprmuph That he said he would discuss,

DR. TRIGUNA SEN : I have accepted
it, Sir. Surely it will be revised. Whether
it is for their benefit or not, I cannot say.

SHRI NATH PAI: Is it going to be
dowaward ?

ﬂﬁ!‘miﬁl : Feaw WERY,
faeelt & 35 g arema= § A< 20 w19
¥ 37 ¥ ¥4, a1 A wgeT 7 Ty
g, T 3§\ wF war ghEfed
=g ¥ foow 9 § @t ac @ a7
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& F a9 g oo
#wm fafaet & wrgaew fefedt ot 2
Fq & I 78 7T aw § AR A }-
& famy §iF wifed, e wed
Fafet g 7 ATt ? gok wRA
forfrey &Y wramd & farg s < Ty
T & 7 W HeAl WA B AW
¢ fF 20 o9 @Y dome o feell &
9 & Y3 7 91 feweew a1, g e
™ T g, tafed S W

fraR, =1 5 wERT  wE
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wAE ®Y o awg w1 oA fAae
fr ford geare A8t 7

DR. TRIGUNA SEN : 1 have said that,
Sir. 1 mentioned ‘Geverrment”. It means
the Educaticn Ministry, Finance Ministry
and everybedy corcerned. We are dis-
cussing this matter. He knows it. But
he is trying to draw me to a particular
point. We are diccussing this matter—how
we can sclve it. And I appeal to the tea-
chers to withdiaw the strike nctice, not to
go on strike, and as I said I am prepared to
meet them even tomorrow, day after or any
time.

* AN HON.MEMBER : Even today ?

i

o AT Y . asw wEwd,
77 qF qEigaT g9 Q8T 4r |
o faf=t & e fefd &
ferar & v 9-cew fande @9 =nfgd

MR. SPEAKER : I think Mr. Gupta
will take the initiative. He said he is pre-
pared to meet. Some of you may take the
mitiative.

SHRI KANWAR LAL GUFTA : We
will take the initiative, Sir, but my pointed
question was : whether the Educaticn Mini-
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stry has written a letter to the Finance Min -
stry recommending their case. That is the
particular question.

MR. SPEAKER : No, No. (Imterrup-
tions).

DR. TRIGUNA SEN : Naturally, we
are discussing it, Sir.

SHRI BAL RAJ MADHOK : The
hon’ble Minister just now said that he is
very sympathetic to the demands of the tea-
chers, bat there is the question of financial
stringency. May I know, Sir, whether the
total revenue the Central Government gets
from Delhi is about Rs. 80 crores and the
total disbursement by the Central Govern-
ment to Delhi Administration is Rs. 35
crores 7 Infact, in view of that, may I know
why the Central Government, when it
gets so much income from Delhi, should
pot give some more money to the Delhi
Administration for giving better emolu-
ments to the teachers 7

Secondly, may I know whether it is a fact
that the Dclhi Administration has suggested
that, if they are given the freedom to make
use of the economy that they make which
they will do in their own way, they will do
it and they can partially meet the demands
of the teachers, but this suggestion has not
been accepted ? They are told, “Whatever
economy you make, that economy will
come to us; You cannot be allowed to use
that economy in your own way™. If that is
$0,isit nota policy of dog inthe manger
and is it not wise that that policy is given
up ?

DR. TRIGUNA SEN : I did not say
that we are withholding it only on account
of resources position. Sir, I cannot ans-
wer this question, but, as a layman I feel that
the resources of one place are not meant to
be utilised only for that place. We consider
India as a whole. So, his approach, I am
sorry, asa layman, I cannot approve of
{Interruptions).

SHRI BAL RAJ MADHOK : What
about the second part of my question,
that if the Delhi Administration makes eco-
nomy, will you aflow them to use that eco-
nomy for improving the emoluments of
teachers ?
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DR. TRIGUNA SEN : I think it is for
the Finance Minister to answer. I cannot
say.

oft \leT wTe IO e wEYw,
# o WRar § fF o feeet ¥
HATTHT FT TOT-UHR F ATAT T
&7 fiw frarer @ & 7 Ay
fazdt arf & fF I & a7 T
Y H—To T Fro—=T FTHT Tfed,
WAITI, F§ TE© I IA4T FAAT
@ g 7 TEe Ao g ?
T TE FAT AGIGT A g4 AT Y
I fra a9 & frowae fear &,
N At & v g, ey w-_r
giaaw faedr arfed ok ¥ saar )
T faer @ g7

MR. SPEAKER : Will Shri Onkar Lal
Berwa sit down ? When I am on my legs,
he should sit down.

st disTC AT a7 @ e ARy
T § I AR qaT FWF 5 TR
sl S faer @ & 1w IO
fe sma aromd S & wr ¥
WA F@ 1§, AT LT, T
wara e O

MR. SPEAKER : When the question is
addressed to a particular Minister, I cannot
compel the other Ministers, because they
are in the House to answer. I have mo
right to compel them.

St WiETT o ¥y Jerw  wEEd,
TR A AW AWE I
i'lfgi""'"

MR. SPEAKER : The hon. Member
may kindly sit down. It is very unfor
tunate that he does not understand what
I amsaying. Itis true that theother Mini-
sters are there. But let the hon. Member
show me under what rule I can compel
another Minister to answer it. The ques-
tion is put to the Education Minister, and
I can ask him to answer the qosstion.
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Today, at 4 p.m. the Rules Committee
is meeting, and I would request the leaders
to come and discuss. If the House gives
me the power I can ask anybody to get up
and answer and any question could be put;
I do not know whether if anybody puts up
any question any Minister will be able to
answer. If it is possible, I do not mind; but
I do not think that any Minister anywhere
in the world will be able to get up and
answer any question at any time.

ot s fagrdt aeRdt  : sreaw
g, § A @ y g g iw
e frfradt s19a< &7 F fod faaw
@ FT I | Afer st sree P Het
Y geT Mt g A afz fwer w4 IE%
TAH gug T €, O = A A
w1 +19 7€) ¢ f frr der & A=
Ffad ad | @ g F TS
aifgg, fooet & #1E s@saeT 765 &
FegF 1 feamaT ¥ geaw @
o © e—afe s suT fear s
99T AE @AY g AT FAMITFATT
O ANFMAT T F ¥ (o7 -
FX FT |

MR. SPEAKER : Anyway, he has given

whatever answer he could. I cannot com-
pel any other Minister now.

=it wew fagrdt Trgdy : FEoee
T g 4 g, dfadi ® 3o
fagre @z ST ¢ aTaEt &

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): If you
ask me to reply I shall definitely give the
reply that is with me. I would like to give the
information to the House but only if you
call upon me to do so.

MR. SPEAKER : I shall be very happy
if be can give the information and throw
some light on the matter. The strike is
beginning the day after tomorrow, and every-
body is naturally concerned, including the
Members on the Congress Benches and I
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think, everyone of the Ministers also; natur-
ally, the Education Minister is also con-
cerned at this and he is prepared to talk to
them tomorrow. Therefore, if he can
give some information, the whole House
will be very happy, and I would also be
very happy.

SHRI VIDYA CHARAN SHUKLA :
As far as the arrest of the teachers is con-
cerned, action has been taken by the Delhi
Administration without any consultation
with the Central Government or the Home
Ministry. We are not aware of the sec-
tion, the rule or law under which they have
arrested them. As regards complaint about
maltreatment of teachers in the Tihar Jail,
I have no information at prescnt but I shall
definitely make the enquiries.

SHRI D. C. SHARMA : The Delhi
Administration is Jan Sangh administration.

SHRI S. M. BANERIJEE : Apart from
giving the strike notice, as was known
to the Education Minister, a batch of tea-
chers, four in number, was on hunger-strike
for 24 hours from 23rd November, 1967 and
this will continue up to the 30th and it will
culminate with a general strike on the 1st
December, 1967. I am happy that the
Education Minister is prepared to meet
them. Itis quite clear from what the Home
Minister has said that this action has been
taken by the Delhi Administration and the
Home Ministry is not concerned with it.
Before negotiations start with the teachers,
may [ get an assurance from the Prime
Minister that all these cases against the 12
teachers who have been arrested under the
Goonda Act—they are the builders of the
pation but we find that thcy have been
arrested under the Goonda Act—will be
withdrawn ? Will the hon. Prime Minister
intervene in the matter and see that the
cases are withdrawn before the Education
Minister has a talk with them ? I would
like to have a sympathetic assurance from
the Prime Minister in this regard.

MR. SPEAKER : The Home Minister
has stated that he will look into it.

SHRI 5. M. BANERJEE
withdrawal of cases.
her.

: It is about
Let a reply come from
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SHRI KANWAR LAL GUPTA : Kio-
dly allow a half hour discussion on this.

MR. SPEAKER : I cannot promise now.
Let notice be given.

SHRI S. M. BANERJEE : She is pre-
pared to reply.

MR. SPEAKER : No, she is not.

SHRI S. M. BANERJEE : Can the
Minister of Bducation reply then ?

MR. SPEAKER : He put a question
about the arrested persons being released
and he wants the Education Minister to
reply ?

SHRI S. M. BANERJEE : To create
favourable canditions for negotiations.

DR. TRIGUNA SEN : He has asked
¢ a question. I was told that the teachers
were arrested by the Delhi Administration.
1 do not know, For his information, I
T can tell him that when I read the news
about 4 teachers having gone on hunger
strike in the papers on the 25th morning,
I myself went to meet them and discuss with
them, 1 did not find anybody there. I
scarched the whole compound and came
back., Then 1 was told that the Delhi Ad-
ministration had arrested them, So I could
not talk to them.

SHRI1 S. M. BANERIJEE : I am talking
about withdrawal of cases,

st g fag Wt o Sl o A
wgrf® seqmas} SYaaryr F oF AW
AXMAT I TR T AR ITRY
g foaadr e g 1 @
g W Fgr s SEET I H
FE WgEWl T W ST oW,
W W g 1 W g | W\ Har
A qg A A TN FG FF AR
Ifqs v § oY TG ALATIHY FTE,
TN I AR free T ag ST IS
- AT T AT NEA § AT AEN ! A
-ff, &t fec wra A oo wfgd
f& oo gaH wiw A W oEE
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gad I 18 fF aemst J ) gza
T N, T g A @,
qEe W A 1oE e Y gEaw
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¥ g TAAT B WY 9ITT \ WTHAT
Ry F fevmr F 1w amg &
9 a6 A T goardl A & We
TXTAE IR AT A AT AW ¢

DR. TRIGUNA SEN : 1 bave never
said, ‘let them withdraw the strike; then
I will do it". I rather appeal to them to
help by ending the strike, 1 am prepared
to discuss with them whether they withdraw
it or not.

=it firg g W ¢ I Y
W wAafa a8 g aEgfE aw wg
WUET IgT I ATAT § AR A F AT
AT WATE, o (6T a8 IEFTEATH
FH FINGA FE § 1@ I3 A
& 5 ot Fgzam @ 91 @ g
araEs g fe aoff § 999 ST e
A | T G AT ST W TR
g *4h frag avwifen ggaer =
a7 | ?

MR. SPEAKER : Shri Nath Pai.

SHRI NATH PAI : My question is very
simple. It seems there is a paucity and
shortage of resources, but it seems, at the
same time, that there is an abundance of
sympathy. I do not think that the tears
that the Education Minister shed were croco-
dile tears. I suspect that he was really very
sincere (Interruptions). I did not say ‘I doubt.”
The Professor should know that there is a
difference between ‘suspect’ and *doubt’.
1 suspect he is really sincere.

In view of the widespread sympathy that
is flowing in such abundance in the House
from all the Ministers, may 1 know whether
as an earnest of their sincerity and to create
necessary conditions, they will take the
first simple step, which does not require
any resources, of releasing the arrested men 7
(Interruptions). 1If the reply does not come,
I shall quote the Constitution, If
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shelter will be taken that this is the action
of the Delhi Administration, it will not be a
fair enough reply because law and order
comes under the Union Home Ministry.
Let the Prime Mimister or somebody else
say ‘that since we want to end this unhappy
episode, we are going to release them so that
the necessary background is created.’

! IR B AAT ATEY | FH @Y
Fifaw w1 AqEFT A FTRA & P

SHRI VIDYA CHARAN SHUKLA :
I have already said we would look into the
matter. (Interruptions).

SHRI NATH PAI : What an amazing
reply |

o\ WY SAR : foEw w7 o)
#i § I uw wiT qg e g fE e
Y faedt wywrm Y, faesit e foe
#t A wgrEaT wrw, d= feer o
W qwdr §, I amr Y feet
s ¥ srecarc § fear o | gwq
w1 SF T Ay oA § 1 F el
TR F S wrgar g fogw A
FAITH T TR FqAT FYE TF T8
& 1 forrt Y gy Wi § AR W
1 R aK xfarad @ feamdar
AT, AGAT A AT A FAH, AR
i wfoge w1 fors fFmr, oW
WL THAE & o faeeit & formret
X @ feqrdarspm 7 4% FaXH
& ga 1 & TS {5 foe diw wdet
q A9 Gl ¥ ¥ F T Afadl aF A
ot gfaar &1 9wo frar § Asa T
oY GuT @9 g, I6¥ SueT 44T &9
TR § AgH S | F7 A iag i w7 wwor
F G99 sTarf w9 A aw@r
2?

MR. SPEAKER : Thatis not part of the
supplementary.

ft A GAAN : FeOw WD,
T T &7 94t qFT Aifgqd | Faw
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fare foar mar § foew adit
q?

MR. SPEAKER : If youdo not have the
correct figures, you say that,

DR. TRIGUNA SEN : 1 am told that if
we adopt the pay scales as recommended
by the Delhi Administration, it will cost about
Rs. 95 lakhs,

SHRI A.B. VAJPAYEE : Only.

DR. TRIGUNA SEN : As [ "explained,
it is not only the resources position, but its
effect on the teachers of the other parts has
also to be considered,

off W HAEIR ¢ T AT AT A
g a1 fowst @ s owiw g fe
i TP F el oY et oA
FHS T OE, I AR A AT A
T § 7 owEE ¥ w1 e
T —w T A g g !

st vy foed : GO sgEEam §1 W
§ 1 —GT ZAWT SEeET T AW IO
qT & Sux fad s ?

DR. TRIGUNA SEN : As I said, there
are also these administrative questions. (In-
terruptions).

We are more interested in settling the pay
scales and not the other points, So, we are
pursuing the salary scales.

SHRI TRIDIB KUMAR CHAU-
DHURY : The hon. Minister of State for
Home Affairs just now informed us that he
does not know under what section and under
what charges these teachers were arrested,
and the Education Minister informed us
that on the day of the hunger strike he went
to meet them, but before he could go and
have any talks with them, these people wate-
whisked away by the police. Will the
Home Minister look into it and see whether
there was any conspiracy on the part of some
persons in authority sojas not to allow them
to have any negotiations with the Education
Minister ?
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SHRI VIDYA CHARAN SHUKLA :
1 have said we would look into it.

SHRI A. E. T. BARROW : When the
Central Government raises the dearness
allowance of the Central Government ser-
vants, it does not take into account its effect
on the State Government servants. Why
is the Education Minister so concerned now
about raising the salaries of Delhi teachers
because it is going to affect the teachers in
the States ? The principle must be the
same,

DR. TRIGUNA SEN : Yes; the principle
is the same; so far as the Education Ministry
is concerned, we are concermed with the
pay-scales of the school teachers all over
India. [ made it clear already,

sft g®o qWo wiWlY : Wt wPEw F
Famr e ag frowme frest Fant
¥ faue s @ E | T agaan
wwy £ 5 o fovers & oo fgam &
A ardw T N | IR ew
i ?

SHRI VIDYA CHARAN SHUKILA
1 have said so; that we shall consider all the
aspects.

SHRI A. B. YVAJPAYEE 1 The hon.
Minister has stated that it would not be
possible for the Government to accept the
demands in foto. Does he mean to say that
he is prepared to meet the teachers half-
way 7

DR. TRIGUNA SEN : Whether it is
balf-way or ome-fourth way, I cannot
say.

MR. SPEAKER : Heisprepared to meet
them and discuss it.

DR. TRIGUNA SEN :
that,

Yes; 1 said

SHRI ' SHRI CHAND GOEL : The
Education Minister has realised that the
trade union methods will not be good for
the teachers. He also realises that this will
mean dislocation of studies in the schools
when the examinations are so near, May
1 know, when he received the strike notice
what steps has he taken to prevent the im-
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pending strike 7 Why does he stand on
false prestige and leave the initiative to the
other persons rather than extending an
invitation to the teachers' representatives
themselves and try to solve, the problem ?

DR. TRIGUNA SEN :1have no notions
of false prestige or benefit. As] explained to
Mr. Banerjee, 1 mysclf went to meet them
and discuss it, 1 do not stand on any fake
prestige,

SOME HON. MEMBERS rose—

MR. SPEAKER : We have spent 45
minutes on this one question, because it is
a burning question. Tomorrow or the day
after, the teachers want to go on strike, I
am glad that the Minister has said that he
is prepared to meet them tomorrow,

SHRI A. B. VAJPAYEE : They are
behind bars.

MR. SPEAKER : Letussee. The hon.
Home Minister says he will also consider it.
On the floor of the House, I do not expect
the hon, Ministers to simply say some-
thing. The hon. Members could go and talk
to them and 1 hope some solution will be
found by tomorrow so that the day after
tomorrow there would not be any trouble.

WRITTEN ANSWERS TO QUESTIONS
AR § T ) AT | W
*334. S W OW :

it TrTERTC Wi
st fimgare wreh :
Tro T wwTw IO
it Wi W
T GEETT FAT a5 qAH BT BT
war fw
(%) wr mgaagfe ol ¥ o

T A A F TE FEA HGATW

o qTT A & A
(@) s ag @ ww g 5 Fay

forem ofag & qe7 FEw & A

CHFT FTCN AGGTT AT SALRAT

e §;
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(7) ez F awe @ fet
afa g§; o

(7) goar sw=ear §t g FA@
aqr agt & fAanfeal & s-Aw
ga & fad g 7w FREER
Ll

g welt (st v T wgm) ¢
(%) 313@gET & 1795, 1967
# Ta #t foe faE e & wifes
PP § qud AR e & Afew
#1 T HY AW 7 4T |

(%) ¥ Mg g @ 4

() wrfaw & aitfeg < 9% a9
7t i@, e, wiwe, SowEt
aife afge oer of | wifaw N T
TATCT 9 I AEF 927 |

(a) guar Tt & M W &
g T faeit fasifedt #1 qar s
I R &&F % fad o«
odlT ® FEafgar aTa @ Wv
@ g

DErFENCE RESEARCH WORK

*335. SHRI N. K. P. SALVE : Will the
Minister of EDUCATION  be pleased to
state @

(a) whether it is a fact that the Council of
Scientific and Industrial Research had re-
fused to take up defence research work on
the ground of being pre-occupied with other
matters; and

(b) if so, whether Government propose
to coordinate the activities of the research
organizations under the Ministries of De-
fence and Education so as to obtain maxi-
mum benefits from research for defence
purposes 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN):(a) No defence
research proble m which the CSIR labora-
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tories are competent to handle has so far
been refused.

There has been only one solitary instance
when in 1960 the Central Food Technological
Research Institute, Mysore regretted its
inability to take up preparation of a known
and commonly used food item which had to
be supplied within 3 weeks.

(b) There now exists close coordination
between the C.S.I.R. and Defence reseirch
and development laboratories in all fields of
research and development activities. Soon
after the declaration of emergency in 1962,
a Defence Coordination Unit was set up in
the C.S.L.LR. Headquarters for coordination
between the C.S.IR. laboratories and
various Defence Departments and Defence
Research and Devel t Organization.
The Unit is guided by a Steering Commit-
tee consisting of representatives of Defence
and C.S.LR. and the Committee is assisted
in its work by 10 Sub-Committees, The
Governing Body of C.S.1.R. has also directed
that the National Laboratories/Institutes
under the C.S.LR. should give high priority
to defence project.

SETTLEMENT OF EX-SERVICEMEN IN
BORDER AREAS

*336. SHRT RANDHIR SINGH : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that requests ‘were
made for settlement of lakhs of ex-service-
men and their families from Haryana, Punjab
and other States of India in NEFA,J. & K.,
Sikkim and Mizo Land;

(b) if so, whether Government have taken
any decision in this regard; and

(c) if not, the reasons thercfor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Requests
from 143 and 59 ex-servicemen belonging to
Punjab and Haryana States respectively
were received under the scheme of settlement
of ex-servicemen. Besides that, a number
of applications from ex-servicemen belonging
to various other States have also been
received for consideration under the scheme
in NEFA

(b) and (c). A scheme for resettlement of
100 families of ex-servicemen sanctioned
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for NEFA is now functioning. Recently
NEFA Administration have proposed a
further scheme for settlement of 650 families
of ex-servicemen; it is under considera-
tion.

ALIENATION OF LAND FROM TRIBALS
T0 Non-TriBaLs ™ TRIPURA

*337. SHRI K. RAMANI :
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Goveirment have receved
any memorandum from Communist Party
(Marxist), Tripura State Committee on
4-8-67 regarding large-scale alienation of
land from tribals to non-tribals ;

(b) if so, the main points contained in the
memorandum; and

(c) the steps taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir. A memorandum has been received by
Government of Tripura.

(b) The main points are :—

(#) eviction of tribals through setting
up of colonies for landless people
in tribal compact areas;

(#i) tribal lands grabbed by non-tribal
money-lenders and  vested in-
terests;

(iif) forcible occupation of tribal lands
by refugees with the connivance
and tacit consent of Government;

(iv) manipulation by Scttlement Offices
and long drawn litigations;

(v) eviction of tribals by the manage-
ments of tea estates;

(vi) eviction of tribals from land in
Government reserved forests;
(vii) No refugees should be accommo-

dated in Tripura;

(viif) tribal compact areas of Tripura
should be declared as Scheduled

arcas under Fifth Schedule of the
Constitution;
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(ix) High Court Judge should be de-
puted to go through all cases of
land disputes between tribals and
non-tribals;

(x) All cultivable land inside forest
reserve be released for rehabilitation
of jhumias and landless tribals;

(xi) schemes for the rehabilitation of
jhumias and landless tribals must
undergo radical changes;

(c) Necessary enquiries are being made
and matter is under examination by Tripura
Government. It is not proposed to de-
clare any areas as Scheduled areas ia
Tripura.

wTeTd T

*338. ot oy Fag vy :
=t TrATAaTe waf
wg fafisg g :
ot forx wwTC W

W TR A a7 qam # o
war f&

(7) oz avRfe dqx & qor
Hl ¥ W et #Y gaTRar W
swrE  fwar §; sk

(&) =fzar, 9 sgar 7 aFes
wr sfafrard ?

TR el (S T Ty g
(%) s = dR Fgew w0 @
&mﬁ&mwmaﬁsmfwﬁ
weEr ol oaeT vy oY
qarg &g 8

(@) e &Y 7@ w3am

SEIZURE OF IMPORTED MILK Powper

*339. SHRIC. K. BHATTACHARYYA:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Central
Bureau of Investigation raided a com-
mercial firm in Calcutta on the 21st Angust
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1967 and seized 414 bags of imported milk
powder;

(b) whether the C.B.I. alio searched the
residence of one of the Directors of the
firm and recovered some quantity of Chinese
currencies;

{c) whether the firm had imported 968

bags of milk powder to manufacture baby
food in its factories outside West Bengal;

(d) whether instead of manufacturing
baby food the proprietors sold 554 begs of
milk powder at exorbitant rates after de-
stroying the cover and identifying marks;
and

(€) the name of the firm and its Direc-
tors ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) (e) :
On the basis of information received, the
Central Bureau of Investigation searched
premises of M/s. Arun Importers (P) Limited
P. 38, India Exchange Place, Calcutta and
its allied concarm M/s. Indodan Milk Pro-
ducts (P) Limited, and seized some bags of
imported milkk powder on 2Ist  August
1967

The names of the Directors of the above
firms are reported to be 5/Shri J. N. Agar-
wala, P. N. Agarwala, C. M. Jajodia and
M. M. Gaur.

(b) The residential places of the Directors
were searched and two currency notes
appearing to be Chinese were recovered from
the residence of one of the Directors.

(¢) The milk powder is alleged to have
been imported against import licences for
manufacture of condensed milk etc. in two
factories outside West Bengal.

(d) The case is under investigation.

fir st w1 W W @

St SwwEiT W
st firarz w
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Sncasr-paPHAL HIGHWAY

*341. SHRI DHIRESWAR KALITA
Will the Minister ¢f TRANSPORT
AND SHIPPING be pleased to state :

(a) whether there is any proposal to
comstruct a highway through the hilly jungle
area between Silchar and Imphal with the
help of EC.AF.E.;

(b) if so, the main
of;

() the estimated cost of the Highway;
and

features  there-

(d) the nature and extent of help expected
from E.C.A.F.E. in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) :
(@) to (d) : The road from Siichar to
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Imphal falls partly in Assam and partly
in Manipur. The portion of the road in
Assam, from Silchar to Jiribam, already
exists, [Its further improvement is estimated
to cost about Rs. 26 lakhs. Lo Manipur
a new road from Jiribam to Imphal is under
construction, as part of the Manipur Plan,
at an estimated cost of Rs. 508 lakhs. As
the completion of this road would shorten
the travel distance by about 400 Kilometres
along the Asian Highway route No. A-lL,
connecting Turkish/Iran border with
Saigaon, the ECAFE Study Team, which
surveyed a part of this route in 1962 bet=
ween Calcutta and Bangkok, recommended
that, in order to expedite the completion
of this road, as also to develop it further,
the ECAFE should arrange for India, as
aid, road-making machinery worth § 1
millions through some aid-giving agency or
donor country. The ECAFE Secretariat are
exploring how some aid for the supply of
this equipment could be arranged.

COMMUNAL VIOLENCE IN SURSAND

ﬂm. SHRI MADHU LIMAYE : Will
the Miaister of HOME AFFAIRS be pleased
to state :

(a) whether the Government’s attention
has been drawn to the communal violence
in Sursand on the Indo-Nepal border;

(b) the loss of life involved ;

(c) whether Government have seen re-
ports about certain interested groups trying
to fan communal trouble ; and

(d) whether any inquiry has been ordered
into this incident by the State/Centre 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a)) Yes, Sir.

(b) According to information received
from the State Government 19 persons were
killed in the disturbances on 15th October,
1967.

(c) Government have seen press reports
to such effect,

(d) The Government of India have appoin-
ted a Commission of Inquiry headed by
Shri Raghubar Dayal, Retired Judge of the
Supreme Court of India under the Com-
missions of Inquiry Act, 1952 (60 of 1962),
to inquire into the causes and course of some
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of the major communal disturbances since
1st August, 1967, including the disturbances
at Sursand.

Co-EpucaTion 1IN DeLHn

*343. SHRI CHENGALRAYA NAIDU 1
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Delhi
Administration has decided to mtmduce
co-education throughout Dethi

(b) if so, the reasons th@mror, and

(c) when is the change likely to be in-
troduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.

(b) and (c). Do not arise.

CorYRIGHT CONVENTION

*144. SHRI M. L. SONDHI : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that a cold war
has started between the U.K. and a num~
ber of dewcloping countries including
India over the copyright issue ;

(b) whether in view of this India is think-
ing of frecing itself from all obligations
by quitting the Berne Convention ;

(c) whether any suggestions bave been
received from U.K. to solve the problem ;
and

(d) whether it is also a fact that Govern-
ment's move to pay foreign authors royal-
ties in Indian currency has not received
unqualified support within the country 7

THE MINISTER. OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Not, so far as the
Government of India are aware, Sir.

(b) Not at the moment.

(c) No, Sir.

(d) There has so far been no move on
the part of the Government of India to
pay royalties to foreign authors in Indian
currency. This could be possible only
when member countries of the Berne Union
ratify or accede to the Stockholm text.
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SHIPPING AND PORT PROBLEMS

*345. SHRI YASHPAL SINGH : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether the All India Shippers'
Council has submitted a note to Go-
vernment listing the shipping and port
problems responsible for a fall in exports
and increase in the cost of Indian goods
abroad ;

(b) if so, the main suggestions made
therein ; and
(c) the reaction of Government thereto ?

THE MINISTER OF TRANSPORT AND

SHIPPING (DR. V. K. R. V. RAO): (a)
Yes, Sir.

(b) and (c). A statement is laid on the
Table of the House.

STATEMENT

The problems high-lighted by the All
India Shippers’ Council relating to Ship-
ping and Port facilities are as follows :—

(1) Shipping Problems :
(a) High Freight Charges.
(b) Inadequacy of Sailings.
(c) Absence of Direct Sailings.
(d) Non-availability of suitable space,
or non-acceptance of cargo.
(2) Port Problems :
(a) Detention of ships at ports.
(b) Lack of adequate loading and
unloading facilities.
(c) Berth congestion.
(d) Lack of mechanical aids.
(e) Heavy port charges.
(f) Shortage of storage and ware-
housing accommodation, and
(8) Inadequate facilities for modern
methods for cargo lifting.
Most of these problems are already well
known and suitable action has been initia-
tad in some cases while in others the matter
is under detailed examination. The Ship-
pers’ Council has also promised to send
comprehensive suggestions after comple-
tion of their own detailed studies on the
subject.
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CoMMUNAL Riors ENQUIRY CoMMISSON

*346. SHRI D. C. SHARMA :
SHRI YASHPAL SINGH :
SHRI RAM AVTAR SHARMA :
SHRI SHIV KUMAR SHASTRI ;
SHRI BAL RA) MADHOK :
SHRI BHOGENDRA JHA :
SHRI MAYAVAN :

SHRI MARANDI :

SHRI GULAM MOHAMMAD
BAKSHI :

SHRI SHIVA CHANDRA JHA :

SHRI KANWAR LAL GUPTA :

SHRI BASWANT :

SHRI MAHANT DIGVIJAI
NATH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a commi-
ssion to inquire into the causes and course
of major communal disturbances in some
States has been set up ;

(b) if so, the terms of reference of the
Commission ;

(c) whether it is also a fact that State
Governments were not consulted in the
matter ; and

(d) if so, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
Yes, Sir. A copy of the Notification ap-
pointing the Commission of Inquiry is
laid on the Table of the House. (Placed
in Library. See No. LT-1779/67).

(c) and (d). The Government of India
are competent to appoint such a Com-
mission under the Commissions of Inquiry
Act 1952. Consultation with the State
Governments is not required under the
law. In the present case the State Govern-
ments were not consulted as consultation
would have taken time, and the communal
situation required immediate appointment
of the Commission. The Stats Govern-
ments concerned were however, informed
bd'mtheappommtofthn&muﬂum
was announced.

Privy Purses

*349. SHRI INDRAJIT GUPTA : Wil
the Minister of HOME AFFAIRS be
pleased to state :
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‘() whether any of the former niling
printes Was voluntarily offered to- rebin-
quish his privy purse;

‘{b) whether any of them has demaitfed
an increment in his existing privy purse ;
and

(c) whether any or al of them have .ex-
pressed willingness to forgo their special
priviloges but not their purses ?

THE MINISTER OF HOME AFFAIRS
_(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) The Nizam of Hyderabad repre-
sented for an increase in his privy purse
but the Government are not considering
any increase in his'privy purse. Govern-
ment have just received a representation
from the Ruler of Kalahandi that his privy
purse should be increased.

() No, Sir.

Dermt PoLice

*350. SHRI S. M. BANERJEE : Will
the Minister of HOME AFFAIR.S I:c
pleased to state :

(a) whether thc ‘Delhi pol:mmbn who
were arrested ‘and @re under prosecution
hivchecnrdns’r.aibdmtln:ujobs and

(b) if not, whether there is any proposal
to thke them back am:- a dtur‘inienta!
‘enguiry 7

THE MIMNISTER OF STATE IN THE
MIMNESTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

{b): No, Sir. The cases against the police-
men are still pending in the courts,

 NAhORAL AcADEMY OF SCIENCES NCES,  AND
' TecunoLogy R,
*351. SHRI YOGENDRA SHARMA
Wil #he MWinister of EDUCAT!ON be
pleased to state :
{a) wikdther thie Round'l'hbl’ep’:hisc'léuce
and Technology held recently i Delhi fiad
sugpested the evolution of a Natiqnal

ik ot iy o Tekpis Ty
a

modlhoms:nd ﬂfmﬂu 'in the {:ountry H

and P

(b) if so, the decmon taken mweon ?

M3 7LSS/67—3

THE MINISTER 01'-‘ STATE IN ‘THE
MINISTRY OF EDUCATION-: A{SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir
th¢ Round Table has recommendéd: that
cither the existing four major séitnifhic
societies should be amalgamated or, altér-
patively, a separate National Acuh'n'y"éf
Science and Technology set up.

(b) The matter is under consideration.

PERMITS FOR ARMS

*352. SHRI SAMAR GUHA: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(2) the number of fresh permits issoed
for rifles, ordinary guns and small arms
after the General Election, State-wise, aad
their number for the year preceding last
elections. ;

(b) whether any, sudden increase in is-
suing .of permits for licensed guns and
sm]!mhnsbmmukedmmm.

(o) if . sm the reasons T.herwl" lId

(d) whether Government have any plan
to issue free arms to people living in the
border arcas adjoining Chmamdhb—
stan and living in the sensitive regions
of Naga and Mizo hostiles ?

THE MINISTER OF STAYE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): () to
(c). ‘l'h: information has been called for
from the State Governments ‘who hre
concernéd with the grant of permits (icercks)
for srms. The information ‘will ‘be phiced
on the table of the Housé on réceipt.

(dy No, Sir.

AvuTonoMy FOR Jammu

*353; $HRIHEM BARUA : Will the
Minister of HOME AFFARS be pliaied
to state ::
.« {&) whéther it is a fact that a powerful
movement for “autonomy™ i giowing at
present in the Jammu province of the State
of Jammu and Kashmir ;

(b) if so, the imstitutions of individushk
cormected with this movement ;

(c) the reasons behind this demand ; and
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(d) the reaction of Government to this
demand ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (d). There
is no such growing or powerful movement.
In fact the main political parties have op-
posed the proposal. But a representation
received from some citizens of Jammu
advocated regional autonomy for Jammu
within the framework of the State with a
view to promoting greater harmony. Go-
wornment do not consider that a demand for
autonomy is justified.

Sy RINGE IN Jammu AND Kasaum

*354. SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of spy rings which have
beon uncarthed and smashed in Jammu
and Kashmir since the Tashkhent Pact ;

(b) whether Government are aware that
lakhs of Pakistani infiltrators are still busy
in subversive activities in these areas ; and

(c) if 80, the steps being taken to round
them up and deport them 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) According
to information received from the Govern-
ment of Jammu and Kashmir 35 spy rings
have been uncarthed in the State.

(b) The possibility of a few Pakistaoi
infiltrators concealing their identity cannot
be ruled out, but they are not present in a
sizable number in the State.

(c) Government are vigilant and when-
ever Pakistani infiltrators are detected, ap-
propriate action is taken.

PAx INFILTRATION IN Assam

#355. SHRI D. N. PATODIA
Will the Minister of HOME AFFAIRS
bo pleased to state :

(a) whether it is a fact that pakistan has
set Up permanent camps for imparting
training to the infiltrators who are now
entering Assam in larger numbers than
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(b) the number of infiltrators who have
been captured during the last six months ;
and

(c) bow many of them have been pro-
secuted 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Govern-
ment have no report of any such training}
camps in Pakistan. The number of Paki-
stani pationals detected while unauthorised-
ly entering Assam during the last six months
has shown & decrease over the correspond-
ing figure of the previous six months.

(b) 617 such persons have been detected.

(c) 383 have been prosecuted so far.

SEYMASTER OF DANIEL WALCOTT

*356. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that the ‘Sky-
master” gircraft belonging to the alleged
smuggler Daniel Walcott which has been
under judicial custody under the orders
of a Delhi Magistrate for some years has
undergone comsiderable damage and de-
preciation while lying in the open;

(b) if 80, the estimated price of the plane
at the time of its seizure and the loss incur-
red due to this damage;

(c) whether the plane was put to auction
and it failed to attract bidders and the
price, if any, fetched by the plane at such
auction ; and

(d) the action taken against thoso res-
ponsible for this loss ?

THE MINISTER OF TOURISM AND
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(b) No estimate had been made of the
price of the plane at the time of its seizure,
but the plane could not have been used
without importing the engines. Besides
Skymasters are regarded as uneconomic
to operate. To what extent the remnants
of the aircraft deteriorated on account
of exposure to the weather has not not been
technically assessed.

(c) At the auction held by the Court
on the 28th September 1967 no one came
forward to bid ;

(d) Docs mot arise.

BULGARIAN DELECATION's ViSIT To INDIA

357. SHRI MARANDI : Will the Mi-
nister of EDUCATION be pleased to
state :

(a) whether it is a fact that a delegation
had discussions with India in a further
move to broadbase the mutual cultural
rolations between the two countries ;

(b) if so, the subjects discussed with the
delegation ;

(c) whether any agreement has been
signed to improve the cultural ties between
tbe two countries ; and

(d) if so, the main features of the agree-
ment 7

THE MINISTER OF EDUCATION
{(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The subjects discussed related to
exchange and cooperation in the fields of
education, science and technology, art and
culture, health and sports, press, radio and
television.

(©) Yes, Sir. A Cultural Exchange Pro-
gramme to strengthen further the cultural
ties between the two countries for the
years 1967-69 has been signed.

(d) The programme which comprises
35 items, envisages exchange of educu-
tionists, scientists, experts, artists, scholars,
mchsmdmls,pubhuuons. art exhibi-
mmdmmmm
nition of degrees and diplomas, radio
m acientific publications and
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REORGANISATION OF ASIAM

*358. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether a scven-man  delegation
from Cachar district of Assam had met him
in Delhi in September and submitted a
memorandum urging a fair deal for that
Bengali speaking district in the event of
reorganisation of Assam ;

(b) if so, the specific points meationed
in the memorandum ; and
(c) the Government's attitude thereto ?

THE MINISTER OF HOME AFFAIRS

.(SHRI Y. B. CHAVAN) : (2) and (b). Yes,

Sir. In the memorandum they had urged
that the State of Assam should be reor-
ganised on a federal basis with Cachar as
one of the federating units, If there was
objection from the Brahmaputra Valley,
they suggested that rest of Assam should
be formed into a separate federal State
with Cachar as a federating unit and ia
the event of the Hill districts being separated
from Assam, Cachar should be made into
a separate Union territory.

(c) Government are trying to evolve a

basis for reorganisation of the State of
Assam acceptable to all i of the

people.

CENTRAL VIGILANCE CoOMMIESION

*359. SHRI RAM CHARAN: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Union
Public Service Commission have not ac-
cepted the jurisdiction of Ceatral Vigilance
Commission ;

(b) if so, whether it amounts to violating
the Resolution of Government setting up
Central Vigilance Commission which clearly
provides that Central Vigilance Commi-
ssion shall have jurisdiction over all public
servants employed in connection with the
affairs of the Union ; and

(c) the steps taken by his Ministry to
persuade the Union Public Service Com-
mission to fall in line withi analogous
bodies like Comptroller and Auditor Ge-
neral, Election Commission, etc, T
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c) CVC
have taken up the question of jurisdiction
with the Union Public Service Commission
and are awaiting their formal reply.

CocHiN PorT

*360. SHRI SHIVA CHANDRA JHA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

{a) whether it is a fact that the Cochin
port is to be developed with the collabora-
tion of a Japanese firm ;

(b) if so, the name of the Japanese firm
and the terms of agreement ; and

(c) when the development of the Cochin
port is planned to be completed ?

 THEMINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO):
(a) No, Sir.

(b) and (c). Do not arise.

ToursT HOTELS

2211. SHRI N. DANDEKER : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(2) the average “‘room-wise” and *‘bed-
wise” montly occupancy of the hotels
(approved for tourists) in Agra during the
period of 18 months ending June 1967 ;

(b) the comparative average hotel occu-
pancy figures at other main tourist centres
except Dethi, Calcutta, Bombay and Madras _

(c) the reasons for low occupancy of the ’
above tourist hotels ; and

(d) how far the setting up of additional
hotels in the public sector at such tourist
centres is justified, especially at those centres
where two or more approved hotels already
cxist 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)

(a) to (d). The information is being collected.
It will be laid on the table of the House.

MANUFACTURE OF FIRE-ARMS

2212, SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the general policy of the Central
Government in respect of issuing licences
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to private enterprise to manufacture suit-
able fire arms for the specific purposes of
crop protection from wild animals and
self-protection from the dacoits ; and

(b) the number and names of private
manufacturers of fire arms, the towns where
they manufacture, the types and particulars
of the fire arms they manufacture, the
annual output of each manufacturer and
the average price of a piece of fire arm 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (2) The
present policy of the Government of India
with regard to manufacture of arms and
ammunition in the country has been enun-
ciated in their Industrial Policy Resolution
of 1956 according to which manufacture
of these items has been reserved for the
public sector. Accordingly, the Govern-
ment of India are not issuing any fresh
licences for the manufacture of arms and
ammunition in the private sector. Manu-
factare of air rifles/air guns and percussion
caps have, however, been excluded from the
purview of this policy for the present.

(b) The information is being collected
from the State Governments and it will
be placed on the table of the House on
receipt.

NAXALBARI SANGRAM COMMITTEE

2213. SHRIC.K.BHATTACHARYYA:
Will the Minister of HOME AFFAIRS
be pleased to state whether his attention
tias been drawn to the U.N.I. report of a
public mieeting at Jalpaigori orgarifsed by
Naxalbari Semigram Comitiittee at which &
prominent speaker said that “Mao’s thou-
ghts were the o possible guiding principle
for the establishinent of Socialism in Thdia
and they were adopted at Naxalbari® ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Facts arc being
ascertained and the information will be laid
on the Table of the House.
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ALLOCATION FOR CENTRAL Roap FunD TO
GUIARAT

2214, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) the amount allotted to Gujarat from
the Central Roads Fund during 1966-67
and 1967-68 so far ;

(b) the manner in which this fund was
utilised during 1966-67 ; and

(c) how this fund is proposed to be
utilised during 1967-68 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(8) A sum of Rs. 5134 lakhs was allotted
during 1966-67. The provision in the budget
for 1967-68 is Rs. 22-30 lakhs. This sum
will be allotted well before the close of the
current financial year.

(b) and (c). The information is being
collected and will be Jaid on the table of
the Sabha, when received.

Cases PENDING IN GUJARAT HiGH CouUrt

2215. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of cases pending on the
original and appellate side in Gujarat
High Court as on the 30th October, 1967
separately ; and

(b) the reasons for the delay, if any,
in disposing of these cases 7

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B. CHAVAN) :
(a) Original Side 204
Appellate Side 14,943
(b) Inadequacy of Judge strength has
been reported to be the main reason for
delay in disposing of arrears.

ForagN ToURISTS IN GUIARAT
. 2216, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
to state @

(a) whether Government have made
any assessment to find out the number of

foreign tourists who visit places of tourist
interest’ in Gujarat every year ;

(b) whether there has been any decline
in the number of tourists who visited Gujarat
during the last three years ;

(c) whether Government have tried to
find out the causes thereof ; and

(d) if so, the remedial steps taken or
proposed to be taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The assessment is made by the Gujarat
Government.

(b) The State Government has intimated
that there has been no decline in the number
of foreign tourists who wisited Gujarat
during the last three years. On the other
hand there is an increase as shown below :

Number of
foreign
tourists who
visited
places of
tourists
interests

Year

1964-65
1965-66
1966-67

2,887
3,989
4,072

(c) and (d). Do mot arise.

EncNEerING COLLEGES IN GUIARAT

2217. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA.
TION be pleased to state :

(a) the number of engineering colleges
likely to be opened in Gujarat State durmg

‘the Fourth Plan period ; and

(b) the names of places where these col-
leges are to be opened ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (3) None, Sir.
* (b) Does not arise.

RF.TI’.IM‘NT AGE
2219, SHRI S. R. DAMANI: Will
the Minister of HOME AFFAIRS be
pleased to state :
(a) whether it is a fact that retirement
age differs from State to State ;
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(b) the States which have varied their
retirement age very recently ;

(c) whether the change in retirement age
was effected with the approval of the Cen-
tral Government or it was informed ex-
post facto ; )

(d) if the answer to (c) above is in nega-
tive, whether Central Government has given
directive to keep retirement age at certain
level ; and

(¢) the States which have not imple-
mented the directives and the reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (2) Yes-
Sir.

(b) Madhya Pradesh and Rajasthan have
recently reduced the age of retircment of
their employees from 58 to 55.

{c) State Governments other than those
affected by the Punjab Reorganisation Act,
1966, are competent to fix the age of retire-
ment for their employees and approval of
Central Government is not necessary.
In the case of the States affected by the
Punjab Reorganisation Act, 1966, the Act
infer alia provides that the conditions of
service applicable immediately before the
Ist November, 1966 to any of the em-
ployees allotted to the respective States shall
not be varied to his disadvantage except
with the previous approval of the Central
Government.

(d) and (¢). Do not arise.

Troriferw difil o s

2220. st Wo wo ffwa : #av 4g-
®d Wl T8 T &1 FIO FGT 0F

(%) wfir &7 sz w37 an faehr
{EEAT FI AT FA H GEAH T
AT AW F qoATaF TriFat @ frar
FATA 9 AT ;

(&) foa st # gfw sawfe
1A §;

() foax saesi w1 fasiig agrar
& o § & fradl wfw & o=y §
AT &\ Gt ¥ 3 AW T AR
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Scroors ™N DamaN ror  TasaLias

2225. SHRI KIRUTTINAN : Will the
Minister of EDUCATION be pleased to
state ;

(a) whether it is a fact that the Tamilans
living in Andaman Nicobar Islands bave
demanded opening of Tamil medium schools
in the Islands ;

(b) if so, how many schools have been
opened so far ; and

(c) whether Government propose to open
more Tamil medium schools in the Islands ?
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 THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c). The
requisite . infermation is being collected
from the Andaman and Nicobar Islands
Adininistration and will be placed on the
table of the Sabha in due course.

CANCELLATION OF VISITS OF MINISTERS TO
CALCUTTA

2226. SHRIC.K.BHATTACHARYYA:

Will the Minister of HOME AFFAIRS be
pleased to state :

(2) whether it is a fact that the Govern-
ment of West Bengal advised two Central
Ministers to cancel their proposed visit to
Calcutta on the 24th August, 1967 ; and

(b) if so, the grounds advanced therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b).
The Minister of Petroleum & Chemicals
and Social Welfare received a telegram from
the then Chief Minister of West Bengal
stating that while be would always welcome
his visit, it would not, however, be advisable
to visit Calcutta on the 24th August because
due to hartal all means of transport, both
publi.c and private were going to be affected.

NamioNAL GeoPHYSICAL RESEARCH INSTITUTE

2227. SHRIYAJNADATTSHARMA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the National
Geophysical Research Institute, Hydera-
bad purchased a camera for Rs. 35,000/-
from a firm Nanwveet Corporation with-
out calling for tenders ;

(b) whether it is also a fact that the
payment was burriedly made through a
cheque within 24 hours of the purchase,
if so, whether the market price of such
a Camera was less than half of this price ;
and. :

- () the reasons for making such purchase
at' exorbitant price without calling for
tenders 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The camera
llong\mh an enlarger with requsite acces-
gories was purchased from Mjs. Nanveet
'i'ndm; Company, Secunderabad, at a cost
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of Rs. 35,000 after asgertaining the rate
from M/s. Afga Geavert India Ltd,, Bombay,
the authorised Indian Agents of the Manu-
facturers.

(b) M/s. Afga Geavert India Lid., Bombay
gave a quotation of Rs. 30,000.

(c) MJs. Afga Geavert India Ltd., Bombay
offered to import it against the Institute's
own licence and quoted a delivery period
of 5 months from the date of receipt of
actual user’s import licence whereas the
camera was available ex-stock from the
local supplier.

ForelgN EXCHANGE SPENT ON MINISTER'S
VISIT ABROAD

2228. SHRI J. N. HAZARIKA : Will
the Minister of HOME AFFA'[RS be
pleased to state :

(a) whether any foreign exchange has
been spent on account of the Central
Ministers visiting foreign countries recently ;
and

(b) if so, the exchange spent, country-
wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
K. 5. RAMASWAMY) : (a) and (b). The
Information is being collected and will
be laid on the Table of the House,

MERGER OF NAGA AREAS

2229. SHRIMATI JYOTSNA CHANDA ;
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Nagaland
Government has asked the Government
for merger -of Naga areas of Assam and
Manipur into Nagaland ; and

(b) if so, the reactian of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (2) and (b).
The Gmrnmmt of MNagaland have asked
for the merger with Nagaland of the conti-
guous areas inhabited by Nagas, and have
suggested the appointment of a2 boundary
commission to settle the matter. The
matter is under consideration.
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EvaLvaTioN OF PrLan Promcrs

2231. SHRI D. N. PATODIA ; Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the study Group of the
Administrative =~ Reforms  Commission
on centre State relations has recently pro-
posed 2 three-tier arrangement for evalua-
tion of planned projects ;

(b) if so, the broad details thereof ; and

s

(c) the reaction of the various Ministries
and State Governments in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The recommendations of the Study Team
on Centre-State Relationships appointed by
the Administrative Reforms Commission
are contained in its report submitted to
the Commission, copy of which has been
placed in the Parliament Library. These
are for the Commission to consider. The
Commission has yet to submit its recom-
mendations on the subject to the Govern-
ment, The question of any action being
taken by the Government on the recom-
mendations of the study team does not
arise at this stage.

CENTRAL GOVERNMENT HOLIDAYS

2232. SHRI 5. R. DAMANI : Will the
Minister of HOME AFFAIRS be pleased to

. state :

- (a) whether there is any proposal under
consideration to reduce the number of
Central Government holidays ;

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) No, Sir.

(b) Does not arise.

HmDUSTAN SHIPYARD, VISAKHAPATHAM

2233, SHRI MOHAMMED ISMAIL :
SHRI GANESH GHOSH :
SHRI P. RAMAMURTI :
SHRIMATI SUSEELA GOPALAN:
SHRI K. RAMANI :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that the manage-
ment of the Hindustan Shipyard Ltd.,
Visakhapatnam refused to refer a dispute
to arbitration under the Code of Discipline ;
and

(b) if so, the action taken by Govern-
ment to refer the dispute to Arbitration
under the Code of Discipline ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R. V.RAO) :
(2) and (b). The facts are that congiliation
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proceedings on points of dispute between
the Hindustan Shipyard Limited and the
Staff Association of the Shipyard were held
by the Conciliation Officer (Regional Assis-
tant Commissioner of Labour, Viszkha-
patnam) and at one stage the Staff Associa-
tion representative proposed a reference
of the issues to voluntary arbitraticn. The
management, however, did not agree to
this proposal since the Wage Board for
Engineering Industry appointed by the
Government of India was already seived
of the main issues.

The State Government also after care-
fully examining the matter did not consider
it necessary to refer the issues to adjudica-
tion and advised the Staff Association to
call off the strike.

2234, SHRI P. GOPALAN :
SHRI VISHWANATHA MENON:
SHRI C. K. CHAKRAPANI :
SHR1 JYOTIRMOY BASU :
SHRI A. K. GOPALAN :
SHRI NAMBIAR :

Will the Minister of EDUCATION be
pleased to state

(a) whether Government have received
any circular from the Coordinating Com-
mittee of the Central Government Em-
ployees’ Union and Asscociation, Bangalore
regarding the death of Shri Thirunarayanan,
President of the Class III Service Associa-
tion, Survey of India, Bangalore branch ;

() if so, the details thereof ;

(c) whether Government have investi-
gated the matter ;

{d) if so, the findings thereof and the
action taken thereon ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (2) Yes, Sir,

(b) While condoling the death of Shri
Thirunarayanan, the Committee resolved
_that *the precious life of Comrade Thiru-
"narayanan could have been saved but for
the atrocious act of the Survey of India
Department in forcing him to go for field
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work. This lack of compassion and ele-
mentary decency on the part of the Survey
of India Department deserves to be con-
demned™.

(c) and (d). Shri Thirunarayanan was a
field hand by trade and according to the
conditions of service was required to do
field duties for six months in the year.
During the three field seasons 1964-65,,
1965-66 and 1966-67 Shri Thirunarayanan
was not sent out for field work because
he had expressed his inability to do field
work on medical grounds. In this year's
field season Shri Thirunarayanan himself
volunteered to go to field and told the
Officer-in-Charge of the field party that
his condition had improved. Mevertheless,
he was given a field job of very short dura-
tion of only one month. Even for this
short field work he asked for permission
to take his wife to the field to look after
him and the permission was granted, al-
though according to the normal rules, fami-
lies of field personnel arc not permitted to
go to the field.

Shri Thirunarayanan left for the field
with his wife on 28th August, 1967 by a
longer route than the onme given by the
Department. On the way he fell ill, was
admitted to hospital on 1st September, 1967,
and died on 8th September, 1967,

According to these facts, the allegations
made by the Coordinating Committee of
the Central Government Employees’ Union
are not correct.

(c) Does not arise, *

PANCHAYATI RA) INSTITUTION

2235. SHRI K. HALDAR : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the study team on District
Administration set up by the Administra-
tive Reforms Commission has recommended
that Panchayati Raj institutions should be
made solely responsible for the formula-
tion and implementation of District and
local plans as well as the implementation
of the Central and State schemes within
the District ;

(b) whether the team has reccmmended
complete disassociation of the collector
from the development administration ; and
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(c) if so, whether Government propose to
implement the recommendation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHULKA) : (a) to (c).
The Recommendations are contained in
the report of the study team on District
Administration, copy of which has been
placed in the Parliament Library. The
recommendations are for the Administra-
tive Reforms C ission to consider. The
Commission has yet to submit its recom-
mendations on the subject to the Govern-
ment. The question of the Government
taking any action on the recommendations
of the study team does mot arise at this
stage.
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2237. SHRI K. RAMANI:
SHRI P. GOPALAN: -
SHRIMATI SUSEELA GOPALAN)
SHRI UMANATH:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Catholic Association,
Madras has protested against Govern-
ment’s action against foreign missionartes
in NEFA ;

(b) if so, whether Government has con-
sidered the implications of this protest; and

(c) if so, the reaction of the Govern-
ment thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA) : (2) to ().
The Catholic Association of Madras for-
warded a copy of the resolution adopted
by its executive committee at a meeting
held on the 31st August, 1967, regarding
the Government either to rescind the order
of expulsion to be served on Catholic
Missionaries from functioning in the North
East Frontier Area or to apply it with
discrimination only against offending foreign
missionaries. No general order of ex-
pulsion has been issued but action has
been taken against certain individual foreign
missionaries.

Extormon or CENTRAL ACT3 TO
PONDICHERRY

2238. SHRI V. KRISHNAMOORTHI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to ex-
tend the Code of Civil Procedure, the
‘Transfer of Property Act and the Advocate
to Pondicherry State ; and

(b) if so0, the steps taken in that direction T

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) and (b).
A bill, seeking to extend to the Union
territory of Pondicherry, these and a number
of other Central Acts is proposed to be
introduced in the House during the current
session,
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CeNTRAL CoMMIssioN FOR ENQURY INTO
CHARGES AGAINST PORMER CHIEF MBISTER
OF ORIssA

2241. SHRI N. K. P. SALVE: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Shri Biju Patnaik, former
Chief Minister of Orissa, had written to
him suggesting a Central Commission to
go into the charges of corruption made
against him while he was Chief Minister
of Orissa ; and
. (b) if so, Government’s reaction thereto ?

" THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes, Sir.

(b) Government of India decided mot to
accept the suggestion to set up a Commis-
sion of Inquiry by the Centre.

INDO-PAK. AIR TALKS

2242, SHRI C. K. BHATTACHARYYA:
SHRI MARANDI ;
_ SHRI BAL RAJ MADHOK :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether India and Pakistan have
decided to terminate the flights of their
national airlines between the two countries ;

(b) whether this is due to the failure of
talks between the two countries ;

(c) if so, the reasons for the break down
of the talks ; and

(d) whether there is any possibility of
resumption of talks in the near future ?
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THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :
() to (d). With the outbreak of hostilities

between India and Pakistan in September
1965, the airlines of India and Pakistan
ceased to operate scheduled services, bet-
ween the two countries.

These services have not so far been rest-
ored, but the scheduled air services frcm
one point to another within Pakistan or
India, or from a point in either of these
countries to a point in a third country,
have been permitted by mutual agreement
of the two countries to overfly each other’s
territory with effect from the 10th Febru-
ary, 1966.

The question of resumption of civil air
flights between the two countries is under
consideration butno separate talks on this
subject have taken place so far.

Guest Hovsz, CHaNDmnu

2243, SHRI SHRI CHA'ND GOEL :
Will the Minister of HOME AFFAIRS
be pleascd to state :

(a) whether it is_a-l’act. that the Guest
House of Chandigarh has been converted
into Harvana Raj Bhavan ]

(b) the alternative arrangement made
for the stay of important foreign dignitaries
and other VIPs from varlous States of the
country who have to visit Chandigarh
very often ; 1

(c) whether there is any proposal to
construct a new Guest-cum-Rest House for
the tourists under contemplation of Go-
vernment ;

(d) whether Government have made
funds available to the Administration of
Union Territory for the construction of
such a House ;

(¢) whether the Punjab Government
have approached the Central Government
asking for funds for the comstruction of
Guest House at Chandigarh ; and

N if so,
thereto 7 i .

THE MINISTER OF STATE IN THE
MINISTRY. OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (@) Yes
Sir,

the reaction of Government
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(b) A Deputy Minister’s House No. 67
in Sector 7, and a part of Panchayat Bhavan
in Sector 18 are now being utilised for
accommodating the Guests.

(€) Yes Sir.

(d) The matter is under consideration,

(e) No Sir.

(f) Question does not arise,
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AUDITING OF ACCOUNTS OF COMMERCIAL
Fmmas BY THE INDIAN AUDIT DEPARTMENT

2245. SHRID. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(2) whether it is a fact that a study tezm
of the Administrative Reforms Commis-
sion has suggested auditing of accowmts
of the Commercial or industrial firms by the
Comptroller and Auditor General where
substantial Government funds have been
invested ; and

(b) if so, the decision taken thereom ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA) : (a) and
(b). The recommendations of the Study Team
on Reforms in Accounts and the Role of
Audit appointed by the Administrative
Reforms Commission are contained in its
report submitted to the Commission, copy
of which has been placed in the Parlia-
ment Library. These are for the Com-
mission to ider. The Cc ion has
yet to submit its recommendations on the
subject to the Government. The question
of the Government taking any action on
the recommendations of the study team does
not arise at this stage.

RoADs IN DeiLmn

2246. SHRI M. L. SONDHI : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(2) whether it is a fact that the roads in
Delhi and New Delhi are generally in bad
shape and cannot be relied upon parti-
cularly during monsoons ;

(b) the important roads in Delhi and
New Delhi where it was found necessary
to teke up repairs more than once during
the year ;
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(c) the total expenditure on the repairs
of roads, year-wise, during the last four
years ;

(d) whether Government propose to ap-
point a commission of inquiry to fix res-
ponsibility for the poor quality of roads
built in the capital ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN): (2)
No, Sir. The condition of roads in Delhi
and New Delhi, according to the infor-
mation received from the Municipal Cor-
poration of Delhi, the New Delhi Muni-
cipal Committee and the Delhi Admini-
stration, is satisfactory. Of course, during
unusually heavy rains, the roads get dama-
ged at some places,

(b) Some of the important roads are
as under :

(i) Mathura Road
(ii) Patel Road
(iii) Desh Bandhu Gupta Road
(V) S. P. Marg
(v) Sardha Nand Bazar
(vi) Rani Jhansi Road
(vii) G.T. Road
(viii) Najafgarh Road
(ix) Old Rohtak Road
(x) New Rohtak Road
(xi) Link Road (connecting Lodhi Road
& Ring Road)

(xii) Punchkuian Road

(viii) Main Gandhi Nagar Road

(xiv) Mehrauli-Badarpur Road

(xv) Diversion to Gurgaon Road

(xvi) Karnal road in mile 627

(xvii) Lower Bela Road

(xviii) N.H. No. 2 byepass in Indraprastha
Estate,

(c) The total expenditure on the main-
tenance and repairs on roads in  Delhi dur-
ing the tast four years is as under :

(i) National Highway links in Delhi

1963-64 =2-90 lakhs
1964-65 =3-43 lakhs
1965-66 =447 lakhs
1966-67 =436 lakhs
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(if) Roads other than National Highways
in Delki

1963-64 =64:79 lakhs
1964-65 =66-19 lakhs
1965-66 =56-87 lakhs
1966-67 =79-72 lakhs

(d)and(e) There has been a tremendous
increase in the volume and intemsity of
trafic on Delhi roads in recent years, for
which the roads were not originally desig-
ned. Generally speaking, therefore, the
question of fixing responsibility for the
alleged poor quality of roads does not
arise.
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Loss or CENTRAL GOVERNMENT PrOPERTY
DUE TO STUDENTS’ R10TS

2250. SHRI J. N. HAZARIKA : Will the
Minister of HOME AFFAIRS be pleased to
stato :

(a) whether Government have any in-
formation with regard to the propertics
belonging to the Central Governmeot
damaged/destroyed in various States om
account of students’ riots during the period
from January, 1966 to October, 1967 ;

(b) if so, details thereof;

(c) whether any private properties have
also been destroyed or damaged;

(d) if so, the extent thereof ; and

(¢) whether any compensation by private
parties have been claimed and paid/rejected
by the authorities concerned ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a)to (e). No
damage cither to Central Government
property or private property Wwas
caused during the period from January,
1966 to October, 1967, in Manipur,
Pondicherry, NEFA, A. & N. Islands, Goa,
Daman & Diu, Dadra & Nagar Haveli,
Himachal Pradesh, Nagaland, L. M. & A.
Islands. The Governmenit of Orissa have
stated that four churches namely, Roman
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Catholic Church, Baptist Church, St.
Stephen's Church and Baptist Telugu
Church were damaged by students by fire
at Berhampur town in Ganjam District
on 10th N ber, 1966. Comp ion
to the extent of Rs. 1,07,700 was paid to
Church authorities by the State Govern-
ment for reconstruction of churches. In-
formation regarding damage to Central
Government properties in Orissa and other
States and Union Territories is being collect-
& and will be laid on the Table of the
House,
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BOMBAY-MAURITIUS AR SERVICE

2254, SHRI S. C. SAMANTA : Wil the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a wlmher the fortnightly Air India

between Bombay and Mauritius
:uausuruod on the Independence Day
this year is running at profit ;

(b) if not, the average loss per flight upto
the end of October, 1967 ; and
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(¢) the number and names of persons who
were invited to take part in the inaugural
flights and how many of them attented 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) No, Sir.

(b) The average loss per round trip
up to the end of October 1967 is estimated
at Rs. 1-09 lacs.

(c) Air India operated only one inaugural
service from Bombay to Mauritius on 15th
Avgust, 1967. 44 persons were invited
as per list laid od the Table of the House.
{Placed in Library. See No. LT-1781/67].

As indicated in the list, only 37 invitees
availed of the invitation.

LANGUAGE of SUPREME COURT

2255. SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any proposal before
Government to introduce Hindi in the
Supreme Court as an associate language
of the court; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA ) : (3) No. Sir

(b) Does not arise.

DEARNESS ALLOWANCE TO MANIPUR
’ GOVERNMENT EMPLOYEES

2256. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pheased to state

(a) whether Government are enhancing
the Dearness Allowance of the employees
of the Government of Manipur in view of
the fact that Manipur follows the pattern
of pay and Dearness Allowance of Assam
and since the Assam Government has agreed
to increase the Dearness Allowance rate of
their employees as per recommendations
of the Das Commission ; and

(®) if so, the details thercof and the date
from which the enhanced Dearness
Allowance rate will be given effect to 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The pay and allowances of the employees
of the Government of Manipur are based on
the pattern of pay and allowances obtaining
under the Government of Assam for cor-
responding posts. The Government of
Assam have not yet issued orders for in-
creasing the rates of dearness allowance
for their employees. The question of
revision of the rates of dearness allowance
of the employees of the Government of
Manipur therefore does not arise at the pre-
sent stage.

KOTTAYAM-YETCHOOR ROAD

2258. SHRI A. K. GOPALAN :
SHRIMATI SUSEELA GOPALAN
SHRI K. M. ABRAHAM :

'Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(b) if so, action taken thereon; and

(c) the estimated cost of construction of
the road 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
to (c). Two schemes—one relating to road
works and the other relating to bridges—
pertaining to the Kottayom— Vaikom Road,
via Kumarakam and Vetchoor, were app-
roved in November, 1958 and December
1960, each at an estimated cost of Rs.
4-00lakhs. Some work has been completed
on each of these two schemes. The cost
of the completed works is about Rs. 3-07
lakhs.

The State Government have now inti-
mated that an amount of Rs. 9-42 lakhs
will be required toJcomplete the balance
of the work on the two schemes and have
sought approval for the revision. Some .
information has been called for from the
State Government in this connection. Their
reply is awaited.
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HOMORARY LIBRARIAN IN UNIVERSITIES

225%. SHRI A. K. GOPALAN. :
SHRI VISWANATHA MENON:
SHRI SATYA NARAIN SINGH:
SHRI JYOTIRMOY BASU :
SHRI SARJOO PANDEY :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that University
Grants Commission has directed all the
universities to abolish the post of Honorazry

(b) if so, whether it is also a fact that the
post of Honorary Librarian still exists at
the Universities of Agra, Lucknow, Allaha-
bad and Gorakhpur; and

(c) the steps taken by Government to
implement the directive given by the Univer-
sity Graats Commission ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) These Universities have Honorary
Librarians.

(c) Does not arise.

Text-Books

2261. SHRI RANDHIR SINGH : Will
the Minister of EDUCATION be pleased
to state :

(a) whether Government have started
preparing  text-books on  Engineering,
Science, Medicine, Agriculture in modern
Indian Language at all levels in Universities;

(b) if so, the progress thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) The Commission for
Scientific and Technical Terminology,
Governmeat of India, has been carrying
on a programme for production of text-
books on Engineering, Science, Medicine
& Agriculture in modern Indian Languages
for the first degree classes of the universities
usipg the terminology evolved by them.
So far the majority of books produced are
in Hindi, but some are in other Indian
languages as well,

(b) The progress made in this regard is
as follows :

NOVEMBER 29, 1967
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Books undertaken for trans-
lation/ariginal Writing 229
Books published. .. - 30
Books in Press . .. 5

(c) The question does not arise.

Pruvate Buses on D.T.U. Routss

2262. SHRI P. P. ESTHOSE 1
SHRI VISWANATHA MENON :

SHR1 C. K. CHAKRAPANI1
SHRI K. M. ABRAHAM :
SHRI E. K, NAYANAR :

SHRI JYOTIRMOY BASU :

Will-the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that private buses
on Delhj Trapspart Undertakings routes
are not giving satisfactory service;

(b) if so, the reasons therefor;

{c) whether Government-
gated the matter; and

(d) the steps taken to improve their
service ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHH-
PPING (SHRI BHAKT DARSHAN) :
(a) to (d). The working of the arrangement
is being watched.

NEENDAKARA BRIDGE

2263. SHRI, P. P. ESTHOSE .
SHRI C. K. CHAKRAPANI 1
SHRIMATI SUSEELA GOPALAN
SHRIL E. K. NAYANAR

Will the Minister of TRANSPORT AND,

SHIPPING be pleased to state :

(a) whether the construction of the new
road bridge at Neendakara, Kerala on
Mational Highway 47 has been completed;

(b) if not, the reasons for delay ; and

(c) when the construction is likely to be
T

THE DEPUTY MINISTER IN THE
MINISTRY, OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN):.
(a) No, Sir.



i.e., during 1968-69.

CONSTRUCTION OF EY-PASS BOAD AT
QuLoN

2264. SHRI P. P. ESTHOSE :
SHRI VISWANATHA MENON ;
SHRIMATI SUSEELA GOPALAN;
SHRI K. M. ABRAHAM :

Will the Minister of TRANSPORT AND
SHIFPING be pleased to state :

(a) whethar Government hawve received
any representation from the Kerala Govern-
naent regasding construction of a by-pess
road at Quilon Town to National Highway
No. 47 ;

(b) if so, the action taken thereon ;
and

{(¢) the total estimated cost for the con-
struction of by-pass ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHI-
PPING (SHRI' BHAKT DARSHAN) i
(a) Yes, Sir,

(b) The represcntation has been studied
and the need for the construction of a by-
pass accepted, but because of. the present
financial stringency, it is not possible to
aecerd a high priority to this work.

(c) The total estimased cost of the by-pass
is likely to be Rs. 100 lakhs,
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GOVERNMENT RESIDENTIAL ACCOMMODATION
N CHANDIOARE

2268. SHRI SHR1 CHAND GOEL :
'Will the Minister of HOME AFFAIRS be
ploased to state : ’

(a) whether itisa fact that some amount
is charged from the occupants of Govern-
ment residential accommodation in Chandi-
garh for maintenance of lawns and hedges
etc; '

(b) if so, the details of such charges and
the date from which they are being char-
ged;

(c) the approximate amount collected on
this account per month and the approxi-
mate amount actually spent by the Govern-
ment in the maintenance of lawns and hedges
etc, per month; .

(d) the legal sanction behind collection
of such charges;

(¢) whether the Government employees
have raised objections against the coflec-
tion of these charges; and

(f) the action taken,
objections ?

if any, on these

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

3468



3469  Written Answers AGRAHAYANA 8, 1889 (SAKA) Written Answers

(b) The charges were recovered with effect
from 6th January, 1967 and the schedule

for the charges is as under :
Amount
Type of House to be
recovered
per
month
(0] )
Rs.
IIT Salary above Rs. 3000 .. 15/-
IV (2000-3000) — - 12/-
V (1500—2000) .. - 10/-
VI (1000—1500) .. . 8/-
- W { 750—1000) a - 6/-
VIO ( 500— 750) .. - 5/

'(c) The approximate amount collected
per month is Rs. 1695/- and amount actually
spent by Government is Ra. 7127/- covering
about 250 houses.

(d) The charges are levied under para VI
of F. R, 45-B.

(¢) and (f). Seven representations were
received, which were rejected.
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ASSISTANCE OF ARMY IN WEST BENGAL

2270. SHRIC, K. BHATTACHARYYA)
Will the Minister of HOME AFFAIRS be
Pleased to'state :

(a) whether it is a fact that Army had to
be -called fo maintain order in -Asansol,

West Bengal in the first week of September,
1967; and

(b) the condition that necessitates the
same ?

THE MINISTER OF HOME AFFATRS
(SHRI Y. B.CHAVAN) : (a) and (b). On
6th September, 1967 the Army was request-
od to assist the Civil power in dealing with
the law and order situation at Asansol where
disturbances had broken out following a
clash between the Bus workers and students.
The Army was withdrawn on the 12th
September, 1967.

dwfaw way qrfiownis wered smai
H sam o

2271. oft Wy swx . Far fen
HeAY g AR Y FIOFG

(%) qmifores qa rfoarfus wrearash
AW T Ao F FET I oaEg
IwRIfe ot god Forgram o
@& & AR I A feat g @
feframm sam st w & ;

(@) o & Tt qwl &7 e
fraet 2, fas saaR Sw s &
FHaTfeat gra fopam o @ 8

() 7% ¥ fralt o ol @
yerTfeE g T97 g, AR

NOVEMBER 29, 1967

"Written Answers 3472

() s s gro e
o S et qerl T T T
TR TR ?

foren siarera & Toshit (oft WT
fog) : (%) 7161

(@) 861

() 716 ¥ & 124

(%) 9001

A fgdt fedwrem
2272, it Hreg SAR ;T e
o g T FF v s W
fedr o & 1 A, 1967 A
1 FFAT, 1967 & ATWAN TEUF
s vy sra fema farar 4 7

fown sarm ® v (sfreE”

fog) : et T AR T ARES

1967 M FE firdr fwerm § om-
HYT a9 aSAIST AgTAwi ¥ HEd
93 Y dear T qw 4 —

el g

HY AT

1967 1967
WA TEAT 43 24
AFAE AT 12 10
Tt Frderera § sl e
2273. oit Wy www . w0 fow
w7 aar H F S F

(%) 7 g 7= & fs ¥ f
frawrem §  qEArer wEATEl &
¥y ARt ArAEEwaTe B I FH
¥ fore < o ot R o
e g ST ;A



3473 Writtén Answers AGRAHAYANA 8, I889 (SAKA) Written Answers 3474

(=) afz @, & % wv O
W W T TN A Sgfad wA &
frg R s Fron g ?

fomy o et (Wi W
tog) : (F) dradh

(&) v afi 35T |

sriwe (Ea¥) TR W IR

2274. wftwveg st : 1 fev
ag T B F A

(%) 7 7 7= & f& dwmfas aun
FFAET WeRTAST SENT TH G A~
fow qeasi 1 s ffew SR
a3feadl & 50 @RS

(@) afz i, dt s e ot feeelt
waifeat W 5 @ §;

() v sforE gEAHT B FAR
AWAT  F WA NI FHATCEL q AT
T A A WK

(w) afz =&, @t =& ®=W I
a7
e Ware § Tewsat (s WY
Tog) : (%) s

(@) o & @ =@ qww 47
wifeat v ST E

() srar

(%) o i ¥

fray wat w1 w1 A
2275, St TETWAT WAL
ot Wi T
7y fn weft g FOw F oFw
0w
(%) ¥r S & F g IR A
IF T FT oY aregaw fawar a1 faad

w9 F T ¥ A5 wrT Iwegy w1
wirme, axk

(&) afz g, at 3@ FezaT = w0
& fremt oty ?

fvr wielt (w10 forepwy Am): (%) aix
(7). =aft &% gifqqa & & wmar
e &1 falw qemgw 4@ e,
fog =it afewfai ¥ gy fafes
TorCrRit 7 forg g die fadw @,
frem & wmeaw & w0 F ddvr A
F st Y spafer Y e F aga wwile
g

TRIBAL AREAS OF TRIPURA

2276. SHRI K. RAMANI :
SHRI GANESH GHOSH 1

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to dec-
lare compact tribal areas of Tripura as
“*Scheduled Arcas*” under the 5th Schedule
of the Constitution; and

(b) if not, the reiisons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) The Scheduled Areas and Scheduled
Tribes Commission (Dhebar Commiigsion)
Report, 1961, did not recommend the
declaration of any Scheduled Areas in Tri-
pura. Infact, in Chapter 8 of their Report,
the Commission advocated that, in the
changed circumstances since the framing
of the Constitution, it would be more
useful to group tribals under Tribal Develop-
raent Blocks in order to bring tribal popu-
lation under intensive development.
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Facmumes ror Mmole INCOME
Toumsts

279.SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA :
SHRI N. K. SANGHI :
SHRI D. N. DEB :
SHRI MAYAVAN :
SHRI MOHAN SWARUP :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to
arrange cheap boarding, lodging and trans-
port for middle income foreign tourists;

(b) if so, the broad features of the pro-
posals; and

{c) places selected or proposed to be
selected for making such arrangements ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)3
(@) to (¢). Tourist Bungalows have beea
built and cheaper types of hotels—Three
Star Hotels—exist to cater for the middie
income foreign tourists, Even the more
expensive hotels—Four and Five Stars—
offer facilities at charges which are moderate
in relation to general international prioes,
and are not too high for middle income
tourists from developed countries,

Bz Enonazrs

2280, SHRI BHOGENDRA 'JHA :
Will the Minister of HOME AFFAIRS be
pleased tostate ;

(a) whether it is a fact that scveral top
engineers of Bihar have been suspended and
proceeded against for the alleged defal-
cation and embezlement of about five
crores of rupees;

(b) whether it is also a fact that the Go-
vernment of Bihar have referred the matter
to the Central Bureau of Investigation ;
and

(c) whether any steps have been taken
in this regard ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (8) to (¢). From
a note received from the Government of
Bihar it appears that the Superintending
Engineer, Electric Works Circle, Patna
and 3 Electrical Executive Engineers, who
were formerly posted at Patna, Muzzaffar-
pur and Bhagalpur Districts, have been
suspended and that they are suspected to
have defrauded the GQovernment of large
sums of money. Although a reference to
the Central Bureau of Investigation has
been suggested by the State Government,
the case has not been taken up by them so
far primarily because it appears from the
note received from the State Government,
that they have asked the Accountant
General, Bihar, to conduct a special audit
and some store checking parties have been
specially set up for checking the stores.
It is felt that it would be desirable to await
the results of these checkings and  audit
before a criminal invstigation is started,
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Incauase N Bus paRe 3y D.T.U.

+ - 2282, SHRI VISWANATHA MENON:
SHRI JYOTIRMOY BASU :

«  'Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that Delhi Trans-
port Undertakings have decided to raise
the bus farc to meet the deficit in current
financial years' budget;

(b) the total amount of deficit incurred
by the Delhi Transport Undertakings in
current financial year;

(c) whether Government propose to
investigate the reasons for the deficit; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) :
(a) No, Sir,

(b) As per Budget Estimates of the Delhi
Transport Undertaking, a deficit of Rs.

91-29 lakhs is anticipated during the current
financial year.

(c)and (d), A work Study Team appointed
to study the financial positicn of the D.T.U,
and other connccted matters submitted its
report in Junc, 1967, The recommenda-
tions made by the Team are under the con-
sideration of the Underteking.

Buwwana or Hiou ScaooL »y Mizos

2283. SHRICHENGALRAYA NAIDU :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Mizo hostiles
burnt down the St. John High School on
the 20th September, 1967 at Kolosib on the
Ajal-Sikhar road;

(b) if so, whether it is also a fact that
this is the third school of Christians which
has been burnt by the Mizo hostiles ; and

(c) the protection Government are giv-
ing to thesc schools and the Christians in
these areas 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) On the night
of 19th September, 1967 Mizo rebels set
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fire to the St. John High School Kolosib.
Two rooms of the school were damaged.
The fire was extinguished by the security
Forces.

(b) We have no such information,

(c) Protection to all persons and property
against the Mizo hostiles is provided ir-
respective of any religious considerations.

HmNDU MIGRANTS FROM PAKISTAN

2284, SHRI CHENGALRAYA NAIDU}
SHRI MAYAVAN :

Will the Minister of HOME AFFAIRS
be pleased to state 1
(a) whether it is a fact that 12 Hindus
including women have been held by security
forces on their entry from Pakistan to the
Ramgarh Sector at Jammu on 16th Sep-
tember, 1967 ;

(b) whether it is a fact that they have
stated that they were being forced to change
their religion if they desired to stay in Pa-
kistan; and

(c) if so, whether Government are con-
sidering to take up with Pakistan the ques-
tion of protection of  minorities in
Pakistan 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (8) to (c). Two
Hindu families consisting of 9 members
cach crossed over to our side on 11th and
15th September, 1967. They say that
they were asked to change their religion
if they wanted to continue to live in Pakistan,
From time to time Government have taken
up with Pakistan the question of protection
of minorities.

Mirzo FING IN CHAMPAI

2285. SHRICHENGALRAYA NAIDU:
Will the Minister of HOME AFFAIRS be
pleased tostate :

(a) whether it is a fact that a large gang
of Mizo rebels opened indiscriminate fire
on some houses in Champai town west of
the Mizo hills bordering Burma on the 9th
September, 1967 ;
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(b) if so0, the number of persons killed
and wounded ;

»

(c) whether it is also a fact that they
looted some property and kindnapped a
number of persons; and

(d) if so, the action security forces took
in the matter ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) A gang of
Mizo hostiles fired at Champai on the %th
Sepreatber,

. q{b) One person was killed and four were
injured.

() No, Sir.

(d) Does not arise.

CentrAL HINDI COMMITTEE

2286. SHRI CHENGALRAYA
NAIDU : Willithe Minister fof HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that Government
have decided to set up a Central Hindi
Committee;

(b) if so, the composition and functions
of the Committee; and

(¢) the mames of its members und the
Chairman ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) :(a) Yes,
Sir.

(b) and (c). A copy of the Ministry of
Home Affairs Resolution No. 8/2/67-HSS,
dated 5th September, 1967 consituting the
Central Hindi Committee is 12id on the Table
of the House. [Placed in Library. See No.
LT-1782/67)

gfagre 7 wifewrical wr e

2287. st Mo Wo wmmt: FAT
fmrdt sg o A T

(#) =1 @R ¥ wgens €,
wia fag, ww wag fafers, s
FodAT J§ AEA WhamEl F e

NOVEMBER 29, 1967

Written Answers 3480

afc y agelf W et ¥ Praifa
i & qrwi ¥ Sfeam am
fer g s

() wik g, ar 57 wfaelal
am w1 §, 1 afz A, o Tad e
o | ?

foem welt (wo famr &) @ (W)
o (@) . w@ awa et & fore shigre
Fr A AW g TR AAC AT
W@ & I amgfas wa & fmin &
wfge wiaofaEl § e =1 S
T FT wETE e quew A fE
2

wrea % fargat o Fde

2288. = #Hlo We MW : T
TEEW AT A AR FT FW w4
1961 FT 99 AT F FTIR TAT
T T W TOg-AA A GAIEAl A
srden & fra sfomm afs gie ?

TE-FH HaEw § Iu-Hat (s &o
THo THTETHY) @ 1951 #1X 1961 &
9 Soi® Tog A §9 T &a 7
Eeredt Y 4fg 7 sfawear waw e
& faaor @W e )X @ § |
[deverern § vwr et | 3w e
LT-1783[67] 1

DECENTRALIZING OF CENTRAL SECRETARIAT
SERVICE

2289. SHRI M. L. SONDHI : Willthe
Minister of HOME AFFAIRS be pleascd
to state :

(8) whether it is a fact that Government
are considering the question of decentra-
lising the Central Secretariat Service up to
the level of Section Officer ; and

(b) if so, the present stage of the pro-
posal ?
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THE MINISTER OF STATE IN THE
"MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
€b) : The Contral Becretariat Service upto
ithe-1&vel of Section Officer was decentralised
with effect from the 1st October, 1962,

Horers m INDiA WrTH COLLABORATION
or HLtons

2290, SHRI M. L. SONDHI
SHRI R. BARUA :

Will the ‘Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) whether any decision has been taken
to set up a chain of hotels in India with the
collaboration of Hiltons;

(b) the tourist centres which are likely
to be provided with such hotels; and

(c) how far the new collaboration terms
will be favourable or otherwise as compared
to those granted to similar hotels in the
country ?

THE MINISTER OF TOURISM AND
CIVILAVIATION(DR. KARAN SINGH):
{a) Mo, Sir. The proposal for the construc-
tion of a hotel in Bombay by Shiv Sagar
Estates in Collaboration with Hilton Hotels
International U.S.A. is 61ill under consider-
ation,

#b) At present, only one proposal for
foreign collaboration has been approved,
that of the Indian Hotels Company Ltd.
(Tatas) with Intercotinemtal Hotéls Corpo-
ration (U.S.A.) in Bombay. Another pro-
posdl, alss Tor Bombay, is onder considera-
tion of Government,

(c) The question does not arisc.
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Dry Dock FaciLrmies
2293, SHRI VASUDEVAN NAIR
Wil the Minister of TRANSPGRT AND
SHIPPING be pleased to state ©
(a) whether it is a fact that there are no
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proper dry dock facilities inm Indian ports
for ship repairs;

(b) if so, the steps being taken to provide
dry dock facilities in major ports; and

() the amount proposed to be spent in
this respect during the Fourth Plan ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. ¥. RAO) :
(a) and (b) . The existing dry docks in the
country are inadequate to meet the require-
ments of Indian merchant ships. Govern-
ment have very recently approved a scheme
for the construction of a large Dry Dock
measuring 800" x 125" x38-7' capable of
accommodating ships up to 57,000 DWT at
Visakhapatnam on East Coast as an ad-
junct to the Hindustan Shipyard Limitced
and the work on this Project is in prcgress.
The second Shipyard at Cochin is ako
being planned to have a Dry Dock for re-
pairs to vessels up to 85,000 DWT. The
port authorities at Bcmbay and Calcutia
have also under consideration proposals
for the construction of additional dry docks
as part of the port development schemes,

(€) A provision of Rs. 5 crores has been
made in the draft cutline of the Fourth Five
Year Plan for the construction of the Dry
Dock at Visakhapatnam,

PoumicaL PeNsions

2294. SHRI VASUDEVAN NAIR :
Will the Minister of HOME AFFAIRS be
pleased to state

(@) whether it is & fact that Government
continue to give political pensions to several
former rulers in accordance with the agree-
ments catered into with them by the former
British Government of India;

(b) if so, the namws of persons who con-
tinue to receive the political pensions;

{(e) the amount of pension given to each;
and

(d) whether Government intend to stop
payment of these pensions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.
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(b) and (c). A staterment showing the
position, at the time of indcpendence, of
the political pensions granted by the British
Government to the previous ruling families
is laid on the Table of the House [Placed
in Library, See No. LT-1794 /67).

Such pensions are still being paid to some
people. Though the pensions are paid
out of the Ceatral revenues, they are ad-
ministered by the respective State Govern-
meats in accordance with the terms of each
grant. The information regarding the
amount being paid to cach pensiomer at
present will have to be compiled, if required,
by getting it from the State Governments.
In fulfilment of an assurance givea in
reply to unstarred Question Wo. 2625 dated
8th June, 1962, information was laid on the
Table of the House on 21st August, 1963
giving a list of 3,683 political pensioners and
the amount paid to each.

(d) There is no such decision.

CouruLsorY NATIONAL SERVICES

2295. SHRI  YASHPAL SINGH
SHRI YOGENDRA SHARMA :
SHRI MARANDI ;

SHRI MAHARAJ SINGH BHA-
RATI :

SHRI BHOGENDRA JHA 1

SHRI MOHAN SWARUP :

Will the Minister of EDUCATION be
pleased tostato

(a) whether Government have finalised
the scheme for compubsory national ser-
vice for university students; and

(b) if so, whether a copy thereof would be
laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
The scheme is under formulation at pre-
sent.
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ANDAMAN IsLaNDs

2296. SHRI YASHPAL SINGH :  Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether he paid a visit to the Anda-
man Islands recently;

(b) his assessment about the development
programmes of these Islands;

{c) whether any Central help was sought
by the people of that area; and

(d) the reaction of the Government
thereto 7

" THE MINISTER OF HOME AFFAIRS
{SHR1 Y. B. CHAVAN) : (): Yes, Sir.

(b) In spito of physical and geographical
handicaps the development programme was
moving satisfactorily. Pfforts are being
made to associate the local people more
and more with the development programme.

(c) and (d) . The territory being a Union
territory looks to the Central Government
for all-round help and this help is given
to the maximum extent possible.

DoxRmNALA Bamboz

2297. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to state:

(a) the number of persons so far died on
Dokrinala Bridge on Kareli-Narbada sec-
tion of National Highway No. 26;

(b) the stage at which the proposals of
comstruction of a new bridge stands;
and

(c) when the new bridge is likely to be
ready for public use ?

THE DEPUTY MINISTER [IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) :
(a) Two persons died, as a result of threc
accidents, which took place at this bridge.

(b) Agency for the construction of the
bridge is being settled and the offer of onc
contractor is under censideration.

{(c) The bridge is expected to be comp-
leted in about 2 years, after the commence-
ment of the actual bridge work.
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NATIONAL HioHwaY No. 12

2298. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state:

(a) the amount spent by Central Govern-
ment on clearing of forest trees for the cons-
truction of Mational Highway No. 12 in
Narsinghpur District;

(b) whether the said expenses are as. per
sanctioned estimates; and

(c) if not, the reasons therefor ¥

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) :
(2) An expenditure of Rs. 1,52,206/- has
been incurred on cutting of trees, romoval
of jungle of thick and medium growth, in
connection with the construction of the Na-
tional Highway in Narsinghpur District;
out of this amount. an expenditure of
Rs. 15,267/- has been incurred on the felling
of trees,

(b) and (c). The expenditure exceeds the
amount provided in the sanctioned estimate,
This estimate was prepared on the assump-
tion of clearing some arcas on which cex-
tain specified number of trees were assumed
to becut and some specific area of fores:
had to be removed on per square foot
basis. On actual execution thess assump-
tions were not found 1o be correct. They
were on the low side and resuhted in excess
in expenditure over the sanctioned estimets.

NATIONAL DISCIPLINE SCHEME

2299. SHRI INDRAJIT GUPTA : Will
the Minister of EDUCATION be pleasod to
refer to the reply given to Unstarred Ques-
tion No. 3141 on the 2ist Jupe, 1967 and
state ¢

(a) whether it has been finally decided to
hand over the services of the Natiomal
Discipline Scheme Instructors to the
States;

(b) if so, whether all the State Govern-
ments have signified their consent and their
financial capacity to absorb the N.D.S.
instructors; and
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(c) the steps teken to- ansure protection
of their emolunents, seniority and service
prospects in the- event of failure by any
Stat ¢ Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION. : (SHRI
BHAGWAT JHA AZAD): (a) Only the
servicgs of those Instructors who are
acceptable to the States will be transferred.

tb) The following State Governments have
accepted the transfer of the Instructors, in
principle:

Andhra Pradesh, Gujarat, Maharashtra,
Jamma & Kashmir, Osissa, Punjab, Rajas-
than, Ustar Pradesh and West Bengal,
(Assam is still considering the matter),
and -also the following Union Territories ;

Andaman and Nicobar Islands; Goa,
Daman and Diu; Himachal Pradesh;
Manipur; N.BF.A.; Pondicherry; and
Tripura.

The States which did not consent to the
trapsfer of the Instructors are; Kerala—
whigh has not accepted the NFC programme
itsghf; Madhya Pradesh; and Madras
which has only four Instructors in the State.
A reply is awaited from the Delhi Adminis-
tratign.

"The Government of India have agreed to
meet the expenditure on pay and allowances
of the transferred Instructors during the
Fourth Plan period.

(c) Necessary steps are being takenJio
protect their emoluments and other interests
10 the extent possible.

Ex-FMpLOYESS oF PAKISTAN. INTERNATIONAL
ARLINES

2300. SHRI1 INDRAJIT GUPTAY): Wil
the Minister of TOURISM AND CIVIL
AVIATION be picased to state :

(@) whether he has received a represen-
tation om behalf of the ex-employees of the
Pakistan International Airlines, who arc
Indiap nationals; and

(b) if 50, whether any actian is proposed
to. ba takea to absorb them in suitable
vacancies inthe I. A. C. or Airlndia ?
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THE MINISTER' ©F TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH)
() and (b). Yes, Sir. Air India-and Indian
Airlines Corporations have been advised
take as many of these employees as possie
ble, and they are trying to absorb them
subject to their suitability and to-availability
of vacancies.

SurrrivG CoRPORATION OF INDIA

2301. SHRI INDRAJIT GUPTA : Will
the Minister of TRANSPORT AND SHIP-
PING -be pleased to state :

(a) whether it is a fact that the Shipping
Corporation of India has earmed record
profits in the last financial year ;

(b) the extent to which devaluation of
rupee has cantributed to this result; and-

(c) the steps proposed to be taken to
acquire additional "tonnage by the Cor-
poration during the coming year 7

THE MINISTER OF TRANSPORT AND
SHIPPING (SHRI V.K.R.V. RAO):
(a) The Shipping Corporation of India has
earncd a pet profit of Rs. 4-70 crores in
the financial year 1966-67, which is the
highest so far 1eached.

(b) The davalastion of rupee has sub-
stantially contributed to the profits, but it
is pol: possibie to indicate the exact p¥o-
portian of increased profits attributable to
devaluation.

(c) The Corporation has now oa order
33 vessels. of- 5-51 lakh GRT. This. in~
cludes the osders placed in- the Third Plan
period agaiost which  deliveres bave .not
yet been effected. The Corporation has
ordered recently in Yugoslavia three ore/
grain/oil carriers of 85,000 DWT cach.

The Corporation expestos: delivary. of.
three bulk ‘ carriers of 40,000 DWT cach
fmvmfmmﬁlmwm
eagh-fram- the, Hipdustan:

Visakhapatnam and one ship of 320 DWF
from Mazagon Docks, Bombay during the
financial year 1968-68.

Poumigal PrasoNers
2302. SHRI S. M. BANERIJEE : Will the
Minister of HOME AFFAIRS be picased
to state :
(a) whather it is a fact that the political
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workers and leaders who were arrested in
connection with the political movements in
the oountry arc not regarded as political
prisoners during the post independence
period;

(b) if so, the reason therefor; and

(c) whether there is any proposal to treat
them as political prisoners in future ?

THE MINISTER OF STATE IN THE
MINISTRY QF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :, (a) and
(b). The Jail rules of most of the States do
not provide for a separate classification as
political prisoners. All prisoners are
normally classified into two or three
groups for purposes of treatment in the jail
on the recommendations of the court con-
victing them,

(c) No. Sir.

UnnrorM Bass ror EDUCATION

2303, SHRI 5. M. BANERIJEE : Wil
the Minister of EDUCATION be pleased
to state :

(a) whether it is a fact that many teachers’
organisations in the country have demanded
uniform basis for education in the country;

(b) whether they have alo demanded to
abolish the public schools; and

(c) if so, the reaction of Government in
this regard. 7

THE MINISTER QF STATE IN THE
MINISTRY. OF EDUCATION
BHAGWAT JHA AZAD) : (a) and ().
Syggestions to introduce a uniform pattern
of education alt over the country and com-
ments against public schools have been re-
ceived from time to time from different
quarters.

(¢) Rigid uniformity in education for a
large country like India is neither desirable
nor practicable. This view bas alsa been
supported by the Education Commission in
their repert. No decision to abolish the

public schools has so, far been taken by.the.

Government.

(8HRE,

3490.

M/S AMINCHAND PYARE LaL

2305. SHRI YAJNA DATT SHARMA:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the reply
given to Unstarred Question No. 8218 on
the Bth August, 1967 and state :

(a) whether the prosecutions against the
Managing Partner and certain employees
of My/s. Aminchand Pyare Lal for cheating
Calcutta Port Commissioners have since
been launched; and

(b) if not, the reasons therefor and the
steps. taken far expediting the action on
the C.B.I. report ?

THE MINISTER OF TRANSPORT
AND SHIPMING (PR. V. K. R. V. RAO):
(a) Notyet, Sir.

(b) The Central Bureau of Lnvestigation
have completed the formalities requied for
filling a charge sheet in the Court and it is
expected that the charge sheet will be filled
within the next few days.
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PassswoERS CARRIED BY LA.C.
2307. SHRI ONKAR LAL BERWA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Indian
Airlines Corporation carried more passengers
this year so far than during the last year;
and

(b) if so, the passengers facilities that were
introduced in 1967 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH),
@) Yes, Sir. 12,97,287 passengers were
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carried by 1.A.C. during the period January-
October 1967 as against 10,65,375 passen-
gers during the corresponding period of
1966.

(d) In 1967 (up to October), LALC. in-
troduced larger capacity aircraft on 9 routes,
and added six new routes.

Vocation ORIEENTED EDUCATION

2308. SHRI YOGENDRA SHARMA :
Will  the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the present
B.A. and B.Sc. (General) courses in the
colleges do not equip the students to take
up any vocation except clkerical jobs;

(b) if so, whether Government intend to
make these courses vocation oriented;

(c) whether the Universities have been
consulted in the matter ; and

(d) if so, their reaction thercto 7

THE MINISTER OF EDUCATION (DR
TRIGUNA SEN) : (a) No, Sir. The
present BA. and B.Sc. (Geperal) courses
make the students eligible to undertake ad-
vanced studies, join technical and profes-
sional courses or take up teaching or somc
other service.

(b) There is no such proposal before the
Government ;

(c) and (d) : Do not arise.

AnNUAL PRODUCTION AT HINDUSTAN
SHIPYARD

2309. SHRI YOGENDRA SHARMA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the annual
production at the Hindustan Shipyard has
hitherto been limited to two or three ships
even though the Shipyard had the capecity.
to produce more; and

(b) if so, the reasons therefor 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K.R. V.RAO) :
(8) and (b). The Shipyard is at present
building two to three ships annually of 12,500
DWT. In order to increasc its production
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capacity from three to four ships per annum,
the Shipyard has introduced produc-
tion control measures in the Hull and
Blacksmith shops and taken steps to
improve the handling facilities in the Hull
shops and cranage facilities at the berths.

PAK AGENTS

2310. SHRI SHRI CHAND GOEL :
SHRI KAMESHWAR SINGH :
SHRI P. VISHWAMBHARAN:
SHRIA. SREEDHARAN : SHRI
J. B. SINGH :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that four Pak
agents were held on the 8th September,
1967 near Sudhan post;

(b) if so, whether they are still in cus-
tody ; and

(c) the action taken against them ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). The
Government have information only re-
garding the arrest of four illegal entrants
from Pakistan, on 4th September, 1967,
pear a post called Mudhan in Gujarat.
They have been prosecuted under Rules 3
and 6 of the Indian Passport Rules and sec-
tion 14 of the Foreigners’ Act. The case
is sub judice. The accused persons are not,
however, suspected to be Pakistan agents
and are on bail.

PREVENTIVE DETENTION ACT AND
D.LR.

2311, SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the names of the States that have
applied Preventive Detention Act after last
general elections and the number of persons
arrested under the Act, State-wise;

(b) the classifications of charges brought
against these arrested persons;

(c) the number of arrested persons, State-
wise, who belonged to (/) general trade,
(i) business, (iii) food production, (iv)
MB7LSS/67—5
a

food trade, (v) political parties and ()
who are known unsocial elements ;

(d) the names of the States that have ap-
plied D.LR. after the general elections and
for what purposes, and how many persons
have been arrested under the D.LR.;
and

(e) how many writ petitions were made
against P.D. Act and D.LR. arrests and in
how many cases courts ordered to free the
arrested persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(c) and (e): A statement giving the infor-
mation for the period 1st March, 1967 to
31st October, 1967 is laid on the Table
of the House. [Placed in Library. See. No.
LT-1785/67].

(d) 174 persons were arrested in Assam
and 3 were arrested in Tripura under the
Defence of India Rules. The reasons for
taking action under the Defence of India
Rules are being ascertained. Information
in respeet of Jammu & Kashmir and Naga-
land is being collected.
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FOREIGNERS
2319. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :
(a) the number of Pakistan-born Pathans
Baluchis or Kabuliwallas staying in India
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as on 31st March, 1967 and employed as
watchmen, or doing business as contractors
or moneylenders, occupation-wise and the
type of passports these people hold;

(b) the number of Iranian nationals in
India on 31st March, 1967 doing restaurant
and other business, business-wise ;

(c) the number of Bohemian-looking
foreign vagabonds known as Beatmiks
and Hippies in Delhi and in other cities
in India nationality-wise and the reasons
for their prolonged stay in India;

(d) whether Government are aware of
the fact that quite a few of these Beatniks
are seen prowling in sensitive border areas
north of Rishikesh and Dehra Dun with
cameras and sketch books for the pur-
poses of espionage; and

(e) if so, the steps Government have
taken to prevent these hostile activi-
ties ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The information is being collected
and will be laid on the Table of the House.

(c) The “Beatniks” and “Hippies” gene-
rally come to India on tourist visas. Under
the existing regulations, foreign tourists
are subject to registration under the Regis-
tration of Foreigners Rules, 1939, only
if they stay in India beyond 90 days. In-
formation about the actual number and
nationality of such foreign tourists is there-
fore not available.

(d) No such reports have been received.

(¢) Doces not arise.

POLITICAL SUFFERERS

2321, SHRI P. C. ADICHAN : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of pelitical sufferers who
have applied for financial and other assist-
ance up till September, 1967;

(b) the number of applicants who have
received assistance in various States;

(c) the n that are
still pending;

(d) whether the Centre is giving any
financial assistance to the State Govern-

of appls
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meats for rehabilitating political sufferers;
and

{¢) if so, the nature and extent of assist-
ance given 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Dur-
ing the period January to September 1967,
321 applications were received. .

(b) 229,

(c) 48.

(d) and (¢). The relief and rehabilitation
of political sufferers is the direct responsi-
bility of the State Governments concerned.
The Goverament of India do not give amy
financial assistanoe to them for this pur-
pose,

TraNsPORT TaXaTION ENQUIRY
COMMITTEE

2322. SHRI 8. C. SAMANTA : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) the progress made in their work
by the Transport Taxation Inquiry Com-
mittee;

(b) the specific field in which the Commit-
tee is making findings and when its report
is likely to be submitted; and

(c) the names of personnel constituting
it at present 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) The Committee has submitted two in-
terim reports—one on “Inter-State Trans-
port” and the other on “Octroi and Other
Checkposts”. The final report of the
Commitiee is expected before the end of
November, 1967.

(b) and (c). The terms of reference and
the present composition of the'Committee
are given in the statement laid on the Table
of the House. [Placed in Library. See
No. LT1786/67].

CHIEF MINISTER OF ORISSA

2323, SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 8562 on the 9th
August, 1967 and state :
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(a) whether Government have examined
the Memorandum submitted by Orissa
Congressmen levelling certain  charges
against the Chief Minister of Orissa; and

(b) if so, the result thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
The Orissa Chief Minister, to whom the
Memorandum was forwarded for appro-
priate action, had replied that there was
no prima facie case in any of the charges in
the Memorandum against any of the per-
sons who held office of the Minister before
1961, but that in the interest of integrity
in public life, there should be no scope for
any doubt anywhere, and that, therefore,
they had decided to make all papers avail-
able to a Judge of the Supreme Court to
be nominated by the Chief Justice of India
to find out if there was any prima facie
case in the Memorandum, if the Central
Government desired to refer the matier
to him.

The attention of the Chief Minister
was drawn to a resolution passed by the
Conference of Chief Justices held in March
1965 that =z sitting Judge should not ordi-
narily agree to hold an inquiry unless
it is under the Commissions of Inquiry
Act and he has been informed that in the
opinion of the Central Government this
is a sound principle and that in the cir-
cumstances it would not be possible for the
Central Government to refer this matter
to a sitting Judge of the Supreme Court.
It has been suggested to him that he may
consider entrusting the task of preliminary
verification into these allegations, in order
to see whether there is any prima facie
case, to a retired Supreme Court Judge
or a High Court Judge, chosen in informal
consultation with the Chief Justice of the
Court from which he retired. Mo reply
has been received from Chief Minister,
Orissa so far though I reminded him.

Cranp-Lrrrvg v Devmn

2324, SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS

be pleased to state :

(2) whether incidents of child-lifting in
Delhi have been on the increase during the
last four months;
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(b) if so, the number of child-lifting cases
reported during this period; and

(c) how many of the children have been
restored to their guardians and in how
many cases no clues about the miscreants
or the children have been found ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) 17 cases, involving 19 children.

(c) 14 children have been restored to their
guardians and one is still in the Children’s
Home. Intensive search for clues re-
garding the remaining four children is
continuing.

ForeiGN TourisTS WHO VISITED
RAJASTHAN

2325. SHRI N. K. SANGHI : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the
number of foreign tourists who wisit-
ed Rajasthan during the months of Septem-
ber, October and November, 1967 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
The total number of foreign tourists who
visited Rajasthan during the months of
September and October, 1967 as intimated
by the State Government, is given below:—

September, 1967 . - 1,095

October, 1967 . . . 1,866

The figures for the month of November,
1967 are not yet available.

SETTING UP OF BIOLOGICAL
LABORATORY

2326. SHRI HEM RAJ : Will the Minis-
ter of EDUCATION be pleased to state :

(a) whether it is a fact that land worth
twenty-one lakhs was purchased at Palam-
pur in Himachal Pradesh for setting up
of a Biological Laboratory in collaboration
with USS.R.;

(b) if so, whether that project will be
taken up in the Fourth Plan period;
and

(c) if not, the use to which that land is to
be put to ?

NOVEMBER 29, 1967
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The former
Punjab Government acquired land worth
Rs. 21 lakhs at Palampur for setting up
of the National Biological Laboratory by
the Council of Scientific and Industrial
Rescarch. There was no proposal for
setting up the Laboratory in collaboration
with US.S.R.

(b) The Fourth Plan Committee appoint-
ed by the Governing Body of the Council
of Scientific and Industrial Research, to
consider the Fourth Five Year Plan pro-
posals of the C.S.LR. de novo, in its first
Report has recommended that in view
of the limited financial resources, the exist-
ing Laboratories/ Institutes should be the
first charge on the Fourth Plan provision
and no new institutes should be established
during the Fourth Plan period unless there
are compelling reasons. No final deci-
sion in the matter has, however, yet been
taken.

(c) The land is still in the possession of
the Himachal Pradesh Government.

AmRPORT CHARGES ON TOURISTS

2327. SHRI S. S§. KOTHARI : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that most of
:?:d countries levy airport charges on tourists;

(b) if so, whether Government propose
to impose a similar airport charge to
augment the foreign exchange ecarnings ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION : (DR. KARAN
SINGH) : (a) According to the informa-
tion available with us, 69 member-countries
of International Union of Official Travel
Organisations (IUOTO) levy taxes on air
passenger transportation. These taxes are

of three kinds :
1. Airport taxes which are passenger
service charges.

2. Fiscal levies of various kinds on
the sale of air tranmsportationm tic-
kets,

3. Taxes on excess baggage tickets.
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As a general rule no discrimination is
made as between foreign tourists and
nationals of a given country.

(b) The matter is under consideration of
Government.

INDIAN AMRLINES CORPORATION

2328. SHRI S§. S. KOTHARI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) whether it is a fact that Indian Air-
lines Corporation would be incurring a
heavy loss during the current financial year;
and

(b) if so, the estimated loss and the
steps taken to ensure that the Corporation
works profitably in future 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The Budget Estimates of the
Indian Airlines Corporation for the year
1967-68 indicated a loss of Rs. 3-50 crores
which is largely attributable to devalua-
tion of the Indian rupee. As an imme-
diate step to overcome the situation, the
fares of the Corporation were revised from
1st August, 1967. This would consider-
ably redoce the loss, and if the traffic is
good may even result in the Corporation
breaking even during the current financial
year,

The following further steps are envisaged
to improve the profitability of the Corpora-
tion;

(i) Modernisation and rationalisation
of Aircraft fleet,

(ii) Augmentation of capacity on trunk
routes,

(iii) Replacement of the uneconomic
fleet of Dakotas and Sky-
masters.

A R
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CALCUTTA/JAPAN TRADE
SYSTEM

2331, SHRI D. N. PATODIA : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that the All
India Shippers’ Council has suggested that
the deferred rebate system be replaced
immediately by dual contract system in
Calcutta/Japan trade as the present system
resulted in blocking up a large amount
of money and it stood in the way of im-
proving India's exports;
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(b) whether Government have considered
the suggestion ; and

(c) if so, the action taken in this con-
nection ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAQ) :
(a) No reference on the subject has so
far been received by Government from the
All India Shippers’ Council. However,
this matter was considered at the meeting
of the All India Shippers’ Council held
in Delhi on 17th October, 1967 which was
also attended by a representative of the
Freight Investigation Bureau. The con-
sensus of opinion was in favour of intro-
ducing dual rate contract system not only
in Calcutta/Japan route but alo in all
other shipping routes ex-India where deferr-
ed rebate system is not in vogue.

(b) and (c). Do not arise at present. The
matter will be cxamined if the Council
makes a clear recommendation in favour

of dual rate system as against the Deferred
Rebate System.

SUPERSONIC AIRCRAFT FOR
A INDLA

2332. SHRI D. N. PATODIA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(2) whether it is a fact that Air-India
has decided not to buy Anglo-French
Concorde Supersonic aircraft;

(b) whether the orders placed for such
aircraft have been cancelled;

(c) if so, the reasons for the cancellation;
and

(d) whether any decision has been taken
to buy similar Anglo-French aircraft ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Air India has not placed any
orders for the purchase of Concorde
Supersonic aircraft but has only reserved
two delivery positions. No final decision
has yet "been taken by the Corporation to
. ) Does not arise.

(d) No, Sir.
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Hoters IN KANGRA VALLEY

2340. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal to
establish hotels in the public sector in
Kangra Valley;

(b) if so, the places selected for the
purposec;

(c) whether Government propose to give
subsidy to private parties for putting up
hotels in Kangra Valley;

(d) if so, the broad features of the pro-
posal; and

(€) the steps taken for the provision of
adeguate and suitable accommodation for
tourists in Kangra Valley ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (b) No, Sir. The Government of
India have no proposals at present to estab-
blish hotels in the Kangra Valley or to
subsidize private parties for putting up
hotels.
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(¢) The Government of India have set
up tourist bungalows at Kullu and Manali
to provide suitable accommodation for
tourists. If any private party in Kangra
applies for a loan from the new Hotel
Development Fund, the application will be
given careful consideration.

U. G. C. ComMMITTEE ON
CORRUPTION

2341. SHRI MARANDI : Will the Mini-
ster of EDUCATION be pleased to
state :

(a) whether the committee appointed
by the University Grants Commission in
pursuance of the observation of the san-
thanam Committee on prevention of cor-
ruption has submitted its report to Govern-
ment; and

{b) if so, the main recommendations
af the Committee; and the extent to which
those have been implemented 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (2) The Committee
has submitted its report to the University
Grants Commission.

(b) A statement containing the obser-
vations/recommendations made by the Com-
mittee is laid on the Table of the House.
[Placed in Library. See WNo. LT-1789/
67).

The report of the Committee is being cir-
culated to the universities with a view to
inviting their attention to the findings
and recommendations of the Committee
and for eliciting their views.

VIGILANCE CASES

2342, SHRI RAM CHARAN : Will

the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of vigilance cases in which
the U.P.5.C. and the C.V.C. were consulted
during the last three years till the 31st
October, 1967;

(b) the number out of them in which the
advice UPS.C. was different from the
advice tendered by C.V.C.;

(c) whether the Departments accepted
the advice of UPS.C. or C.V.C.: and
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(d) reasons for accepting or rejocting the
advice of U.P.S.C. in preference to C.V.C.?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (d). A
statement is laid on the Table of the
House. [Placed in Library. See No. LT-
1790/67).

CENTRAL VIGILANCE CoMMISSION

2343, SHRI RAM CHARAN : Wil
the Minister of HOME AFFAIRS be
pleased to state the total number of cases
of officers considered by the Central Vigilance
Commission during the last three years
till the 31st October, 1967, on the basis
of information gathered from the following
sources :—

(i) Public Accounts Reports;

(i) Public Undertaking Committee Re-
ports;

(iii) Estimate Committee Reports;
and

(iv) allegations appearing in responsible
newspapers 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : The Central
Vigilance Commission scrutinises the re-
ports of various Committees of Parliament
and allegations appearing in rupom!:le
newspapers. In respect of cases whch
appear to the Commission to have a vigi-
lance aspect, the Commission calls for
report from Ministries/Departments re-
garding action taken or proposed to be
taken against the officials responsible. The
Commission does mnot, however, th
separate statistics of cases in which disci-
plinary action has been initiated a3 a
result of the observations of the Committees
of Parliament.

2344. SHRI RAM CHARAN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of A.LS. officers against
whom disciplinary proceedings have been
initiated during the period 1964—67 (upto
30-9-1967);
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(b) the number of these cases referred
to the Central Vigilance Commission for
advice;

(c) whether there are any cases where

the Central Vigilance Commission was not
consulted; and

(d) if so, the reasons therefor T

THE MINISTER OF HOME AFFAIR
(SHRI Y. B. CHAVAN) : (a) to (d). Disci-
plinary proceedings were initiated by the
Central Government against six LA.S.
officers, serving in connection with the
affairs of the Centre, during 1964-67 and
C. V. C. was consulted in all these
CAS0S,

CENTRAL VIGILANCE COMMISSION

2345. SHRI RAM CHARAN : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the jurisdiction of Central
Vigilance Commission extends to the auto-
nomous bodies like Indian Council of
Agricultural Research, Council of Scienti-
fic and Industrial Research etc. registered
as Societies under the Socicties Registra-
tien Act; and

(b) if not, whether in view of the fact
that these bodies received huge amounts
as financial grant from Government, Go-
vernment are taking any steps to bring
them within the jurisdiction of Central
Vigilance Commission ?

THE MINISTER OF HOME AFFAIRS
(S8HRI Y. B. CHAVAN) : (a) Employees
of autonomous bodies registered as Socie-
ties under the Societies Registration Act.
1860, are not ‘Public Servants’ and as
such do not come under the jurisdiction of
the Central Vigilance Commission. Indian
Council of Agricultural Research. Coun-
cil of Scientific and Industrial Research and
cortain other autonomous organisations
who receive financial grants from Govern-
ment have, however, been consulting the
Commission on matters relating to the
Integrity of their employees.

(b) The question of declaring employees
of these organisations as ‘Public Servants®
is being examined.

FLIGHT OF PERSONNEL FROM
PArRADEEP PoRT

2346. SHRI CHINTAMANI PANIGRA-
HI : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that a number of
officials have left Pradeep Port between
August and October, 1967;

(b) if so, their number; and

(c) whether any investigation has been
made about it ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO) :
(a) and (b). Seven officials have left the
Pradecp Port administration between August
and October, 1967. The reasons are
mentioned below :—

(i) Reverted to parent offices

at their request . .25
(ii) Reverted to parent office

on expiry of deputa-

tion . . . . 1;
(iii) Reverted to parent office

on being found sur-

plus . . . . =1;
(iv) Relieved on promotion

in parent office . . 1;
(v) Relieved on appointment

to another post under

State Government 1; and
(vi) Resigned on appointment
. . N 1
TotaL . T

(¢) The circumstances in which the
officials have left are not unusual and
no investigation is considered necessary.

Iron Ore EXPORTED THROUGH
PARADEEP PORT

2347. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) the amount of iron ore exported
from Paradeep Port between January, 1967
and 15th November, 1967;
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(b) the total amount of iron ore exported
from Paradeep so far since its commis-
sioning; and

(c) the total amount of foreign exchange
carped so far ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.RAO) :

(a) 4-44 lakh tonnes.

(b) 4-65 lakh tonnes.

(c) Rs. 34757 lakhs since the commis-
sioning of the port.

PrADEEP PoRT

2348. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether Government are aware that
between August 1967 and October 1967,
14 wessels were diverted from Paradeep
Port to Visakhapatnam Port due to the
silting of the mouth of the former port;

(b) if so, the arrangements made for
dredging the mouth; and

(c) whether the maintenance dredger of
Paradeep Port has arrived?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) Nine vessels were diverted from Para-
deep Port between August, 1967, and
October, 1967, out of which one was diverted
to Visakhapatnam four to Madras, three
to Kakinada and one to Belikeri.

(b) and (). A maintenance dredger for
the port is expected by the end of this
year. In the meantime, a dredger obtained
from the Port of Calcutta carried out dredg-
ing at Paradeep from 7-9-67 to 1-10-67.
Efforts are being made to obtain a dred-
ger from elsewhere to attend to the immediate
dredging  requirements of  Pradeep
Port.

aert & forg geem o
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PoLice Excesses IN JAMMU AND
KASHMIR

2350. SHR1 GULAM MOHAMMAD
BAKSHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Government have ap-
pointed a High Power Commission to
look into the causes of police excesses in
Jammu and Kashmir;

(b) if so, the terms of reference of the
Commission and the personnel of this High
Power Commission; and

(c) if the reply to part (a) be in the nega-
tive, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : () to (¢).
The Government of Jammu and Kashmir
have appointed Shri D. P. Kohli, Director,
Central Bureau of Investigation, to look
into allegations of excessive use of force
by the police in dealing with situations
which arose or serious incidents which
occurred during August 1967 in conec-
tion with the alleged abduction of a
Hindu girl.

fetgt foroit Wi & wTw vy

2351. st T feg soramw
wT Mgew S qg @ Ao
w4 fF :

(%) frow i awt F faigy iy
st aar g d OF A gd
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NATIONAL FrTness Corrs

2355. DR. RANEN SEN : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the Na-
tional Fitness Corps is being abolished very
soon ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b),
It has been the intention of the Govern-
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ment to transfer the Instructors working
in the Schools under the National Fitness
Corps Scheme, to the State Governments
concerned, as the scheme was to be decen-
tralized. However, the Government is

reconsidering the Scheme.

CoNDITION OF WATER Prees N
CALCUTTA

2356. DR. RANEN SEN : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that Corrosion
Advisory Committee attached to the Coun-
cil of Scientific and Industrial Research
is examining the condition of water pipes
in Calcutta; and

(b) if so, the main reasons found out for
corrosion and remedies suggested 7

-

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The Corro-
sion Advisory Burcau of C.S.L.R has
submitted to the Chief Engineer Corpora-
tion of Calcutta, a proposal for laboratory
and field studies to evaluate the factors
that have led to the failure of water mains
in Calcutta, No Work has yet been
carried out.

(b) Does not arise,

fawit aesaTE
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Ex-RULERS

2358. SHRI SHIVA CHANDRA JHA :
‘Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of ex-rulers who are
paid privy purses and the amount to
each;

(b) the other facilities provided by
Government to them; and

(c) the total assets of each of the ex-
rulers, either in land or in industry or in
banking or in all the three, separately ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) 279 Rulers
are being paid privy purses. A statement
showing the privy purse amounts paid
to them is laid on the Table of the House.
{Placed in Library. See No. LT-1791/67]

(b) A list of personal privileges of
Rulers of the former Indian States is laid
on the Table of the House. [Placed in
Library. See No. LT-1791/6T].

(¢) The Government of India do not
bave this information.

RURAL INSTITUTES OF HIGHER
STUDIES, SUNDERNAGAR
(BHAR)

2359. SHRI SHIVA CHANDRA JHA :
Will the Minister of EDUCATION be
pleased to state

(a) whether it is a fact that the 'students
graduating from the Rural Institute of
M 87LSS/67—6
O
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Higher Studies, Sundernagar, Birouli, Dis-
trict Darbhanga (Bihar) and other Rural
Institutes are not recognised at par with
other University degree holders for em-
ployment;

(b) if so, the reasons therefor; and

(c) the number of such graduate students
of the Darbhanga Rural Institute who
have been employed suitably and the
number of those who have not been em-
ployed in their lines as yet ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir. The
Diploma in Rural Services awarded by
the Mational Council for Rural Higher
Education has been recognised as equi-
valent to first degree of a university, for
purposes of employment under them,
by the Central Government and all the
State Governments except under the Govern-
ment of Nagaland with whom the matter
is under correspondence.

(b) Does not arise.

(c) Out of 188 students who passed
the Diploma in Rural Services exammina-
tion in the years 1962 to 1967 from the
Rural Institute of Higher Studies, Bironli,
32 went up for higher studies, 66 are suit-
ably employed, 43 are employed otherwise
and 47 are unemployed.

Unton PusLIC SERVICE COMMISSION

2360. SHRI S. R. DAMANI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the present strength of the Union
Public Service Commission;

(b) whether any vacancy remains to be
filled up; and

(c) if so, the. procedure to be followed in
filling it up 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The sanc-
tioned strength of the Union Public Ser-
vice Commission is nine, including the Chair-
man, Apart from the Chairman there
are five Members in position.

(b) At the moment, there are three
vacancies, two of which have occurred
only this month.
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(c) Members of the Commission are
appointed by the President, on the advice
of the Home Minister and the Prime
Minister.

PLANE ACCIDENT ENQUIRY

2361. SHRI J. N. HAZARIKA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that Govern-
ment have accepted the findings of the court
of inquiry which investigated the causes
of the accident to the LA.C. Caravelle
at Palam on the 15th February last;

(b) if so, whether responsibilities have
been fixed and action taken against the
personnel who were found responsible for
the accident;

(c) whether Government did not take
into comsideration the minute of dissent
given by Mr. G. C. Arya, member of the
said Court of enquiry; and

(d) if so, the reasons therefor?

THE MINISTER. OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (2) Government of India have
accepted the findings and recommendations
of the Court of Inquiry on accident to Indian
Airlines Corporation Caravelle aircraft VT
DPP at Palam airport on the 15th February,
1966 subject to certain reservations indi-
cated in the Press Note issued in this con-
nection on the 5th October, 1967.

Copies of the Report as well as of the
Press Note issued on the 5th October, 1967
giving the findings and recommenda-
tions of the Court and Government's deci-
sions thereon have already been placed in
the Library of Parliament. Action has
been initiated to implement the recommen-
dations of the Court,

(b) The Court has not apportioned res-
ponsibility for the accident on indivi-
duals,

(c) and (d). Full consideration was ac-
corded by Government to the minute of
dissent recorded by Shri G. C. Arya,
Assessor before the findings of the Court
were accepted.
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SHIPS FROM WEST GERMANY

2362. SHRI J. N. HAZARIKA : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether as a result of his visit to
Germany orders have been placed for sup-
ply of 1,50,000 tonnage of shipping from
Woest Germany;

(b) if so, the total value of the tonnage
ordered; and

(c) the terms and conditions of pay-
ment ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO)
(a) No, Sir. Placing of orders for shipp-
ing on West German shipyards depends
upon the availability of suppliers credit
over a period of not less than 8 years, This
matter which was discussed by me during
my recent visit is still under considera-
tion,

(b) and (c). Do not arise.

ADDITIONAL UNIVERSITIES IN
MAHARASETRA

2363. SHRI RANE : Will the Minister
of EDUCATION be pleased to state 3

(a) whether it is a fact that Mahara-
shtra Government has forwarded a pro-
posal to the Central Government to start
two additional wuniversities during the
Fourth Five Year Plan;

(b) whether the proposal has been ap-
proved;

(c) if not, the reasons for not approving
it and whether Government propose to re-
consider the proposal; and

(d) the additional expenditure involved
in the setting up of these two univer-
sities ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No, Sir.

(b) to (d). Do not arise,

RAJAMANNAR COMMISSION

2364, SHRI RABI RAY 1 Will the
Minister of HOME AFFAIRS be pleased
to state §

() whether Rajamannar Commission has
completed the investigation about the
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transactions between Kalinga Airways and
the Central Government; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ; (a) No,
Sir.

Dr. P. V. Rajamannar who has been
appointed Arbitrator in the disputes bet-
ween the Government of India and the
Kalinga Airlines (P) Ltd. in regard to
airlifting of supplies in NEFA/Nagaland
has granted time upto the 22nd December,
1967 to both the parties to file statements
of their cases.

(b) Does not arise.

MANPUR SCHOOL TEACHERS ON
DerUTATION

2365. SHRIM. MEGHACHANDRA :
Will the Minister of EDUCATION be
Pleased to state :

(a) whether the Government of Manipur
sends out teachers of aided school on
deputation for post-graduate studies:

(b) the number of teachers on deputa-
tion during the years 1966-67 and
1967-68; and

(c) whether the Government of Mani-
pur grants 50 per cent or more of their
pay to these teachers for their post-graduate
studies and if so, whether they are regularly
paid ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (2) to (c). The
requisite information is being collected
from the Manipur Administration and will
be laid on the Table of the Lok Sabha in due
course.

PROMOTION AS SECTION OFFICERS

2366. SHRI SHASHIBHUSHAN BAJ-
PAI : Will the Minister of HOME AFFAIRS
be pleased to state 3

(a) whether it is a fact that a panel of
194 left-over candidate of Central Secre-
tariat Service Section Officers’ Exami-
nations of 1959 and 1960 was formed in
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1962 for promotion as Section Officers;
and

(b) if so, the number of candidates
who have since been appointed as Sec-
tion Officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKILA) 1
(a) and (b). There is no panel as such.
Up to 30-9-1967, candidates of the Assis-
tant Superintendents (RTE) Examinations
held in 1959 and 1960 were recommended
by the U.P.S.C. in batches, to the extent
of the requirements, from time to time,
for inclusion in the Select List of Section
Officers Grade. 94 such candidates have
been included in the Select List.

C.5.5. SectioN OFFiCERS

2367. SHRI SHASHIBHUSHAN BAJ-
PAI : Will the Minister of HOME AFFAIRS
be pleased to state :

(2) whether it is a fact that a large
number of vacancies of Central Secreta-
riat Service Section Officers 2re not re-
ported by various Ministries for being
filled through Select Lists as provided in
the C.5.5. Rules, 1962;

() if so, whether Government have
ascertained the number of such vacancies
as on the 30th September, 1967; and

(c) the steps Government have taken
during the last five years to have the
vacancies correctly reported by the
Ministries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)
(a) Regular vacancies in Section Officers”
grade are reported to the Ministry of
Home Affairs by the various cadre autho-
rities for being filled through the Select
List as provided in the C.S.5. Rules, 1962,
Although initially, some of the cadre au-
thorities may make an under-estimate
of the vacancies, they report the final po-
sition of the vacancies on the basis of as
correct an estimate as is possible and it
will not, therefore, be correct to say that
a large number of vacancies remain

unreported.
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(b) The number of vacancies as on
30th September, 1967, has not been as-
certained, but the Select List of Section
Officers issued on 30th September, 1967,
was based onthe requirements as finally
settled before the announcement of the
Section Officers’ Grade Limited Depart-
mental Competitive Examination, 1966.

(c) The need for reporting the vacan-
cies accurately was impressed upon
the cadre authorities every time they
were asked to send their reports.

ASSISTANT SUPERINTENDENTS

(R. T. E.)) APPOINTMENT
As 5. 0.

2368. SHRI SHASHI BHUSHAN BAJ-
PAI: Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether all the candidates of Asstt.
Superintendents (R.T.E.) Examination,
1959 included in the panel have been ap-
pointed to the Section Officer’s grade,
except those who were not available;

(b) whether it is a fact that a substan-
tial number of candidates included in the
panel on the basis of Asstt. Superintendents
(R.T.E.) Examination, 1960 have been
appointed to the grade of Section Officers;
and

{c) the number of candidates who have
not been absorbed so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKILA) :
{a) to (¢). Up to 30-9-1967, candidates of
the Assistant Superintcndents (RTE) Exa-
minations held in 1959 and 1960 were
recommended by the U.P.5.C. in batches,
to the extent of the requirements, from
time to time for inclusion in the Select
List of Section Officers’ Grade. All such
candidates have been included in the
Select List.

sgfaa sfadi aan g
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BIFURCATION OF KANGRA DISTRICT

2373, SHRI K. M. KOUSHIK : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Himachal
Government has made a proposal to divide
Kangra district into two parts :

(b) if so, the details thereof;

(c) whether any representations have been
received by the Central Government in this
regard;

(d) if so, on what grounds mainly the
move is being opposed; and

(¢) Govermment’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)and (b).
The Government of Himachal Pradesh have
not made amy proposal to the Central
Government for dividing Kangra district
into two parts.

(c) to (e). The Central Government have
received representations in which the alleged
division of Kangra district has been oppos-
ed on the grounds that (i) it would add to
the problems of the Government of Hima-
chal Pradesh as well of the natives; (ii) it
would enhance the expenditure on the admi-
nistration; and (iii) the district would lose
its historic importance. The contents of
the representations have been brought to
the notice of the Government of Himachal
Pradesh.

SALARY SCALES FOR ORTsSA TEACHERS

2374, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCA-
‘TION be pleased to state 1

(a) whether the Government of Orissa
have communicated to the Central Govern-
ment their decision on the implementation
of the recommendations regarding the revis-
ed salary scales for University and Coliege
teachers both Government and nom-
Government in Orissa; and

(b) if so, the details thereof ?
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THE MINISTER OF EDUCATION (Dx.
TRIGUNA SEN) : (a) and (b). The State
Government have intimated that the propo-
sal of further revision of salary scales of
college and university teachers has been
referred to the State Pay Commission and
that their views will be communicated after
the final recommendations of the Com-
mission are available.

PARADEEP PORT

2375, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TRANS-

PORT AND SHIPPING be pleased to
state :

(a) whether the amount of Rs. 2-75
crores allotted for the development of
Paradeep Port in 1967-68 has been utilised;
and

(b) if so, the amount spent and the schem-
es on which it has been spent 7

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V.K.R.V.RAO)
(a) and (b). Thesanctioned budget for 1967-68
includes an amount of Rs, 2-45 crores for
the development of Paradeep Port. Out of
this, a gross expenditure of Rs. 56-11 lakhs
has already been incurred. The schemewise
breakup of this expenditure is being ascer-
tained from the Port Authcrities and will be
laid on the Table of the Sabha on receipt.

MAINTENANCE OoF HBTORICAL MoONU-
MENTS OF MysoRe STATE

2376. SHR1 J. H. PATEL : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that adequate steps
have not been taken by the Archaeological
Department, Government of India for
maintaining the historical monuments situat-
ed in Mysore State; and

(b) the reason for not establishing a Circle
Office of the Department at Bangalore in
spite of the fact that there are more than 500
monuments in the State 7

THE MINISTER OF STATE IN THE
“MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Repairs are being
carried out to centrally protected mopu-
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ments in the State by the Archaeological
Survey of India to the extent possible within
the funds available, according to require-
ments of individual monuments, and in the
order of priority based on the degree of
urgency in each case.

(b) In the State of Myore, there are
monuments/sites declared as of national
importance, numbering a little under 500.
Though there is no Circle exclusively for this
State, at present the monuments are being
looked after by two Circles of the Archaeo-
logical Survey, viz. South western and
Southern,

The question of reorganisation of the
Survey to provide one Circle to be in charge
of the central monuments in one or two
complete States/Union Territories is under
the consideration of Government, and deci-
sion in this regard will be taken as and
when more funds are available for the pur-
pose.

JAYANTI SHIPPING COMPANY

2377. SHRI M. SUDARSANAM : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the steps taken by Government so
far to make Jayanti Shipping Company
financially viable; and

(b) whether the Company has started
repayment of debts ?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V.K.R.V.RAO) :
(a) Some of the more important steps
taken to make the company financially viable
are given below :—

(i) The company’s offices in London,
Tokyo, Calcutta and Madras which
were not necessary have been clos-
ed, the office at New Delhi has been
reduced in strength and the regis-
tered office of the company has
been shifted from New Delhi to
Bombay. All this has resulted in
substantial savings of avoidable
expenditure,

(ii) The services of certain highly paid
" individuals engaged by the previ-
ous management were dispensed
with as their services were not
needed,
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* (i) Suitable purchase policies have been
adopted to achieve economy, Long-
" term contracts for supply of major
items of goods and services to the
vessels of the company have been
negotiated with reputed suppliers
at favourable rates, thereby achiev-

ing economy.

(iv) The vessel of the company have
been re-deployed, wherever neces-
sary and possible, to secure the
maximum profitability.

(v) It has been decided to sell out 3
Liberty type vessels which were very
old and uneconomic.

(vi) In the case of outstanding liabili-
ties against the previous manage-
ment substantial reductions have
been achieved in many cases by hold-
ing negotiations with the parties
concerned and insisting on proper
verification of the claims,

(vii) Effective steps were taken, including
the filing of Civil Suits, for the reco-
very of large amounts of the com-
pany misappropriated by Dr. Teja.
Some recoveries have already been
made.

(b) In addition to the current running
expenses, the past liabilities of the company
to be met during 1966-67 amounted to
about Rs. 916 crores. Against this, pay-
ments aggregating to about Rs. 7-16 crores
have so far been made since the manage-
ment was taken over by the Government,
which leaves a liability of Rs. 2 crores still
to be met. In addition, the Company also
owes about Rs. 35 lakhs to the Shipping
Corporation at present on account of
amounts advanced by the Corporation to the
company. The current expenditure of run-
ning the company is being met from the
current earnings, Only the loan instal-
ments of principal due to the Shipping
Development Fund Committee are not being
paid and for this purpose specific approval
of Government has been obtained for the
grant of a moratorium upto 31-3-1968,
Thereafter the company would start paying
at a rate which would enable each of the
11 loans, taken from the Shipping Develop-
ment Fund, to be repaid in full by the last
dates stipulated in the original loan agree-
ments, Thus, on an overall basis, the total

period of amortisation would remain un-

changed in spite of the moratorium granted
upto 31-3-1968,

AIR SERVICES TO MUZAFFARPUR

2378. SHRI BIBHUTI MISHRA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the time
schedule of the air service to Muzaffarpur
is unsuitable and the number of services
allowed per week so far are not sufficient;
and

(b) if so, whether Government propose to
consult North Bihar M.Ps for timings and
number of services required to serve the
area 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH):
(a) and (b). Air service between Patna and
Muzaffarpur has been discontinued with
effect from 16-11=1967 because it was found
to be uneconomic and also because no
arrangement could be arrived at between
LA.C. and the Government of Bihar about
the latter subsidising the losses. The
questions of time schedule and frequency
of the service do not therefore arise.

ConscRIPTION BY REBEL Mizos

2379. SHRI DHIRESWAR KALITA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Mizo rebels have intensi-
fied their preparation and have ordered
conscription of all able-bodied men below the
age of sixty; and

(b) whether Government are thinking of
negotiating with rebels to bring the present
situation under control 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Reports have
been received that Mizo hostiles are exerting
pressure on young persons to join their
ranks. Government have, however, no
information regarding any order of conscrip-
tion.

(b) No, Sir.



3539 Written Answers

MANIFUR ASSEMBLY

2380. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the procedure followed in nominating
members for the Temritorial Assembly under
Sec. 3(3) of the Union Territories Act,
1963;

(b) whether Government propose to
nominate an additional member to the
Manipur Assembly under Section 3(3)
of the Act in view of the unprecedented
situation caused by the tie between United
Front and the Congress Party so caused by
the number of the members of the Assembly
being 32, an even number ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (2) Nominations
mmdcbythe&nu-alﬁmnrmlmdm
doing so, recommendations, if any, receiv-
ed from the Administrators of the Union
Territories are also taken into consideration.

(b) Government do not propose to make
any nominations on these considerations,

GARDEN ArOUND TAJ

2382. SHRI ACHAL SINGH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the amount sanctioned during the
Fourth Five Year Plan for the development
of the garden and barren land around the
Tag:;t Agra specially the Shahjahan Garden;
an

(b) the schemes for development propos-
ed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH):
(a) An allocation of Rs. 60 lakhs has been
made in the draft outline of the Fourth
Five Year Plan for Tourism for the improve-
ment of the area between the Circuit House
and the Taj Mahal at Agra including the
existing Shahjahan Gardens.

(b) The details of the scheme are under
preparation.
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NATIONAL HIGHWAY WORKS IN KERALA

2383. SHRI E. K. NAYANAR : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government are aware that
the progress of the National Highway works
in Kerala is affected by poor allocation of
funds by the Central Government; and

(b) if so, steps taken to provide more
funds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Due to a drastic cut in the budget provi-
sion for the current financial year, allot-
ments for national highway works all over
the country have been less than the actual
requirements. The progress has, therefore,
been affected in all the States, including
Kerala.

(b) Due to the overall paucity of resourc-
es, it may not be possible to provide more
funds this year.

ASSISTANCE TO ORISSA STATE FOR
GrLs" EDUCATION

2384. SHRI K. P. SINGH DEO : Will
the Minister of EDUCATION be pleased
to state :

{a) the quantum of Central assistance
proposed to be given to the Orissa State for
girls’ education in the Fourth Plan; and

(b) the allocation made to Orissa in
1967-68 for this purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Central
assistance is allocated, Statewise, every year
for the head of development “'General Educa-
tion™ as a whole and not for each individual
scheme separately. As such, no separate
allocation of funds for Girls’ Education
alone during Fourth Plan is available.

(b) For the year 1967-68 an amount of
Rs. 87-50 lacs has been allocated for Orissa
as Central assistance for the head of deve-
lopment “General Education” including
the programmes for Girls’ Education.
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STIPENDS TO STUDENTS OF AREAS
SUBJECT TO NATURAL CALAMITIES

2385. SHRI K. P. SINGH DEO : Will
the Minister of EDUCATIGN be pleased
to state :

(a) whether there is any scheme for giving
stipends and scholarships to students of
areas which are chronically subject to natural
calamities;

(b) if so, details thereof;

(c) if not, whether Government propose
to introduce such a scheme; and

(d) if so, when the scheme is likely to be
introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir. -~

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

SANGEET NATAK AKADEMY

2386. SHRI K. P. SINGH DEO : Will
the Minister of EDUCATION be pleased to
state :

(a) whether any financial assistance is
given by the Sangeet Natak Akademi for
the promotion of Chhau dances of Seraikella
in Singhbhun, B'har and Mayurbhanj in
Orissa; and hand

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) The details showing grants sanction-
ed for promotion of Chhau Dance (in Serai-
kella and Mayurbhanj) since 1963-64 are
as under :

1963-64 1964-65
Rs. Rs.
1. Sri Kalapitha,
Seraikella (Bihar) 5,000 5,000
2. Mayurbhanj
Chhow Nrutya
pada (Orissa). 1,500 1,500
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1965-66 1966-67 1967-68

Rs. Rs. Rs.
1. Sri Kalapitha,
Seraikella (Bihar 5,000 — —
2. Mayurbhanj
Chhow Nrutya
pada (Orissa). - -

CocHrn Pory

2387, SHRI VASUDEVAN NAIR :
Will the Minister of TRANSPORT &
SHIPPING be pleased to state :

(a) whether the attention of Government
has been drawn to the damage caused to the
Cochin Port due to lack of dredging facili-
ties for the last few years; and

(b) if so, the steps taken to improve the
situation ?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr.V.K.R.V.RAO) :
(a) Yes, Sir.

(b) The following steps have been taken
to improve the situation at the Cochin
Port :

(i) The Development Adviser had
visited the Port in July 1967 and
suggested remedial measures. These
included (i) arrangements for large
scale dredging which was estimated
at 8 lakh cu. yds. either by way of
contract or by borrowing a dredger
from some other ports in the coan-
try, (ii) round-the<lock dredging
at the wharves by the dredger
“Lady Willingdon™.

(ii) For implementation of recom-
mendation at (i) the Port Trust
authorities invited tenders for dredg-
ing contracts in 1965 and in 1967
but with poor response. Efforts are
being made to procure a dredger
from some other ports.

The port authorities have also been
authorised to purchase two dredgers—one
for replacement and one new—of the follow-
ing types :

(1) Grab Hopper dredger.

(2) Hopper suction dredger.

An amount of Rs. 359 lakhs has been pro-
vided in the Fourth Plan programme of
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Cochin Port. Tenders have been invited
for both and the last dates for opening of
these tenders fall in the last week, of the

current month.

Regarding the recommendation of round-
the-clock dredging at the wharves by the
dredger ‘Lady Willingdon®, this has been
implemented

STRIKE THREAT BY 1.A.C. ENGINEERS

2389. SHRI DHIRESWAR KALITA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the engineers of the LA.C.
had given notice for strike to join the
striking engineers of Air-India; and

(b) if so, the grievances of the engineers
of LAC.?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN
SINGH) : (a) and (b). No notice was given
under the Industrial Disputes Act, but the
General Secretary of All India Aircraft
Engineers’ Association wrote a letter to the
Chairman of Indian Airlines Corporation
-on the 13th November, 1967 saying that the
Association had given a directive to all their
members that unless ‘the authorities con-
cerned’ reached a settlement they would
stop work with effect from 16th Novemeber,
1967 at 2130 hrs. all over India. There was
no dispute between the I.A.C. Management
.and the Association. The strike did not

PrIVATE BUS OPERATION ON IMPHAL-
Divarur Roap

2390. SHRI M. MEGHACHANDRA :
‘Will the Minister of TRANSPORT AND
'SHIPPING be pleased to state ;—

(a) whether the private road transport
operators of Manipurhave submitted a
memorandum for keeping the Imphal-
Dimapur road free from the operation of
the terms of the agreement recently entered
into between the transport authorities of
Nagaland, Assam and Manipur;

(b) whether under the agreement only
15 out of a public carrier fleet of 400 or so,
.are permitted to carry on free movement on
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this road with the permit issued by the

State Transport Authority, Manipur; and
(c) if so, the reasons for not scrapping

the agreement 7 !

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir.

(b) and (c). The information is being
collected and will be laid on the Table of the
House, when received,
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LAL DENGA ™N PAXISTAN

2392. SHRI K. P. SINGH DEO : Will
the Minister of HOME AFFAIRS ‘be
pleased to state :

(a) whether it is a fact that Lal Denga
leader of the outlawed Mizo National Front
is in Pakistan seeking arms aid from Pakis-
tan and from the countries unfriendly. to
India through the good offices of Pakistan;
and

() if so, Government's reaction thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b) .
According to available information, Lal den-
ga had gone to Pakistan for obtaining arms
and other assistance and is still there. The
Government have protested to Pakistan
against assistance to the Mizo hostiles on
several occasions.
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.CENTRAL BUREAU OF INVESTIGATION

2393. SHRI K. P. SINGH DEO : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a considerable delay
in the disposal of cases by the Central
Bureau of Investigation;]

(b) whether attention of the officers to
this fact was drawn by him on the 13th
November, 1967; and

(c) if so, the details of pending cases and
the period for which these cases have been
under investigation and the causes for the
delay in their disposal ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c), There
has been some delay in the disposal of cases
by the Central Bureau of Investigation large-
ly due to the complicated nature of cases,
inadequate number of investigating Officers,
non-availability of records and witnesses
promptly and delay in obtaining technical
and expert opinion. Mention about the
delay in disposals was made in the inaugural
address to the Joint Conference of C.B.L
and State Anti-Corruption officers on 13-11-
1967. Details of cases pending investiga-
tion as on 30-9-1967 for over nine months
are as follows :—

9—12 months = 67
12—18 months = 80
18—24 months = 12
Over 2 years = 7
ToTAL : = 166

C.BJl have however been able to finalise
1751 cases within 9 months of their registra-
tion during the last 12 months in spite of
these handicaps.

CATERING ARRANGEMENTS AT PALAM
AIRPORT

2394. SHRI RAJDEO SINGH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware of the
mis-management and irregularities in the
catering arrangement at Palam airport;

(b) whether it is a fact that the contract
of the present contractor was terminated in
carly 1967 but the same contractor is still
continuing; and
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(c) if so, the steps Government proposes
to take to bring improvements in catering
arrangement at Palam which is an interna-
tional airport ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (D=. KARAN
SINGH) : (a) Government’s attention has
been drawn to certain complaints against the
existing caterers at Palam.

(b) and (c). The contract with the existing
caterers expired on 28 2-1967. A fresh
contract for the period from 1-3-1967 to
31-12-1971 was awarded to another contrac-
tor. The existing caterers, however, filed a
suit in Court and obtained a stay order. I
view of this order, they have been allowed to
continue. Action is being taken to contest
the suit and have the stay order vacated as
early as possible.

Mmior PorT IN KERALA

2395, SHRIE. K. NAYANAR : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to refer to the reply given
to Starred Question No. 1661 on the 8th
August, 1967 regarding minor ports in
Kerala and state :

(a) whether the proposal of the State
Government to obtain the services of a spe-
cialist for drawing up a Master Plan for the
development of their minor ports has since
been examined; and

(b).if so, the result of the examination ?

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. Y. K. R. V. RAO) :
(2) and (b). The proposal of the State
Government was considered by the Govern-
ment of India and the State Government
were advised to appoint as consultant a
suitable officer from amongst retired har-
bour engineers in India, or appoint one of
consultant firms in India, like Messrs Hower
(India) Private Limited or Messrs Bertlin
and Partners. The State Government were
also advised that the Development Adviser
in the Ministry of Transport and Shipping
would render such technical assistance as
was necessary for the development of minor
ports in the State.
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V.LPs AND MmnasTer's PRIVILEGES
DURING AIR TRAVEL

2396. Dr. KARNI SINGH :
SHRI GIRRAJ SARAN SINGH :
SHRI HEM BARUA :
SHRINATH PAI :
SHRI BAL RAJ MADHOK :
S TENNETI VISWANA-
THAM :
SHRI GEORGE FERNANDES:
SHRI DATTATRAYA KUNTE :
SHRI SEQUEIRA :
Dr. SURYA PRAKASH PURI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Ministers
of Government are allowed to drive up in
cars to the aircraft both in case of internal
and international flights; and

(b) whether Ministers and V.LPs are still
allotted seats in the comfortable front row
of Caravelle services rather than allotment
being done on the basis of first-come first-
served 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dm. KARAN
SINGH) : (a) Permission for the Ministers
to take their cars (one car carrying the
Minister) upto the aircraft is given when
such permission is consistent with the safety
operations and also subject to Customs
requirements. This facility is also extend-
ed to passengers who are ill or infirm.

(b) Particular seats on an Indian Airlines
Corporation aircraft, are allotted to Minis-
ters on requests made in advance, subject to
such seats not having been filled earlier.

MiasTER's PRIVILEGES DURING AIR
TRAVEL

2397. Dr. KARNI SINGH :
SHRIGIRRAJ SARAN SINGH :
SHRI HEM BARUA :
SHRI NATH PAI :
SHRI BAL RAJ MADHOK :
SHRI TENNETI VISWANA-
- THAM :
SHRI GEORGE FERNANDES:
SHRI DATTATRAYA KUNTE :
SHRI SEQUEIRA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
(a) whether it is a fact that when Prime
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Minister and other Ministers travel, schedul-
ed flights are delayed upto 15 minutes
before their take off and 15 minutes after
their take off; and

(b) if so, the reasons for extending such
types of privileges to Ministers ?

THE MINISTER OF TOURISM AND-
CIVIL AVIATION (D= KARAN
SINGH) : (a) For security reasons flights
are not allowed to land at or take off from
an airport for a period of 15 minutes before
and after planes land or take off with the
President, Prime Minister and the Head of
a foreign State. A procedure is under con-
sideration to reduce this period from 15to
§ minutes.

(b) This procedure does not apply to the
Ministers.

MizZos ATTACK ON HANAGTHIA AT
VILLAGE

2398, SHRI A. SREEDHARAN : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that rebel mizos
have killed a number of citizens of Hanag-
thialat village in Mizo Hills on 11th Novem-
ber;

(b) if so, the number thereof; and

(c) the steps taken to prevent the recur-
rence of such incidents 7

THE MINISTER OF HOME AFFAIRS.
(SHRI Y. B. CHAVAN) : (a) and (b). The
Government are not aware of the existence
of any such village. However, one civilian
was shot dead by the rebel Mizos on 11th
November, 1967 at Hnahthial in Mizo
Hills District.

() Security measures have been tightened.

EXPRESS HIGHWAY TO PARADEEP PORT

2339, SHRI S. KUNDU : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether Government have sanctioned
funds for the completion of the Express
Highway from Daitari mines to Paradecp
Port in Orissa;

(b) if s0, the amount sanctioned; and
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(€) if the reply to pari (a) above be in the
negative, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
‘SHIPPING (SHRI BHAKT DARSHAN) :
(a) Not so far, Sir.

(b) Does not arise.

(¢) The proposed Express Highway con-
pecting Daitari mines td Paradeep Port is a
‘State project and the State Government are,
therefore, primarily concerned with it.

ConNsTRUCTION OF NATIONAL HIGHWAY
No. 5§ oy Orissa

2400, SHRI S. KUNDU : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

{a) the money spent on the construction
of National Highway No. § from Baripada
to Bhubaneswar in Orissa so far; .

(b) whether it is a fact that the amount
spent is in excess af the sanctioned expendi-
ture and if so, the reasons therefor;

(c) whether there have been complaints
of wastage and corruption in the construc-
tion of the National Highways in Orissa;
and

(d) if so, whether any enquiry has been
held ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN ):
(a) to (d). The information is being collected
from the State Government and will be
placed on the Table of the Sabha in due
course.

UNDERGROUND CHRISTIAN SALVATION
CounciL

2401, SHRI B. N. SHASTRI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(2) whether Government are aware of
the cxistence of an underground Christian
Salvation Council in the eastern part of
India; and

(b) if 50, the details of its activities 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and (b). The
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concerned State Governments are not aware
of the existence of any such organisation.

ATTACK ON Bus IN MANTPUR

2402. SHRI DHIRESWAR KALITA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a gang of armed people
looted a bus at the Imphal-Sugnu Road on
the 10th November, 1967;

(b) if so, the details thereof; and

(c) whether any arrest of the culprits
has been made ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B.CHAVAN): (a)to(c). There
was no such incident on 10th November,
1967. However, two such incidents were
reported on 8th November 1967 and 12th
November 1967 in Tengnoupal Sub-divi-
sion. Cases have been registered at the
respective police stations and are under
investigation. No arrests have been made
so far. In the incident on 8-11-1967, 50
armed people stopped one truck at Puram
bridge about 66 K.M. from Mayang-Imphal
police station. A sum of Rs. 60 was snat-
ched away from the driver of the truck. In
the other incident 6-7 armed goondas stopp-
ed a bus returning from Moreh to Imphal
at Tarao Laniphai which is about say 37
K.M. from Thoubal police station on Im-
phal-Moreh road and snatched away cash
and articles worth Rs. 12,835 from the
driver and the passengers.

MoTOR VEHICLES LAW

2403. SHRI R.S. VIDYARTHI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state @

(a) whether it is a fact that the Motor
Vehicle Laws is not uniform through-
out the country and it causes inconvenience
to Inter-State transport operators;

(b) whether Government bave made a
critical study of the provisions of the laws
which vary from State to State; and

(c) whether a statement incicating the
varying provisions and the reasons for
allowing each variation to continue will be
laid on the Tab 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIFPING (SHRI BHAKT DARSHAN) :
(a) to (c). The operation of motor
vehicles in India is  regulated
under the Motor Vehicles Act, 1939,
a Central Act, and the rules framed
thereunder by the State Governments.
With a view to have uniformity, the Govt. of
India had circulated model Motor Vehicles
Rules to the State Governments, On the
whole, the Motor Vehicles Rules of various
States are uniform, except where variations
are considered mnecessary to suit local
conditions. Some representations regard-
ing inconveniance to Inter-State transport
operators have been received. The model
Rules are reviewed from time to time to
effect uniformity in the Motor Vehicles Rules
of States to the extent possible.

DEPUTATIONISTS IN ANDAMAN
ADNINISTRATION

2404. SHRI K. R. GANESH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether deputationists who get ab-
sarbed in the Andaman Cadre are given full
pensionary benefits of the Andaman special
PaY;

(b) whether the same concession in pen-
sionary benefits is granted to employees who
are in permanent cadre of the Andaman
Administration and who are entitled to
Andaman special pay; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) In cases
where an officer of the Central Government
going on deputation to the Andaman and
Nicobar Administration is confirmed in a
pammaat post under that Administration,
he is allowed to count Andaman Special
Pay in full for calculation of “average emo-
Juments™ for purposes of pension.

(b) No, Sir. Such Government servants
who do not come within the category refer-
red to at (a) above, are allowed to count
Andaman Special Pay to the extent of one-
half for calculation of average emoluments
for purposes of pension. However, such of
these Government servants as had com-
pleted thirty years of qualifying service
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prior to the 22nd April, 1960, but retire from
service on or after that date, are allowed to
count Andaman Special Pay in full, subject to
certain conditions.

(c) The concession referred to at (a)
above has been given in view of the difficulty
in finding suitable personnel for service i
the Islands.

ANDAMAN SPECIAL PAY

2405. SHRI K. R. GANESH : Will the
Minister of HOME AFFAIRS bo ploased
to state :

(a) the rules regarding the admissibility
of Anaman special pay;

(b) whether Government servants born
in the Andaman and Nicobar island but
recruited from the mainland have been
dmledtbchnd.nmanspemlpny,md

(c) if so, the reasons for this discrimina-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) Anda-
man Special Pay is admissible to the
Government servants directly recruited/
deputed from the mainland for service under
the Andaman and Nicobar Administration.

(b) and (c). There are a few persons who
were born in the Islands but who, at the
time of their appointment to certain posts
in the Islands, happened to be on the main
land under fortuitous circumstances as a
result of the Japanese occupation of the
Islands during the Second World War.
These persons have been treated as ‘local
recruits’ and have, therefore, not been allow-
ed Andaman Special Pay. It may, however,
be added that when a locally-recruited
employee of the Andaman and Nicobar
Administration is absorbed in the Delhi,
Himachal Pradesh and Andaman and
Nicobar Islands Civil/Police Service and
appointed to a cadre post of the said Service
in the Islands, he is entitled to Andaman
Special Pay at the rates sanctioned for cadre
officers of the said Service posted to cadre
posts in the Islands.
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PONTOON LOST IN CAR INICOBAR

2407. SHRI K. R. GANESH 1 Will the
Minister of HOME AFFAIRS be pleased to
stute :

(a) whether a pontoon was lost in Car
Nicobar on or about 23rd October, 1967;

(b) if so, the reason thereof; and

(c) the total number of potoons, boats
and dinghees and total quantity of merchan-
dise lost since the Government took over
stevedoring activities at Car Nicobar ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
No, Sir. However, a raft locally made of
unserviceable drums was lost due to rough
weather on the 23rd October, 1967.

(c) Since the Andaman & Nicobar Admi-
nistration took over stevedoring in Car
Nicobar, one mechanised boat, one lighter,
one steel pontoon and two rafts made from
empty drums have been lost. No merchan-
dise has been lost.

NaTioNAL HIGHWAY WORKS

2408. SHRI G. Y. KRISHNAN : will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(2) whether the National Highway Works
taken up for improvement from the funds
from the International Development Asso-
ciation have been completed; and

(b) if not, whether there is any proposal
to take any further loan from the Inter-
national Development Association for com-
pletion of the remaining works and for the
development/reconstruction of the other
National Highways in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a)-nd(b) Of the 650 miles of road and 18

major bridges taken up under the I, D. A,
Cred.ltPrcgnmne. 646 miles of road and
17 major bridges have been completed.
The agreement with the International Deve-
lopment Association provided for meeting
a part of the cost of these works, the balance
being met by the Government of India from
Central Funds. The entire amount of the
credit has since been utilised, The question
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of taking further loan from the L.D.A. for
these works does not, therefore, arise. The
question of formulating proposals for secur-
ing a further loan from the LD.A. for other
national highways is under consideration.

NaTioNAL HiGHWAY WORKS IN MYSORE

2409. SHRI G. Y. KRISHNAN : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether the Mysore Government
have proposed the construction of any new
National Highways and major bridges and
for the improvement of the existing omes
which need urgent attention; and

(b) if so, the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) The Mysore Government have proposed
the inclusion of certain roads in the
National Highway System and the construc-
tion of some major bridges on the existing
National Highways. They bave also pro-
posed improvements of the existing roads.

(b) The Fourth Five Year Plan for the
development of roads has not yet been
finalised. Due to paucity of funds, it has
also not been possible to sanction any new
works so far.

12.40 brs.
PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS OF KANDLA PoRT TRUST
FOR 1965-66 AND MERCHANT SHIPPING
Rures

THE MINISTER OF TRANSPORT
AND SHIPPING (Dr. V. K. R. V. RAO) :
I beg to lay on the Table—

(1) A copy of the Annual Accounts of
the Kandla Port Trust for the year 1965-66
and the Audit Report thereon, under sub-
section (2) of section 103 of the Major Port
Trusts Act, 1963. [Placed in Library. See
No. LT-1754/67].

(2) A copy of the Merchant Shipping
(Pilot Ladder) Rules, 1967, published in
Notification No. G. S. R. 1650 in Gazewte
of India dated the 4th November, 1967,
under sub-section (3) of section 584 of the
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{br. V.K. R. V. RAO]
Marchant Shipping Act, 1958. [Placed in
Library. See No. LT-1755/67].

MavAL CEREMONIAL CONDITIONS OF SERVICE
AND MISEELLANEOUS (FIFTH AMENDMENT)
REGULATIONS

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): I beg to lay on
the Table a copy of the Naval Ceremonial
Conditions of Service and Miscellaneous
(Fifth Amendment) Regulations 1967, pub-
lished in Notification No. S. R. 0. 25-E in
Gazette of India dated the 16th November,
1967, under section 185 of the Navy Act,
1957. [Placed in Library. See No. LT-
1756/67).

NOTIFICATIONS UNDER ALL INDIA SERVICES
Acr, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I beg to
lay on the Table—

(1) A copy each of the following Notifi-
cations under sub-section (2) of section 3 of
the All India Services Act, 1951 :—

(i) G. S. R. 1547 published in Gazette
of India dated the 2lst October,
1967, making certain amendment
to the Indian Police Service (Fixa-
tion of Cadre Strength) Regula-
tions, 1955,

(ii) G. S. R. 1548 published in Gazette
of India dated the 21st October,
1967, making certain amendment to
Schedule III to the Indian Police
Service (Pay) Rules, 1954,

((iii) The All India Services (Study Leave)
Amendment Regulations, 1967, pub-
lished in Notification No. G.S.R.
1595 in Gazette of India dated the
28th October, 1967,

{iv) G. 5. R. 1597 published in Gazette
of India dated the 28th October,
1967, making certain amendments to
the Indian Police Service (Fixation
of Cadre Strength) Regulations,
1955,

Av) The Indian Administrative Service
(Appointment by Promotion) Fif-
teenth Amendment Regulations, 1967,

NOVEMBER 29,

1967 PM.B. Comm. Report 3556

Published in Notification No. G.S.R.
1682 in Gazette of India dated the
11th November, 1967.

[Placed in Liberary. See No. LT-
1757/67}.

(2) A copy of Notification No. G. 8. R.
1720 published in Gazette of India dated the
18th November, 1967 making certain
amendment to the Schedule to the Police-
Force (Restriction of Rights) Act, 1966,
under sub-section (2) of section 5 of the
said Act.[Placed in Library. See No. LT-
1758/67).

12-42 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1967-68

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Sir, on behalf of Shri Morarji
Desai, I beg to present a statement showing
Supplementary Demands for Grants in res-
pect of Budget (General) for 1967-68.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in the
Rajya Sabha, I am directed to return
herewith the Cotton Fabrics (Additional
Excise Duty) (Repeal) Bill, 1967, which
was passed by the Lok Sabha at its sitting
held on the 14th November, 1967, and
transmitted to the Rajya Sabha for its
recommendations and to state that this
House has no recommendations to make
to the Lok Sabha in regard to the said

1243 hrs.
COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

FIFTEENTH REPORT
SHRI KHADILKAR (Khed) : I beg to
present the Fifteenth Report of the Com-

mittee on Private Members' Bills and Reso~
lutions.

SHRI 5. M. BANERJEE : Sir, I do not
want to raise any controversial issue; since
you have rejected the Adjournment Motion,
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1 am not prepared to refer to them. But this
House is interested to know ome thing,
because yesterday, men, women and children
wers mercilessly beaten by the police who
were coming in the bus. I would request
you to ask the hon. Home Minister to make
a statement tomorrow at least on that
matter.

MR. SPEAKER : I am proceeding to the
next item of business.

12-44 brs.

[M= DEPUTY-SPEAKER in the Chair)

ot swwfie Wit (31gE) et
wTaa 1 Foqi ae= 7 AT a0 gaey
& faeli oz yeamal & w79 § wega 9
2 39 oF fadas dag #71 OF afadw
afor W # 5 o F X F A g
Ty AfgdwA AR av IR § e
AAFALCAE | FAST A TART AT heqdy
&1 fauas amm § | w6ifF geT ¥ oafa-
&t geey 1@ fawy F feawet W@ §
3HfT X SHHT € Sy o7 fawaw
w1 foar sy & F=eT g afs a=r &Y
¥ X 959 & faae qmA F7 st
fasr &%)

MR. DEPUTY-SPEAKER : I have just
prosented the report. When it comes here
for adoption you can raise this issue and not
now.

12-45 brs. .
TAXATION LAWS (AMENDMENT)
BILL—Contd.
wit 7y fowd (Hi%) : & 5 wgg
¥ oo faar & X F o g AR g |
¥ ar =g g % o anfeqw  af@
ar 7@ fraas & If@ o) freft -
AT g7, T EET FTATH TAAT TG
&) 973 A ¥ 9g a9 maw Ay ank

cafey 4 ag sa T O W g |

fawr varem § Tow et (st wew
o o) : et fenifee & awwia. L ..
MBTLSS/67—7
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ot wg fomd - 7 qU 9B @i g, I
gEAfAimamFmIT @
g

st gor W 9w ot fenifee
I F Av AT ATHSAT griT 9
FFE a1 AT 99 § | 709 W FAL
g FY sifafe amwedT g # v
20 97w o qar ar. ..

sit wg formrd : Ge@ade |

St oo w9 : UZE A & faeT
&% q&T 47 B: Sfawa & 4 shww @
9% fFaar a3, TaF FiFT AL 99 AG
gl

ot 7y fomd : 3@ fafse fafa &1
ary 3fed 1| o fadas 4w fear sman
2 | I 9 HAT AERA FT IEAT WA
grar &1 fpT JarET W g
AT =0 e ag7 F1 A8 g T
& | 9T A4 S99 ATET AT & AT FIIAT
ST § A TS A AT A9F T AT
=faq |

SHRI K. C. PANT : Whenever a precise
estimate is possible, we give it in the
Financial Memorandum. But we do not
speculate. It is very difficult to say how
much people will spend, what the allowance
will be, whetber they will observe the neces-
sary discipline or notetc. [Itis very difficult
to say whether people will pay their taxes in
time or not. These will be speculative and I
would not hazard any figure.

MR. DEPUTY-SPEAKER : We will now
take up clause-by-clause consideration.

There is no amendment to clause 2.
The question is :
“That clause 2 stand part of the BillL"
The motion was adopted,

Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
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Clanse 4—{Amendment of Act 43 of 1961)

MR. DEPUTY-SPEAKER : There are
some amendments. Mr. Kothari is not here.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I beg to move :
Page 3,—
after linc 34, insert—
*(iia) in section 243, to sub-section
(1), the following proviso shall be added,
namely :(—

“Provided that if the Income-tax
Officer fails to pay the interest due to the
assessee on the refund, the Central
Government shall pay, in addition to the
interest, a penal interest of twelve per
cent. per annum on the interest due.”."
@)

=it §30 viwe wwf (3F7) - F WA

F@T § :—
Page 4, omir lines 15 to 33. (4)

ITETT HZI1ZT, 55 B2 A 08T &
g A A faa w4 A wToem
T A= ATUINT F =GEwL 97 IAF 300
f&d a1 sreATAT Y A ATwRAT AT
WA F 1 e fewifa = o anir
a1 94T wgRa 7 F@r & fF a0
T9 FUT 795 &1 Ao smaE Zeir
TR AHEAL A ALY FE A, TS AT CH
N AFTTETw AT e
FUZT F FAF 99 I8 AT &R | 7T
TERT F1 A2 Ehm o o st
T UG waAt qar fawy wfT o A
s T aread faar ar fr qatem
T #1 FoR YA g ¥ o
feqifaz =i ST i v am w7
THATT T 5T Il 3T 92 IO
% feavar | 7w s 5= fafae widse
ZA. T F1 FL g1 g% 5 fagr 41
| | T A £ g5 a9y ¥
Frad a7 G 17 &Y 72 qHTT 97 TE
2 i ww st fsg 721 72 15,000
9T AT 931 & Wi 3He Prawr wqan
o w1 ot % @ F v st form Y
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THg A AT ATTETEA IT WA FAT AT A
faar 41 999 IAR! AFL AET GITN
JUTSAE WG, F e w g
gf:

Consistency is not the virtue of a politi-
cian; it is the virtuc of a particular animal.
g et aw 5 faer o St 97 @99
¥ I OF AW §; I UF OF WX
Fr I § W IH F AT TR AT
afqer & arwei w1 fagfo s £,
sqTTe Y e FR @ Wi fawag &
aw ¥ aqfz &1 99% fAy oot =g
AT | IUTSA WEIRY, AUA e
§ I ag A ey av f fF gt
T UF ag § F BT G0 BT AIAT T
foad a0 A1 997 AR F 799 7
B & ¥ o w7 § R IwR AT
agfaar g | fog 9% 99 To= g
Y Tl g | T g 47 fw e
LT HeA AT A1 Ag faggr AT 15T
¥ 25 FR & & FICTULET T T
yeTig = fadas % g 3w 7 famm
Faaawg fF 15797 H 25 TARAT
#r e ferfoz & 3o 1 F0T F
FG HfuF T & TFH 1A 1 AT
T EA AT T A4 &S ST UF AT F
FAT w0 faswrer a=g 4 dT A A
AW 299 1 Fed avm@r /@ @ SEEr
SYTE § TA% w99 @< g g g A
78T awwar g & 5o a9 fed v
srEEsar 4y | g fed s a +9 75
qEe A ¥ et Fr FY ey AT g
25 9THZ & FH AT RV, ., (w-
). ..

i IuTens AgEA, § &9 3T
& = g T == AT srvaree fao O
Fa s aT ST | A ST gy
aaid A, 399 A T qFC | FA ¥ FH
AT ATAT T AT AW F AT G AH/A
% @it & a7 F a Favara g v wr
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f dge?1 fouorfae & & &7 a4 T
Fqz F OFaw ¥ I57 foar s
& quat g fr & & g7 favama w1 e
W G I9F IF F § FwW &7
i qg AN WY FF A ITA TART
faamg s W A wm A&
fau g9%1 @@ «€ Frwg gET 2
IgH WeIl T 49T qT AT & 1 TEE
HUATEAT T TF FIL M 1 A 7H
Y § THA ¥ fAQ AAAE JT A &
109 wem fF 3@ A T A A
FqTFL

St AT AT oA 2 IITEAA A2,
Ay @i @ wivizm fuw o=
sizRe A mgefF AT L
I 7z sTaeav g 5 o o freT w
HEA { FATET TIT 720 AT IF T2 FFC
®: wfaws ¥ F9mg o witerT saver & |
®: gt 3T AT A AT A E
A% 394 77 71 & fF e A A
ST 7 Z g1 IR 0F A7 T
T fgn sm=T #1127 e FfgAm &
oF A9 41 77 Fqeiz § A w41 fear
FAST T TN AATAT AGATE | G T
2 fr geeTe s ¥ a1 A & A
S XA FT avT ATAT & AT T A
# 77 q@AT AAAT § WA wEew ¥ fx
feaw a9 7 77 6 T@Z T2 EE T AR
I A5 F &, 9z ¥ gu @ ww e
ara fea? fam i e 6 WA A
fewe 7t gon 7 faa st &1 faan ?
JITETW HEIGA, ATTHT 9TFAG g o
TFT &Y 9T A F{T 709 @ F
AT & A W R ¥ wifs
FYE WY oAt AR S enfEET A
TOT TE F7 qHAT | qE FeA &
BT ATT &I AT Agr & ¢ At o
st faad 3 ot wfon zgEm
FE S FAgee o A s f
T sara 4T aifen, 3 F1 g A
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o TET | WY UTH AIEE § | W wwn
ATEATZ qAT AE A F 5 e Ay AvfeT
foié & @ g 911 998 -
fa% 1965-66 % 16.50 T4 a1 T
few & A7 245 797 F g AW
ardr &t fgera A 27 A ARG
Z | TTHI TR 261 §o 50 IW AW
#1 §4 faar & 7 fowe g fqmr av
AWIT 7T a7 WY 397 AFE | AV AW
Fr eI arag 72 v 83 TATL T
31-3-1966 FTHAT 4T | 31-3-1966
Ft T &1 ATE AW FT A
arfora a1 FfET 261 THAT 50 qET
¥t 7% oo § OF A A a9 A
fear | a7 o 5ot Taww E9w fweaT
#1 fzo g a1 597 7T #) feay A1
fao g0, .. (wEe@) ... 3OE @
Tee g1 frde simar g ar smew A saver
faar g 7&Y I grm a1 | 4 FE
wrgan g fr 179w Evw fendde & a0
e A At A M d T g A @
2 ¥ ag 97 a9 § T o1, Aracat
TMEFTE T FAFIENAIAD
arq g a1 E B e fet qaeht
FT g1 faeray o= °% fF agr e sy
TZ QAT AN FT ATGH | T TF AT AL
w7 et & a3 7% fet 1 fose 738 R
ST | A FET OF FRfE e
w7 g1 fzavy et § =g am A0
IaF 3w far 2 5 a¥wde oF T
Zq arfwaT w7aT § o g s+
O FE@r & Afed Iuw aw W §
FAS FEATE Wl AgIeT #1 5 o 99
faeew #1 a7 go & T wWHE
FTE WY TYEAZ frRT ¥ awT T g
T v o ot g & e GF fog g
ar ameEr fons fasem 431 a1 srdo &o
o FFgAF IR AN A AT FTRTH R
77 fows gt 2am1 & amowr A
vargT 2 w%ar g fx fraw fows wg@)
faaT AT | AEE ST FEY 9w
Fiag AT AT § fF W
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(o ST =)
Exm snfoue e o T AT, 1%
ot forer ¥am & fF Foie $wg w1 afem
TR A TG FQ | A TF ITH LN
gt Fr a9 aF T F@ ) Wiy /A
7g wewe faar § f5 ame g wdt
faar Smar at fom=r 6 wE & wuman
3L QT § T T2 7Y Qv R,
AT T ALY A AT 1A TG AR
T ifge | A= Ogew ¥ F FE
AT g, & wwwan g 5 ag ang At
&, Odaw WY §, I W §, s any
Y FAT 7N 97 fawarw § v ge-
= I, YA S 7EH aF foee w4
e T A1 e twe 7 2 A 9 A
T A 70 wiw Ay AW Afog o
g T qoaae dI goit | 19y T/
¥ w7 oY ferdde 7 gigsh §, -
oftefawdr §, 7 a1 aT9F G e,
AT AT T FFE L& AT IFT At A
9% 854 § I aqa ag faee & ang -
T w0 Al far

MR. DEPUTY-SPEAKER : Now, hon.

Member may continue after lunch.
“13-01 brs.

Lok Sabhka adjourned for Lunch till Faurteen
of the Clock.

The Lok-Sabha re-assembled after Lunch
at four minutes past Fourteen of the Clock.

[Mr. DepuTY-SPEAKER in the Chair]

RE: SITUATION IN WEST BENGAL

MR. DEPUTY-SPEAKER : Shri Kanwar
Lal Gupta may resume his speech.

oft vy fawd ({77) : IUTSaw AE-
T, AT UF Weara WY § A SHAEqT 7
T Hr §—ay et & arqEr< 1
ATOFT A & fAaEt A A d=er
JrgaT §—UF faam 109 § HT @A
340 | ¥ §¥ a9 9gT F [eAA @A
*1 geqd A7 @ it afey
Fre faaT 99T F A7 HEAG §,, TR
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FgT1 & i ¢ & gra O g g
Ty, | ATHTN G, dw §, awanET-
faw § s smwt ...

MR. DEPUTY-SPEAKER : I will read
the Rule.

ot wg foemd: § g7 oA A g
u& fare q@ faa, god g e aff
BN | {48 o &< @ a1 & g% g
I ofdlt Fwe faam awr &
dz% 7 aifvfraa w1 & foag safma #¢
fear 1 ag Tt Agw wew & W
foram & st 3y weaTa $% AT §—
g H4 F ATIHT Fq=TAT §— 109 Fraw
TANFR—

“At any stage of a Bill which is under
discussion in the House, a motion that the

debate on the Bill be adjourned may be
moved with the consent of the Speaker.”

MR. DEPUTY-SPEAKER : With the
consent of the Speaker.

it 7y ford - 9 & Ao wwfa |
W g 7 S Saed! A€t §T @I,
FIE FEAfT AT G@TE |

MR. DEPUTY-SPEAKER : Already, Shri
Tridib Kumar Chaudhuri has approached
me. If you raise it, I will consider it. I
have not given my consent to anyone.

it 7y fawd : At 3% ¢ w9 A faaw
340 ¥ I TENT 9T TWE 9T [

“At any time after a motion has beon
made, a member may move that the debate
on the motion be adjourned.™

THH At STawr gvEfa # A Al
A qg wwTE W § A1 ag faw o 30
¥ ford, SaTeas wgreg, 4 wgan g 5
qfasit S § WY sramaT feafa g
gt € 3, IT I AHTE IgF I} AW\
£ 729 BT TW TH TR @ A7 AT
gewre e &t qffeafa ot a7 W&
wRea B qU §, WA AT AW
Wit #Y aoft ava w7 w1 Aver faena
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qE A gu At FagsgnArfE
AT & Frq EfaET Y geay A v §
YT MEAT A U TT ¥ TR F AWE
QR E 1 gafead dvg g@T A 39
foq farr g safma Ao &
& 340 ¥ aga W F9T NEAE WA I
MY FATAA X |

SHRI TRIDIB KUMAR CHAUDHURI
(Bethampur) : Sir, we have just heard the
news broadcast on the All India Radio— the
P.T.1. has also carried it—that the West
Bengal Assembly has been adjourned sine
die by the Speaker of that Assembly.
Secondly, be has declared that the entire
proceedings of summoning of the Assembly,
the appointment of the new Chief Minister
by the West Bengal Governor are constitu-
tionally invalid. Iam not entering into the
merits of the case. Butan extra ordinary
situation has arisen, We do not know
whetber the Constitution or the legal Govern-
ment is functioning in the State or not.

it g fored : o oY efFT R
Frgfargagr samr AT @

S§HRI TRIDIB KUMAR CHAU-
DHURI : Everybody agrees that West Ben-
gal, because of its geographical location,
its border situation and all that, is a vital
State. The House has also discussed this
thing over a certain length of time. We want
to know from the Government what has
bappened. If the Government is not in a
position to make any statement, I support
the motion of adjournment moved by Shri
Madbu Limaye.

MR. DEPUTY-SPEAKER : While mak-
ing a motion, Shri Madhu Limaye has
raiscd the matter. I will cosnsider it. But
there should not be any feeling of concern
or jubilation about it. We are only con-
cemed with this Rule.

st wy famd ; amod O  FO R,
AT THT A€ ¢ At U qug ¥ A,
afer €% w72 F &) aeg ¥ g

BHRI KANWAR LAL GUPTA (Delhi
Sadar) : You please don’t adjourn the House.
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MR. DEPUTY-SPEAKER : I am hearing
and then I will give my ruling.

SHRI S. M. BANERJEE (Kanpur) :
Rule 340 says :

“At any time, after a motion has been
made, a member may move that the debate
on the motion be adjourned.”

My learned friend, Shri Madhu Limaye,
has moved a motion which does not require
your consent. We have heard the All India
Radio and we have also read the teleprinter
message which has come and you have also
heard it and that is Mr. B. K. Banerjee, the
Speaker of West Bengal Assembly has
adjourned the House sine die on three
grounds.

One is, according to him, summoning of
the Assembly at the instance of the illegally
instituted or thrust as Chief Minister.
v vseesss(Interruption) the polluted poli-
tical pigmy, Dr. P. C. Ghosh—his calling
of the Assembly with the consent of the
Governor. .. .

MR. DEPUTY-SPEAKER: Is he quoting
the language of the Speaker or is it his own
language ?

SHRI S. M. BANERJEE : I bave simply
taken the substance. I am not educated
enough like the Speaker to express it in
that language ; I am using my own language,
the language of the land. As I said, he
has given three grounds : one is
ing of the Assembly is illegal; secondly, that
particular Government headed by Dr. P. C.
Ghosh, the political pigmy, is absclutely
wrong and illegal; and thirdly, the Speaker
was never consulted for any business of the
House. A serious situation bas arisen
there. . .-

MR. DEPUTY-SPEAKER
followed him; he may sit down.

SHRIS. M. BANERJEE : We want a dis-
cussion on this.

ot ot s (Tt zfaw) ¢
sit g fawd § &t 9t e dw faar
& SEET NG L g T g € g
aTgaT g o srgardl 7 o §4g 9 WA
oft ff fis wosd & gfew sfawe

: I bave
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[shromst wcAfa)
. 9 ARTD F g 7T G S oF faman
| %Y 4 &fe< qTEd B fF awi Ay
#we< OfFq @ 71 IAH! AT g &
ra (WW, ®7) | F quAar g fFoges
= &R 39 A 99 fggEm §
35, 40 391 F g gfage 7 e
it 7t g€ v fv gfere wfawre g wiw
X WIHH 9% gaE 2 x5 F gfew 771
FYFAAT F AT NS @ § afE Faw
T gl ST @ g1 IH. . .

MR. DEPUTY-SPEAKER : The hon.
Member should remember that what the
Speaker has said there ....(Interruprion)
that the Press reports are correct or not is
oot known. He should keep this in mind.

=Y A FOFEN : § OF g1 AT
wg FT WeH FE AT 3¢ 78 § F5 W
& T+ Aga T A SF I ¥ AT
sg e g afea aowgm g e
wq g9 A% G F AT [ waAY
faaw1 agr Nifafes= foft gy mar o=
¥i% fafreet & #g7 o< 5w 7Q §,
A& HAY F FZA T FTH T AT GA
A% w7 g7 a7 & Ifwa e s
ETC F T & a wra=n fxaan fare
S TR R AR FA RIIH AR IH AT
F 9z AT 39 TTF 97 507 AR fwT gw
T IW TTH ATHT FCRIL T4 T a0
FT a7 R T a1 R i azi o gfaw
T qHEA T ATHFT IA GIA FT 07 4T
FA HAR AATET 1 GH F F7 A1 31
TR |

SHRI V. KRISHNAMOORTHI rose—

MR. DEPUTY-SPEAKER : I am calling
Mr. Surendranath Dwivedy. 1 will give
everybody a chance. But they should not
repeat the same arguments; they should be
wvery brief and should not take more than two
minutes.

Mr. Surendranath Dwivedy.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : So far as this Housc is con-
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cerned, we have to consider whether in 2
situation like this it is possible for us to
continue the business before the Housc.
Some extraordinary situation has happencd:
there is Constitutional breakdown in one
part of our country, namecly, West Bengal;
no Government exists there because the
Speaker of the Assembly has made the
announcement that the dismissal of the
Government was unconstitutional. . (Inter-
ruption), that the installation of the new
Government was also not constitutionally
valid, and the Speaker has adjourned the
Assembly sime die. Then, what happens
in that part of the country, namely, West
Bengal 7 There is no Government therc,
there is no Constitution; nothing can func-
tion in such a situation. Should mot the
Parliament immediately take notice of this
situation, which has been announced on ithe
Radio, and discuss this matter 7 I do Dot
think there is anybody here to deny that this
bas not happened. If the Government
comes forward with a statement saying that
what we say here is not correct and there
is some other situation prevailing there, then,
of course, we can carry on the normal busi-
ness. But this provision in the Rules is
there only to meet such situatioms. Of
course, in the past this has not happencd.
Therefore, on that account, you should not
hesitate to postpone or adjourn this debate
and to permit this matter to be discussed
here and now.

ot wferem (qudt) : SuremE wE-
T, faum awr & s AT QA E €
W 8T T A = A AR §
I qarfas WM 2 wHAH
it 1 ow AY ag &y gwr w@fawe §
HTUC § 994 qarfaw g1t § a7 «fa-
HTA T g7 174 I AT 759 a1 a8

AR :

“The Governor shall from time to
time summon the House or each House of
the Legislature of the State to meet at
such time and place as he thinks fit. .. ™

SHRI SURENDRANATH DWIVEDY :
It is mot a discretionary power.

SHRI SHASHI RAMNJAN : S0 the
Governor thought it fit to call the Assembly.



3569 Re Situation in

fagr @ar Y FRiaEr I9T F71 0T
g at ag ¢ ¥ dfaam & qanfas 9@
SATAT T AT T &7 g ¢ f% anar-
A< wF qfewTie &1 efwe wfan
TAT 1 39 ®fan & ST faam qar #71
Keqe A FCAT E 1 FH qeA A A4
qifeare § Q7 g49 fag T ag T%7
£:

*‘The Speaker is a mere umpire”. Here, he
has not behaved like an umpire. He l'laa
behaved like a partisan man.

MR. DEPUTY-SPEAKER : You cannot
discuss the ruling given by the Speaker in
‘West Bengal Assembly, here.

SHRI SHASHI RANJAN : I have only
iwo submissions to make. The conduct
of the business in the Assembly is to be done
only on two bases—either by the Ruling
given by this House or by the. .........

AN HON. MEMBER : We are not con-
cerned with that.

SHRI SHASHI RANJAN : The Speaker
should behave only like an umpire or should
go by Article 174.

MR. DEPUTY-SPEAKER : The main
ground, as I consider it, was advanced by
Mr. Dwivedy. A certain thing has happen-
cd there. They have a right to demand
further information, but just they have got

. .(Interruptions). He has provided some
valid ground, them further he asserted—
we are not perhaps in that mood today.
But I think this House should keep its com-
posure. Whatever happens outside the
House, we will take cognizance of it within
the framework of the Rules. I am prepared
todoit. I will give my ruling. As hon'ble
Mr. Dwivedy said, the only point at issue
is : not the conduct of the Speaker or what
be said—I do not know—and even if he has
said anything, we are not concerned. We
are not supposed to refer to it or approve or
disapprove of it.

SHRI SHASHI RANJAN : Approve or
disapprove—we cannot do.

SHRI H. N. MUKERJEE (Calcutta
North-East) : As my friend, Shri Dwivedy,
has already pointed out, certain historic
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incidents have taken place. The Speaker
of one of our leading Legislative Assemblies,
following, I can say, in the tradition of the
late Vithalbhai Patel, has said and done
something which goes to the root of the
matter of parliamentary functioningin this
country. And this bas happened in an
aumosphere surcharged with passion on
account of certain violent and bandit things
having been perpetrated by thosc in autho-
rity and it was against that the Speaker of
the West Bengal Assembly had to bring to
bear the constitutional propricties of the
case. We are not discussing at this moment
the merits of the matter. . . .(Jnterruptions)

AN HON. MEMBER : Sir, he is going
into the merits.

MR. DEPUTY-SPEAKER : Heis not
doing. Nobody should enter into the merits
of the decision given by the West Bengal
Assembly Speaker.

SHRI H. N. MUKERIJEE : 1 am pot
cntering. Sir, I said I am not entering "into
the merits of the matter. But, something
has happened which, as Mr. Dwivedy says,
has shaken the country to its depths and
those of us here in Parliament are disturbed
so deeply that without a thorough-going
discussion of the implications of this historic
step, I can hardly proceedin a composure
which you rightfully demand. [ do mnot
mind Parliament continuing in the normal
fashion.

MR. DEPUTY-SPEAKER : Mr. Muker-
Jee, you are a senior Member. .. ..

SHRI H. N. MUKERJEE : 1 do again
submit that something very extraordinary,
somcthing of a nature which is unprece-
dented in parliamentary history has taken
place. (Interruptions)

‘SHRI SHASHIRANJAN rose.—

SHRI H. N. MUKERIJEE : Sir, he has no
business to interrupt me like this.

MR. DEPUTY-SPEAKER : You have
had your say. Now let him finish.

SHRI SHASHI RANJAN : In Madras
the same thing has happened. (Interruptions)

SHRI H. N. MUKERIJEE : It is so extra-
ordinary, so unprecedented becauss the
powers of the Speaker had to be requisi-
tioned to resist something which exeéutive
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[Shri H. N. Mukerjec]

authority had tried to impose on a leading
State in our Country. Having been an
unprecedent incident, this is a matter per-
taining to parliamentary business of a sort
which requires interruption of the proceed-
ings fora thorough-going discussion, and,
therefore, I agree entirely with Shri Surendra-
nath Dwivedy that at this particular point
of time it is not possible for us to have a
discussion on any thing else with anything
like a composure whichit is the duty of
Members to bring to bear upon their work,
and, therefore, there should be interruption
of the proceedings now.

SHRI V. KRISHNAMOORTI (Cudda-
lore) : In support of the motion raised by
Shri Madhu Limaye, I would like to submit
that a very serious and extraordinary thing
has happened in West Bengal. As you
know, the Speaker is the constitutional head
in the democracy. ...

SOME HON. MEMBERS : He is not the
constitutional head in democracy, but it is
the Governor.

SHRI V. KRISHNAMOORTI : I am
saying that he is the constitutional head with-
in the Legislative Assembly premises. My
bhon. friend may talk of anybody as the head
outside, but inside the Legislative Assembly
be is the constitutional head. The Speaker
of West Bengal has stated that the Ministry
which exists there is not at all a recognised
Ministry. A very serioussituation has taken
place. The Constitution is a very impor-
tant thing to be observed. As you know,
‘West Bengal is a very sensitive area and it
is surrounded by foreign countries which are
enemies. So, we must know and the country
must know what sort of rule is prevailing in
West Bengal, whether it is the Ministry's
rule or it is President’s rule. When once the
Constitution has failed, it is the utmost duty
of Members of this House as well as of Mem-
bers elsewhere to know what sort of ruleis
prevailing there. So, I am supporting my
hon. friend and saying that this motion
must be taken up first before any other
discussion is permitted.

SHRI P. RAMAMURTI (Madurai) :
You will please realise that a very serious
situation has been created in West Bengal.
Here is a situation where the Speaker elect-
od by the people of West Bengal has declar
ed that the Government nominated by the
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Governor is an illegal government. There-
fore, it is now a fight between the elected
representatives and the nominated Governor
who has been nominated by the President.
That is the real question that is before us.
After this declaration by the Speaker there,
what is going to happen in West Bengal ?
The people who should be there to respect
the elected representative bodies are not
there to respect it now. Therefore, in this
situation, a very extraordinary thing bas
happened, and there is mo government
existing there. When the head of the
elected representatives says that there is no
government existing there, what are the
people of West Bengal to do ? Therefore, the
people of West Bengal will challenge the
right of Dr.P. C. Ghosh to exist as the Chief
Minister. Therefore, we have to immediate-
ly discuss that question. We cannot allow
any other business to be transacted in this
House. That is of little importance com-
pared to the magnitude of the situation that
has arisen in West Bengal. This question
is of fundamental importance to the entire
country. Therefore, I would urge upon you
to see to it that the other subjectis adjourned
and this subject is immediately taken up for
discussion.

SHRI UMANATH (Pudukkottai) : Dis-
miss that Governor.

MR. DEPUTY-SPEAKER : Dr. Soshila
Nayar.

SHRI PILOO MODY (Godhra) : Without
Sheo NMNarain or Randhir Singh, what are
they going to do 7

WMo elve A (widh) : STe
AEIE, AT § A TS AT IEAY WAT
Tt e FTH A A g 1 afavara sear
Wt g ¥ faos ga famr ox s
T, AR A dR, TR swivar
T AT AT g | A §T A )

o« waTd ag grar & fo = §
g F wH A TV T | gER I L
AFFTO A THATTAGL g | AE AN A
#ir w1 gar g 5 g0 st s
gh 2, feT awFT #1 |/ g8 e
s F & fag §9 9wy aga ang
=1fgd 1 (wawaw)
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SHRI UMANATH : Government has got
the information.

o FUWT FQT : F AY wTAAT HIEA
& diaT quT AET aret 4, Fq W oY
AL a1 g AT ArfEd ) - wA Ay
& f 5@ 3 &1 fAam 3w Fifeggmm &
wefas T a1 gMAT FT F IwT
(wawm) sw " /3E IRt 9OHT
T g & foa da oA § a
| T A W Tw A
Ay gt Faw ag §
HIHTT 91 &T 14, T T ¢ a1
A g, AAfET i g ay mEf e A g,
g A7 w7 F1 afgwr AforSed #
2, 7 ¥ afrw w (sqaam) o
'SHR1 UMANATH : That is what we
are telling Ghosh.

oft 7w o : z70 geitaT AT H OF
T 9T A AT FT T § |

SHRI RANGA (Srikakulam) : Would
you allow ber to discuss the ruling of the
Speaker there in this House 7

MR. DEPUTY-SPEAKER : I have al-
ready ruled that we cannot discuss the ruling
of the Speaker here.

DR. SUSHILA NAYAR :I am not
discussing his ruling.

MR. DEPUTY-SPEAKER: The only
point for our consideration is whether what
has happened jutifies an adjournment of
our business.

st wy fonnd : SuTsAw W@, d@
TEE ATH AT AT FT A FA &
¥ 3R 37 AT A qgTEa F A & o
wifs 37 N aEeFd aga s7 20
(smrwr) o & o faeamt & &
T arn A g Fuw o ot @
T s 7z A faedw Agh
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sk @, g g g A FArcE, wy wfew
e fage a9 § =W e e

Fgar g & fraw & -

“The Speaker shall determime the
time when a sitting of the House
shall be adjourned sine die or to
a particular date or to an hour or
part of the same day. ™

AT FT I 3T T 9§97 G
FT, T FT AfGHR §, MM F 97,
A FT AT FA T AGHL ¢, Ao
AT WTGF 316 NI S GETie
# 7 5% £ 98 7 9T ¢ | Qe
1 fasr seqy #1211

MR. DEPUTY-SPEAKER : We are
not concerned whether he has correctly
followed the rule or not; we are not con-
cerned here with theirrules of procedure
because every State Assembly has its own
rules of procedure. We have our own.

ot wy femd ;& o fe § e
FQTE!

MR. DEPUTY-SPEAKER : We are not
concerned with the ruling, nor the rules.

st vy fowd : & qfimw dme w1

fraw @@= @r § (swaer) sy«
2 afed | 9§70 oF A g7 Hife
ofE® ST F  Aemw WY WY gEe
F 1 AfaFR ) N afaw F
FTOR FEH TEA A §) g
fram 15 &, =7 & A Frw 15 @)
FER g atg ¥ duifrs sm fem
TR 7 7@ g fear 81 @ fad
T T A gEErE EY A A
# =T FT T ISIEAT | A9 qAAT
T ®Y JaraAr T 9T T |
qfesw e & ST & A F x5
ST a1 AU ATET AT AET A
& 7 A AfgwR & swwnia dew
fear 3
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MR. DEPUTY-SPEAKER: 1 am not
goieg into the merits.

&t 7y fowd : a9 fex 3y T
| oFC O E T

MR. DEPUTY-SPEAKER: I have al-
ready ruled that we are not concerned with
the rules of procedure adopted by the West
Bengal Assembly, nor whether those rules
were correctly interpreted by the Speaker.
The only point for our consideration is
whether there is a case for adjournment of
our business, as is urged by them, because
something has happened in West Bengal
aod something has appeared on the news
screen.  Beyond that there is no infor-
mation.

o AT AUT : TN ARG,
# T @ w7 W | IHE AT FB
for, SO g ST AT R 7w
e i e A A dawm T S A
@ EF oA o am gk W
R N TEHT AT & AGAT AL,
ag A F fol srdvae) qog o ot )

€O WAIG #IE@ A, Av

TWo FAIAT 74T : AAHE  GIEE
o Wig? amw eIl
T F@T & ¥ AT AEH A gHav g 6
qGH I F FCHIL A9 G 99 F |
fafa &1

it e Fawd : a7z w7 1 4T Aaa
2? gafed & srawat F1 ww 3T @
13 sehrEfFam s

MR. DEPUTY-SPEAKER: She is not
teferring to any incident.

o FUET 4TT : FW FeWl T
@A ag =t gA A
TR T TF & = G FIFa Sy
BT ET. I A AT A% A
AT qgi I AT AT E A7 9EF a%
#Y G fRgr o7 g%aT 8 1| 99 I 941
¥ 9ET ey g7 & O aWE a9
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swiat) afew  wawd § e dree
T AR 9 G TEE A% N
A aog TG, A Afefrdvm @
gl

ot s fapr e (oY)
T qW ¥ TAR T8 e o awa
afv=elt gt § oF 4% AT sEET
qfefeafa dzrgf 2 afifafa A @
a9 § & o qgt faar awr 9 d5%
g At 41 form 7 wivm olor & g
7z fafrma g a1 i A0 sfedesr 51
TG T FHE AT A AN & e
gt faam o F s & fagr awn
%t 4z 7t stfafrag ¥ § oo safie
¢ far 21 32 s e & av e
fFar § T8 & & s AT AvEaw g
afeT I fvim & afomreaey ofd
e o s affeafy d gd
¢ o & ¢ § =g TeE S amm
A1 ifgd & IW 9T @EA & faE
F &1 wE faear wfzda

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
This point has been raised under rules 109
and 340. According to rule 109 you are
supposed to give consent. So, it is entirely
within your competenace to dispose of this
point.

As regards the West Bengal Assembly,
that Assembly was convened, as you know,
with a view to judging whois in a majority,
but that opportunity was not given to the
Assemnbly.

This news has come, I do not deny it,
and I would request the Home Minister,
1 have already sent word Lo him, to make o
statement.

MR. DEPUTY-SPEAKER : | would draw
the attention of the Home Minister. A
demand has been made. Before 1 give my
ruling, would you like to say something ¥
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A demand has been made on the floor
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MR DEPUTY-SPEAKER: No, no. You

of the House, and a plea has been ad d,
that something unprecedented in proce-
dural and constitutional history has taken
. piace in Bengal, and therefore, Shri Dwivedy
said, that we at this juncture must take
immediate note of it, our minds may not be
so well composed as to dispose of the other
business, and unless we get all the necessary
information as to what really happened,
we would like this House to be adjourned.

1 said the news has come, and certainly
the Government, if necessary and if it is
obligatory on the part of the Government to
make a statement after taking note of events
in West Bengal, would come forward at
the proper time with a statement of facts.

As you are here, would you like to say
something? Otherwise, 1 want to give my
ruling.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): I would only say
that as the news is coming——1 do not
know if the news that is coming in is true——
it is certainly a matter, a procedural matter
for the Bengal Assembly, 1 do not think a
special constitutional position has arisen.
I personally do not think so, I must give
my own view about it, because whether the
Speaker has the right to make a judgement
on the constitutionality of a certain thing
is the basic thing, really speaking, that is
raiscd. If at all the House is adjourned sine
die, it is a procedural matter of a particular
House, of a State legislature. I do not
think a very extraordinary situation has
arisen. As far as [ can see, there is no extra-
«erdinary situation. (Interruptions)

MR.DEPUTY-SPEAKER : 1 have given
sufficient latitude, he has also replied, 1 am
going to give my ruling.

SHRI S. M. BANERJEE : 340.

. MR. DEPUTY-SPEAKER : | am taking
both the rules into consideration.

SHRI SURENDRANATH DWIVEDY :
One thing is clear. He has not disputed
‘the facts, that no Constitution actually is in
operation in West Bengal at the present
momcot.

preting. (Imterruption) So far as
rule 340 is concerned, it is absolutely inappli-
cable for this proposition. It is not that. You
can just bandy about any rule or section,
But this does not apply so far as the motion
for adjournment is concerned. (Inter-
ruption). | will explain it to the House.

st 7y feed sl el
qmT Sifgd 471 A9 340 F A
EREE R O f

MR.DEPUTY-SPEAKER : [havegiven
enough time for this motion. Now, regard-
ing rule 109 you might raise this issue; that
is my personal view, after going through the
rules. There, you have some ground to
raise this issue and bring it to the notice of

the House. Rule 109 reads like this:
"M any stage ofa Bnll which is under

It is a Bill that we were discussing. Rulc
340 deals with motions, and so it does oot
apply. When we are discussing a motion
and an adjournment of it is brought, that
applies to a motion, and so it does not apply
bere. We are in the midst of a Bill, and ruic
109 might apply here. It says:
“At any stage of a Bill which is
under discussion in the House, u
motion that the debate on the Bill
be adjourned may be moved with
the consent of the Speaker.”
So far, some people approached me, but
I said 1 cannot give consent. The only
thingis. . . .(Interruption)

o vy fawd : gz W W

MR. DEPUTY-SPEAKER :1 have given
enough latitude, (Interruption)

SHR] SURENDRANATH DWIVEDY:
The Chief Minister there has been assaulted
inside the Assembly and the Assembly has
been adjourned.

MR. DEPUTY-SPEAKER: This event
has happened outside the precincts of this
House. (Interruption)

SOME HON, MEMBERS rose—

MR. DEPUTY-SPEAKER: There is no
question of any more arguments. I will mot
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take up any more argument,
your seats.

Please resumc

SHRI TRIDIB KUMAR CHAUDHURI:
All matters of public importance occur
outside this House. Do you want them to
occur inside this House ? ([nterruption)

MR. DEPUTY-SPEAKER:The only
point is, should we at this hour take congni-
zance of an event—of course it is a wvery
important event in the constitutional, proce-
dural history; it is most important, I admit.
But the question is whether this House
should adjourn its business because certain
events have taken place. (Interruption)

SHRI SURENDRANATH DWIVEDY:
Will it adjourn only when one dies ?
(Interruption)

MR.DEPUTY-SPEAKER : Another point
is, is this House so weak-minded according
to the hon. Member, that when cerfain
things have taken place—we here are in
Parliament, in the central body and a certain
information has come-——are we so weak-
minded in this House to lose our balance
of mind (Interruption) to discuss any matter
here at this juncture? 1 cannot accept
that argument, and this House should never
accept that argument. Therefore, 1 will
rule it out of order. I do not give consent
to it. We proceed with the business on
band.

SHRI H. N. MUKERJEE rose—

MR. DEPUTY-SPEAKER: Order, order.
I bave given my ruling. Mr. Mukerjee,
you are a senior Member of the House. You
are almost the father of this House. I
request you not to rise like this.

=t wy fomrd . e frame Y oo
Ffed | T IE ¥ T 99 qAgR A
Fiferd |

MR. DEPUTY-SPEAKER: Is it re-
garding my ruling ?

SHRI H. N. MUKERIJEE: Sir, you have
been pleased to say that some very extra-
ordinary events have taken place in West
Bengal. But the Home Minister has treated
the whole position in a cavalier fashion.
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He has not even given thought to this
question.

MR. DEPUTY-SPEAKER: No, no. He
has not dealt with it in any cavalier fashion.
He said he would apply his mind and if
necessary he will come up. There is no
question of any cavalier attitude. (Imter-
ruption)

SHRI H. N. MUKERJEE: My friend
Mr. Limaye wanted to bring about a certain
stage in which the whole thing can be dis-
cussed in this House. We have got no indi-
cation from Government that they are ready
to come with a statement in regard to this
matter. 'When shall we take cognizance of
it.  (Interruption)

MR. DEPUTY-SPEAKER : Are there no
provisions in the rules to get any informat-
tion from the Government? I think you are
just ignoring it; excuse me. After I bave
given my ruling, thereis no poiotin bon.
Members rising again. (Interruption) It is
not fair.

SHRI H. N. MUKERIJEE: 1 cannot just
understand. Either formally or informally,
let this matter be discussed.

MR. DEPUTY-SPEAKER: By depart-
ing from the procedure, we should not bring
down the dignity of the House. I would
appeal to the members on this side as well
as that side. Whatever their hysterioal
jubilation, I am not concerned with that
(Interruptions).

SHRIUMANATH: We are not hysterical ;
we are talking with a full sense of respomsi-
bility.

SHRI RANGA : Is it oot within your
privilege, Sir, to call upon the Home
Minister to choose his own time—either
sometime in the evening today or tcmorrow
morning—to make a considered statement
about all the facts in regard to what has
happened in West Bengal and what they
propose to do?



3581

MR. DEPUTY-SPEAKER : This is a
very constructive suggestion. The Home
Minister is present. Whatever is obligatory
on him under the Constitution in the given
situation, certainly he will come before the
House with a statement. (Inrerrrigtions).

SHRI KANWAR LAL GUPTA:You
may also dismiss the Government and
adjourn the House sine die.

SHRI PILOO MODY : Don't miss this
opportunity, Sir.

MR. DEPUTY-SPEAKER.: It is not a
light-hearted thing. This House is the
Ceatral Parliament, a sovereign body. Here
wo cannot arrogate to ourselves—whoever
maybe in the Chair—powers which under
the Constitution or Rules of Procedure we
are not competent to exercise.

SHRI KANWAR LAL GUPTA ; The
Spcaker of West Bengal has shown you
much light, if you can take it.

SHRI HEM BARUA (Mangaldai) : The
Constitution has broken down in West
Beagal and we are concerned with that.

MR. DEPUTY-SPEAKER: You have
come a little late. Please resume your scat.
We will continue the clause-by-clause
cousideration.

14.42 brs.

TAXATION LAWS (AMENDMENT)
BILL~—contd.
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& aEF A | AT T W
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[xT avw 1=|]

Heqe WY, J FATL JU-ST6TH A S
F w71 fs qufew foie & Wt e awr
T, awaE §ar oY ag Garsdt 8, O
fewdt ¥ ma TwEa g Aifs FR
wYal &Y §faw off w0 & @1 ST &
AMF TR o g s sad
aga sarar afar a8 & a%dr | g
A, T AR AT Afaw F R e
AT AT 39 T AR 7% 96 U
2 g9 ¢ WX a7 w@d faw W e
IY-NGH FAT St F Ay AT R

MR. DEPUTY-SPEAKER: The hon.
Mcmber may resume his seat. [ am afraid

his second amendment concerns clause 5
and not clause 4.

ot 7T A AR : FTF IT AT A
w &g

MR. DEPUTY-SPEAKER: The hon.
Minister. .

SHRI S. S KOTHARI (Mandsaur):

Sir, may I be permiticd to move my amend-
ment? It stands in my name.

NIIR.. DEPUTY-SPEAKER: Not now. I

have already called the hon. Minister o reply.

st Ay foed : qF @ 97 A 2

MR. DEPUTY-SPEAKER: Just now a
plea was made that he was not in a composed
state of mind. Would he like to speak
now ?

ot w fowd : a7 a9 #Y T97 |,
are F favry £1 aog ¥ o ag &%
g, g = goz a1 7@ & s an
T w: ferfr et B 2 1 e
Tg AEAYT TIAT @ T ot wnfam
¥ 39 9 9E9 AEAT 97 | 59w
feafr foelt o 720 % fam &1 2
SHRI D. C. SHARMA (Gurdaspur):
Sir, you are always looking that side because

you bad been sitting on that side for a long
time. '
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MR. DEPUTY-SPEAKER : [ will give
him a chance.

oft w9 fowd : s wQRE, qR
TEEAHE AT ¥ A1 § ggr 9Ty
S W SHF AR A 1B FEW )
| ST F FER e fed W os
FEET FT ATAFL X AT FT HATH 1
FE 70 wra ¥ AU a1 AR
% fAu @ F1 F39 30 TAOL TWAT
frm AF a7 F o fmaww
amar g | #F fgma s fs 30
FAC & foddy oY g0 § ST A&
FHEFT | 3 e AEIRY, 4T %Y T
ot T d Iww fared 7Y g
¥ 39 F @ea S g afew welr
R ¥ 4 g A wem s famae
fot wefaEt w1 fooeest 71 ag.
AF ART € ¥R A qGT FTOT
g § el APIRY T AHTY G Y
sofral § W &9 F1 s S AW
ATY-ATE FIQ A7 A=BT gAT AT T
T AT Ao A8 1 R afe arow
STEi a| At ST T § owafes
T AEE et AR W AT wefa
o &<t F77 Aredt 2, 39 § =
Eoid]

IUTEAE WEIEA, WA A ATRAY &
wiwe w4 & e Qar wrar § Fe et
AR FHfAET T F ¢ 7 awd
TR AT T W T wEaT
R 106 fd R, 5@ F7
29 R & 7 9 9 @ g—FogAiea
e R s o oalafa
TrRT—ag foew av g fae F
9= A F 34,955 %o g1, few forwr
T g fRE g, swH s ak
37,1598 T | THEIEGfeA LRI
#F gver 9 fegr @ sl @
A & fld AR F AR 9T 3
o w9l fadt 18 § 1 oF g & wae
7 UL 7 a7 wr ¢ fe—
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“The Chairman and Managing Direc-
tor at the head?office of the Corporation
and the General Managers at the units/
divisions are allowed entertainment
eXxpenses at the cost of the Corporation
to a maximum of Rs. 3,000 and 2,000
respectively per annum. The enter-
tainment eXpense accounts are being
allowed with the approval of the Govern-
ment in respect of Chairman and
Managiog Director and, with the
approval of the Board of Directors in
respect of the General Managers. The
amount is utilized for entertainment of
guests approved by the officers concerned
on personal certificates. Taking into
account the status of the officials and
also the practice prevalentin companies™
—that is to say, private companies—
*‘the entertainment eXpense account is
considered reasonable.”

IqTET WEIRE, A AW W 4g AW
@ &t ¢ oagr faelt e &
THES UHTIE B, T2 CAS
®) 47 gEL G F1 9TW 1 I1G FT IS
&, afew =17 aorg & fF 1 s aam-
T FT ATA AT §, A§ T TEH
& T TG BT @9 T I A
FE w7 | 5 fald F A wEeE A
A sem T g asl sidrezE
%Y 91 F< 1 99 g1 99 § uF fadsa
AR e 2z 2fen FrareT ¥ 9
i WIgE OF T gAR I & HeAw
FaR A Fr o
¢ W= T F 3@ A, /Y g
Facha 7 I 7 97 fF T I
TAFET a1 fdz T AT TR w5
A W § o o Wro FT FIW A4t 98
TEAT 7 OF GCF FEIC AHTAATE FT
AT A T A 7 AT g FET
A & S TR §, YeOM W
R E, 7 W W TW@ W AR
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T & T A Wt wERT ¥ wir o
S g 5 & ooft o @t &
IR 7 3 3 it W AT F AW
FF A Aarew &, 77 o Ffew F%)

SHRID. C. SHARMA (Gurdaspur): Mr.
Deputy-Speaker, Sir, I think, the U. K.
Government cut down the entertainment
expenditure of all limited companies and, -
sofar asIremember, they brought down
the entertainment expenditure of those-
undertakings also which were run by the
Government. [ think, this is a wholescme
principle that the yardstick that we apply
to privately managed companies should alko
operate in the case of those companies which
are nationalised or which are run by the
Government. Unless we do that, I think, -
the private companies will have a right
kind of grouse that while they are being
subjected to so many restrictions, the
public undertakings are going their own
way in- any way they like.

That was my first point. My second point
is: When I listened to the speech of my hon.
friend, Shri Kanwar Lal Gupta, 1 was asking
myself whether he was dealing with the
Finance Ministry of India or he was dealing
with some moncylenders’ association. AN
the arguments, which he put forward with
regard to interest that was given and with
regard 1o penal interest,fwould have been
very valid if he had been discussing some
chit fund or some all India finance
corporation, which runs away with other
people’s money, or the private accounts
of some monevlenders in this State or that
State. Ithirk, all his argements have
absolutely no validity when we are dis-
cussing the Finance Ministry of the
Government of India. [ think, penal
interest is charged only from those persons
or companies—I think, itis more a com-
pany matter than a personal affair—who
try to evade the intercst. Has the Govern-
ment evaded the interest? He says that so
many lakhs of rupees were due from the
Goverment but the Government gave only
Rs. 261, Does he mean to say that the
person who invests moneyinthe Govern-
ment of India is such a nincompoop that he
does not know his clients, that he is such a
nitwit that he does not know what to get
from the Government 7 He knows every-
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thing. I think, it does not become a person FAA gET T

of the standing of Shri Kanwar Lal Gupta
to come forward and say that the Govern-
ment should impose upon itsell a kind of
penal interest because somebody has not as-
ked for that interest or somebody's interest
which is due but has not been paid. I think,
this is something unjustified, uncalled for
and unwarranted. It is not to be found in
the finances of any country. I think, it may
be found in the finances of some council or
committee but not in the finances of a coun-

try.

Therefore, I say that the provisions which
are given in this Bill should be adhered to
and Government should not retract from
that position because those provisions arc
meant for the financial sound health of the
country. They should be adhered to as
much as possible.

Nt waafag s (WIER) ¢
AT IACTH A, AT IAC TATIAH
gro Al fra A oA ¥ 78 IO
FEm %, g 39d JLIFEE TeA7 @
I T FTAFT T1q AT git,
Fu A AT 5, @ FHFTAGE |
& | afz g aar T AT qafem fwE F
ATIR I73 $AF 14 FUT T FT 024N
Aar g, AfFT I3 FA=A= I X TG
g, 968 IAE Y AT AET 19 FAF
®Y7 1T\ 98 qg TG ABd & 1H 19
FAT 7 §, T afg aEmT AT
Afqry wvAT B 35 aAQ A AA[ Y,
fQTT N7 €4 AT AT TG, TAT
£ 957G J 75 A\ enq &, dar i
wrafa qga 7 Aot foE 7 sy d,
@ F e § 5 ag W oA gl
f& Y gust TIga A SR

% faa & a3 aqdw ¥€w fx ag
RN A TF T & fam o @y &
FI~- HTeE AT A L0 & F A% Faveda,
A AN WIFIRCF I
figr Ifam HFIX A FF IFT WA FC

SHRI D. N. PATODIA (Jalore): Sir, it
is only unfortunate that while discussing
and formulating these important Bills, busi-
ness ethics are least discussed. I do not
understand how any  entertainment
allowances can possibly be linked up with
the profitability of the company. Does it
mean that the company which by force of
business circumstances is a losing company
is not entitltd to any entertainment
expenditre ? Does it mean that in the case
of a new company which by the very nature
of the company is likely to ‘incur loss for
the first few years and is likely to have profit
only after a few years should not bs given
any entertainment allowances? I humbly
submit that any entertainment allowance
must, if at all, be linked up with the turn-
over rather than with the profitability of it
because profitability, after all, is a matter
of circumstances, is a matter of various
other factors on which all companies cannot
have any control. I wish to submit that
this particular business ethics mustjbe pro-
perly understood before enacting such a
legislation.

Then, I would like to say a word about
the Annuity Deposit Scheme. Apart from
the fact that the imposition of the Annuity
Deposit Scheme is inconsistent with the as-
surances and indications given by the hon.
Minister on the floor of the House, I wish
to say that any scheme of Annuity Daposit
goes with the presumption that the society
has sufficient surplus savings so that they can
in turn, be put as deposits, Once wa admit
that the savings in society have considsrably
gone down, this appears to be absolutely
inconsistent with that. On the one hand,
we admit that thereis no saving in soclety,
on the other hand, atthe same time, we
say that savings should be put in the Annuity
Deposits. Iknow of cases where the
people belonging to lower income group
have to put deposits by borrowing
money at a higher rate of interest and
collecting lower rate of interest under
the Annuity Deposit Scheme. In what
manner is the common man in society going
to be benefited by it 7

These are the two submissions I have to
make and I hope the hon. Minister will take
them into consideration.
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-SHRI KANWAR LAL GUPTA: I will
read it out:
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“Refunds outstanding for less than a
year........ Number of cases......

........
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@ AEATET F .3 § 30 qwET F0
AT G THGAT H A ST
FATE fF oftea sway 9w & a0

o AR gEE & 1@ e
AASH & A F | o Wy fewy F o
7o 5 a8 wa¥ g T @ne
FWE | FEG a7 9 7l v o @
Y FTHIL FICEET 9C H( FEg e
AT AEA | A AT TEA CEIETHE
Few i @ fraffa o € a®
T FTEEl & FI A gt &1
ary grit faat d-aETd el
E - |

STET TF AT TrEIFT AT AAEAT
¥ GREARE JeSd w1 fors faa
TR AT TGO AD HE Fifn qTe
# g7 g A7 i g AT W
Ferd ar FaforT sigtwe A 9
a¥r Fefal & ° *9, a1 §F @
#r§ SaET  AEf gwEaT )

-
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At wal 3 o grRade Ft amw w4,
IARI AT &7 woi( Fors #3 faar ) g
AANITE TSN TRNZA TET T T
fs o Qet wealaat &, fras g =4
AT, IR T AR F ST 0T FAC
SiTET | T8 B qAT I ATNFS &, A
7 aaa1 g 5 a2 34 19 # @ER
*%i 5 A-%-F7 AT TAF 3990 A |
Fraara Fear s faasr gam 78 a8
FA-X-BA 5 ZAC §o LZRATZ 7T qF
FCART 5| 48 qr7ar7 o 0 § 3R
T TR IART FTAT A FNT AL & )

oft dvitvieT waf : G 3w Faw
LA TLH ST AETT FAT a1 |
TR TN AT A AwTEAE faawe @,
ZIATH AT WAMTT BT qTT AT
gl

MR. DEPUTY SPEAKER : So, you are
withdrawing your amendment.
Amzndment No. 4 was, by leave, withdrawn.

MR. DEPUTY SPEAKER : Mr. Gupta,
do you press your amzndment ?

S} AT AT AT A A FE
qaac aff g3 wF § 5 ag #r giw)
ATTTZ AACAIA AT ZIA T AT

T A w17 AFTFz & X7 FTaAr
gl
MR. DEPUTY-SPEAKER: The ques-
tion is:
‘“Page 3,—
after line 135, insert—
‘(iia) in section 243, to subsection
(1), the following proviso shall
be added, namely:—
‘Provided that if the Income-
tax Officer fails to pay the
interest due to the assessee
on the refund, the Ceotral
Government shall pay, in
addition to the interest, a
penal interest of twelve per
cent per annum on the interest
due.’."(2)
The motion was negatived.
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MR. DEPUTY-SPEAKER: The question
is:

“That clause 4 stand part of the Bill.”
The motionwas adopted.
Clause 4 was added to the Bill.-

Clanse S5—(Amendment of Act 20 of
1967).

SHRI KANWAR LAL GUPTA : Sir,
I move :

“‘Pages 6 and 7,—
omit lines 25 to 34 and 1 to 6 respec-
tively.” (3)

I WERT, AT A AAEHE qg
e fearfore & @t & & | 7% s #°Y
2% 40 3R %o & AT forett @ @Y
IAF FIX QIR TG A = |
# 3t g EE & Y faww § AR A
FaAATE fF qree g oft i fees &,
1 AT A Fg @ & fF s qre
&, &7 7 o w99, g faar w7
3 e | AgF arven {6 o ag 1 faems
&, T wrgaey fafreee o fawrs §
& St § qateww o r §, -
HifeTsg

st T T TR 2 AWHAT ART AT
TR fAFa &

d’liﬂm'ﬁlmwmﬂﬂx
2 A, T A R e @
T Y ot 7 X, a7 fecwar s=7v
STx g AT & Ar Afad ) aw 3w
a ot faame Fifag

W FEAT ATEAT § {6 THRT ATIv@FAr
T 8, 8 U HdT wEreg W At
aaT g9 | 48 faegd 9 & Ak
FHET ATH 57T Fifrwaee g fr e
Fiwg qTt ¥, feamw feamw @ &
feamal ®Y AT qwerE grr & forawr
¥ fgama o & | aga AT A O
& Y g A ¥ 2 § Afa I 4
A F | T mEEE  fema A &
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FFTE §9 A FAT g @ v AW

A TR § @Y 9EF WX aga ¥ €
T 2t awa 3, A1 g well agIeT B
e @ wifed | 3@ @ & wmwar
qTAA A AT SATET A=ST §, AT
e it T | A e e
oA 1T | FIT §F F97 g% A1 WL 1A
FxgrarfEigE IR AR FH IR
T T | Eamsw T agwi &
fag d A AT FAE &g d | s
FAH T o T F AYaw 7 g9 A}
2T & o &< & A 7 $9 R AT
gEgF ey mmaar ), @Y &
TS ALY Fg FHAT, FIE BT 1 419 &1
A T 9 A Fg Far | AfwT ag A
afg & 997 Y 719 § 5 R ow A
2w & fad 3% § a1 3941 9 &1 AT
& a1 3% & WY &1 9% 3% WY
B A & AT T Y qE A g |
AT AHATRE AN TR
TTFR & fad FTaET FIE fre=g aFe
Farat <oy o, A o ) WY g Sast
217 3, ag gafefawa 1 ot aw §
g qgd T )

HYY FgT % F39 10 FAT TF &
%% & | o foraar 38T &Y W & e
AT IGFT AT FIfAG a9 JTIHT IAT
sror fo gt Fan Y w8 | sw e fufae
FwA g e | @ wrew g o A
#faHe® a1 39 q919 & 9%, G =
Afaat & wifeat o< o fdee 7 &=
MR A FAT 1237 13 AT FIE,
e IaF ¥ A OF HaAt 7 K18 9K 70
EATT Go W § Tard o<1 &= AT
3q qTOF ¥ dar aEe fear s A
Y FH A | T IT AN A &g A
e & i el &t BF ¥ F, TR
gifa T W@, ST ofefoedh
it 37 @, Ifg o afew @7 39
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3% @ Tar ST 8 giawd s
Ffew o fafeer 0z 70 gome 50 e
R &Y fFd o, s e 13ar 14
W Go FT @ §, AV AT TG A% A%
2?7 ag ¥ a@ ow o Wit wfafer
T 8| I A F S IEW § Uy
94T FTfgd ST TEEY aTE GCHETE FY
T AT Aigh | W wEAew fafd-
T, 99 ag fafae 78l 4, au agiwer
aifegrus e § 10 ¥fawa $7 s
grEwdl & | ag IR I et v
FHEI & AT TE 91, A TE BEAF
fafrees 7€t 4 wfsw st 9t €, 7
TE AN § | g, AT a5 4T § AT %Y
RAEE Fagar g e gad an 7
faare frmr oM@ 1 @ TR TR
2T T H1E §UT 919 a7 uy &5 H
g THY ST

SHRI S, M. BANERJEE (Kanpur) :
As 1 mentioned yesterday, when we were
discussing the question of payment of dear-
ness allowance this question was raised
before us that the limit for the annuity
deposit was going to be lowered down in
order to get some more amount, Accord-
ing to Shri K. C. Pant, the maximum
amount which Government are likely to get
after the passage of this Bill and after the
lowering down of the limit is Rs. 10 crores.

SHRI K. C. PANT : Additional amount,

SHRI S. M. BANERIJEE : They are go-
ing to get an additional amount of Rs. 10
crores. Previously they were getting Rs. 22
to 23 crores; the average was about Rs, 24
crores. In the beginning, of course, they
got Rs. 40 crores.

My submission is only this. When we
demanded that the dearness allowance
should be given also to those in the income
range Rs. 600 to Rs, 1,000, it was denied and
it was said that Gover had no y
to pay to them, Previously when the prices
were not very high and they were within the

reach of the employees in the income range
Rs. 600 to Rs. 800 or Rs.. 1,000 we also used
to say that there should be some curtail-
ment, But now we find that even & person
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who gets Rs. 1,000 finds it difficult to save
any amount. Sir, you are getting much
more than Rs, 1,000 but you will appreciate
when T say that you are unable to save any
amount. When that is the case of persons
who are getting more than Rs. 1,000 if we
lower the limit and compel even people who
are getting only about Rs. 1,000 or so to
make these annuity deposits, then it would
amount to a reduction in their income also,
I, therefore, fecl that this clause should not
have been brought forward.

When Shri Morarji Desai was discussing
with the Opposition leaders the questibn
of dearness allowance, my hon. friend
Shri George Fernandes and others had
definitely made a suggestion in this regard
and asked him why he should not in that
case accept the resolution tabled by our late
lamented Dr, Ram Manohar Lohia when he
said that nobody should get more than Rs,
1,500 income per month ?

If this was accepted in principle, all those
People who are getting Rs, 2,000, 3,000 and
4,000 would have come under that, What
is the position of government employees,
persons who are getting more than Rs. 2,000
and Rs. 3,000? It means the persons who
issued the order got Rs. 250, the persons
who implemented the order got Rs. 100
and the 15-16 lakh employees for whom the
order was meant got Rs. 6. This is the con-
cept of socialism in this country.,

I would only request the Minister to give
a second thought to it. If he is getting Rs.
10 crores, I would suggest that dearness
allowance muy also be paid to those getting
upto Rs. 1,000. [ know I may be criticised
for championing their cause, the cause of
bureaucrats, But they are our brothers
and they should get something more if we
want to get some money out of their annuity

deposit.

off woor WY 9R ;[T AT O
feqifae & avava & sAw a9 +er &
#} IR @ qT T AT w7
# AR 78 @ 5 a<h1¢ g7 gara
9T fa=re 60 ) T F a9g Fgar fw
FIFR 57 92 faare 7Y =00 @Y F
g g i At faere agi swva frg g
& At a7edt gror IAHT PRIty
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g% faard &7 feeT 76 w1 A9
feegaam At & | Tw 7 gt amarfs
AN g7 T a7 Foeft w1 91 ool 9
& awat ¢ 5 7 #¢ 5 amowr oY fa=me
@ § I7 7 & fa=re €, 0 wE€m
AR 6 Ot §9 & FFM, Tl aF @
I, IT G AW FEAT | d GHGAT
g f 9w A0 39 919 T |@Ed F0
_fed

TAF FETAT I FO GrerwAy
s Fgrfa frir afsm T gad S
# wgn wgan g & vy wiew & &
g ¢ ag av oF Ifgarr AT ama g o9
A FE L ATCIAHT A 57 AT F1 =T
arfed | ¥ a@ F AT §eT aa g
T I 9 S FYE Y ey e #E
g™ @ar § at faamr w5 g9y @
ST = TiEd

=t sre= fagrt arRat (FrTege) -
AT FT THET AT HIG &S AT E |

off o WA O AT A G WA A
#gr ¢ 5 =1 A==t & 9% gafag
wer & fr safem #4287 Y R AR F
¥w fawifa 31 § 91 97 fawmfat o
It a% *18 sfaw faoa agt gam &1
o o¢ w7 fau @ wr § 9
frrsa AT ag T

G T 9 WWET FT GT g AW
T wTEw ¥ gaer Ia< 2 faam
sE g g fE oiwal, e: &t o W
& g AR O AT W A I
@RIt ¥ TS TIA1 Nifase B 7 oo &
fere T T | &Y w4 4 O AT
FIT TIAT G § AT FARY CAET -
fae 7 & 37 ¥ o 7 7 o AT w0
§ % At awa § | e o F qEA HT
st ag § fos Tef g T aw anei
¥ gz faer sTo | ST gETX ATl
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[ o = o]
AT 7 AT AT § W wwwa
g fw =g o= o aew § € 9 g
wer 74 5 9w gor smwe
o w1 gz & ar wifgd |

WgT aOF wEAOw sfefadwe
T § W T g §1 9T & 9 §
A zay F T o) fenfae #
T ST AT R FT T NAIST AT
2 98 THTCRY ST AT AL Ao @y
freomm | gafae & @ dutas N
T TE FT AT E

MR. DEPUTY-SPEAKER : Is he press-
ing his amendment ?

SHRI KANWAR LAL GUPTA : I seck
leave of the House to withdraw my amend-
ment.

Amendment No. 3 was, by leave, withdrawn
MR. DEPUTY-SPEAKER : The question
is:
*“That clause 5 stand part of the Bill",

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

MR. DEPUTY-SPEAKER : The question
k *

“That Clause 1, the Enacting Formula

and the Title stand part of the Bill.”

The motion was adopted.
Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHR] K. C.PANT :1bcgic maove @
“‘That the Bill be passed,”

ot we oo © 5w g w1 i
ety g 1 faefia greve &Y gaTen
¢ A SEa a7 afe Fow g
& wmwar § 5 anfeqw qra a1 7@
feft fadas & oo g9 AT S
FLFTL G AT & &7 TH G IgHY
wr =nfed foad famn 18 aar aw =@y
BT W T AWSAT a8 91 | Afe
¥ 2@ @ g fr gat 0 faer 7@ # ¢
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mRerigd nmw ATy, ST g
o1 AR FTY A B F.A) 67w
X ¢ | TOAC §T @ wmT 91 R €
e ad Magf T g s H
form wedft & AT Figwa & ;w A
=ifed, TR AL FTEIZ | THH
T At e W@ T § ar fow aval B
IET F99 fqm @ 9% W 9T F
AMTFY FAATT g g o g ag dw
o w3 Y agent 7 fawnd A o1 @
T F #T NG FW T AwOHY
MO FE FTRF s wr g

Y g3 § Q9T T 97 23 93T
1967 #1 fF 15 a9 ¥« oW &9
¥ 7 et afw @, s i gd
£ TEF SrETe F ¥y W v R 520
FUT 60 T TYAT TH 97 747 ¢ |
oY T o @mw ¥ sifes & ofo
TFMET § I A9 F A0 AE H I AT
€ afew q@ are @ fs o = dre do
e fawr weft & 9@ aww oft 7g A
ISTAT AT 9T AT THTAT 7 T ATAT T
279 F IO T AT A Feafaai &
1 Y AT E IAF AR TFAT T
|/ #T 7 4 | aF G Y qg Wl 8T
T o7 fF Far o w9 anfg 9
sgfomd § ¥ &7 @i & o | R,
TETT TEA AT FY FAT EFET B ALY
FCH T SR Y oY B Y s amre A
& oY ;T TW A § 9% qAtasrc w70
AfFT T F7E HAOF AT TR
g faem &)

% Ffag &1 AT g7 S 1 e
do ramar it Al F g
& ¥5 %1 qanar g fomw eifw fawr
T faer @, e afm g st
#faq & SrFTd, (F g Ssm RTA FY
IR TF AT ST R FT AT &Y
Y UF A AGET AT, 1956 FT 1
IgF X 7 4 gg wgan gt g F
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ST GRS § 4 HTHET 97| 999
T SaTR g, Fegar fag itk o o
™ agT N 57 feAT fafew e
TE ¥ AT § AT I A
st TTE g § W
s fs ran mfvw 9 @@ a8 3w
FE BT FIGAT qFHE ¥ FET gOA H
ferar mar | g E@w arE Fgar OT
fE goT are # Gz F X F 9w a2
& | IuwT qarge far mar 1 A afa-
FTL AT | G ATG FT THGAE a9
it fear ar Frach @ aga W
Arfair faat R ga 3w 3 A 7
afeer s Sateas g A famr
T A | % § fgw ang 6 g ode-
qE FOHr W AN wE@ T@ R
SmfspsgfFaafF g ¥
AT G2 T T HIAE A= FT Y
TAHE FT A FG F1 T2 F Aford |
TWAR F 14-15 39 @ af@a &
T 17 g g fe R i  w
g ? S 9@ aAeuw wEiew, fuew
a9 #T qra § 24 TAHL 1966 &1, fow
fa gast el 9T, 39% TR WA
X HT TAfEal qrO BT HI W4T |
24 TTOE & gAL TH F@C ¥ THT-
Four off ggorag W A § ) fege g
foad faqr mar a7 | wfew dfavsa &
UF §IE T OF 9 0 A, AT g qA
& g, wfee & s aw A
ARAT §, TRIA TF T FT ATAFIL
&t fF %o 9F I 9 BT T AT
2| TA & ¥ aga AT FOET HY o

15.30 brs.
[Ser1 G.S. DHILLON in the Chair]

st fto wo vt : rw FaT Y Ty ?
st wy fowd : o, qTfe aTEd ¥
qEIE | ATTHH B THAA § AT
aifest @ga & oF v 7 AEETE AT
arfest amga o & 7o A WA §)
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TEAT ¥ $ Foarar w1 Za7 &, 9o 76
Crc (vwww) Coeqw wERRw,
ATH TG N @IAT AT TR H F T ST
Fiafagt T4

st ®o Ao far (3fwmm) : &
qaTe Fo |t § & e g oow
(e ;& gwar § fF o & A
< Y, & g F4T FT @ & Iad fA¢
AR ForeeT At A g 97 ST |

ot ag foerdt : g7, AT ofet wEE &
wfeg I ST fast |

T® AFAAT §ERT : AT T2 T
icoi gl

ot 7y fewd : § ot amr G A
ST 4T | 48 T WA g 1 AF |
* oY AT AT A SeE WA W
A AT 1 (W) R,

T AC g 1 gk Sk ¥ g fem
IR

&t Td F &Y agd AL FEET FAQ
T, TF WX TATELS AA M AT
IEF qTZ A T ST {TQ TAT AT INH
it g amaT fae | e A, saR-
T fady | A% IR g7 w4y W A
@ @ fx 30 & & fag it same-
T o § AT G &1 A T a5
Fyaie & faw | 7g 23 F9%9< 1967
FT ITHT TATE & | AL T F T4 H

IR TG

SHRI K. C. PANT : Sir, on a point of
order, This is the third reading of the Bill.
May I know how far it is relevant to this
Bill ?

st 7y fermd : 3T T W g1 awar
! WImARA R TEEd T
# dt ag #g @ g 7 79 IRT N
ety g wr ¢ 7 & g ERT A
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[ a7 v
TG FEAT F ATF T AT IEA WA
q g1 &1 A7 9% 99 ¥ FL T FY ATIHT
ArFEETar @ wg o | gateg §
TEST 97 @ 99 =7 |

FEMT LA, TE FAAE]A o7
& fow 99 & 7 U A} ¥ew E
& forg Y sERTE A9 T JgEE A,
I ded B AHFA 7 THE ¥ 11
qie faar o &, &% gt § Sl
gifew &1 5 11 0 F 5 900 57
T EIAT &, AT a8 FHMT I & THEIG
ag faaT I1ET Ia JeguE FI AW |
T Wt wgem ¥ & e @ aR
W EF AR F 17 9 & T2
FRHe femamar a1 ) AfeT d=e &
TEHI 25 M HT FAEAT F I IH-
T 3 ST R ST ¥ dequeE
grar @ 70 WrE ¥ FW A FAmT A
e WY, g AE g Al
1 403 50 FTE €IAT IO TF 4
W WHC FT &N gr g ar Aty
AT THHT 2 £ et w9 a1 E
FRTAT R, ST F1 SEfEE 5 A6l
R AftaF IEE F FE A"
T | AT WL, FAA AR A
A o9 ZF w1 WeT @ 20 H
¥ 7g fraes s aea g i o
T BE FI T4 A GHI 9 o Y
AEGEACE CECL Rt |
#g1 & fr qrmew @@ A SO @ @
%1 IEE T EOH AW H, FIS F
FUNT 7 4T A JARN F e
i AT gak o a8 7@ sfawrd §
I %R ¥ 7 g & fegwm w6y
T ¥ 72 geftafa facar aga AT
qfaR & a7 s A2y, AR A
& A7 99 WE AR AL 91w 11 Hafay
#Y faee & faET Al A fom a0
TFETET TYET HY WL B H AT
& I A AT F ATEK FRT
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AR AT HT @R AT @AY T
e SFETESH, AT F, W FTE
e TN fafde, tfemm anfew,
1 fafids, feaw afeer T2 foem-
forr ferfirds, Femew e argen fafids,
fefraog o fren, g dfwew,
Tl forew, = vt faew s
AT AT SFAETEER HEARAE, T
FeE R @ T @ (sawwm)

ﬂ’fﬁnmnﬁ[w;mﬁqgi
s F99 § o IHwT W g A X
®E?

st 7y femd : X Wi, TR
BT AT & &Y 7 9 Jar g | A
a5 fafme sofRee a5 aa a@f
aiE 1 - (wmEAem) * *  AEqe AEed,
AT a8 3T ACE GeeAT H G a1 A9 ST
ST | AT T AT & 7 F A1 AT
T @ § #dr wee # f few g
I AT A, AR-AR TG T
¥ gAT™ N9 F FI I JAT T
9% HYT ST F HAL AN ATGAT A G )
WA g gaE @I {

aY T WEIEA, T TRRT LT
1 qroet &1 o= faten of@r s
FEr gf@Ere sk I 11 it
ot o€ § At I faaw s
FHETA & 3 R S A ¥ FH FT
cc (wmEEE) S WERETD -
T8 & I ge Afg, § A 7 Fg
@g ()

|wwfa /AT : FTIHT IS g ar
@TiE AT ATEX 9T Ifew | A A Av
YR AW @ § I e afag

ot 7y foredl : 3P A% 79 & Ig AT
¢ fr wsEr=Td =t 1 8w a9
ey § f ag ata Ag &1 afew &
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ag a®C Fg 5 a I A Gw
I AT B a1 &2 & AfeT amE
FET @ ATy S 9 afawrd § AR
I ATNTaTe A AT S wel WhT E
IR AT A9 TR FGT | gRET W
AITET AT FF AT AT AW AW E,
T AR FTHITR |

TS AERT, THEHS F AR A
T Agl TGH FN TE | AfHA Ig AT
I | THEAS IEIRIE F F A
gy fou T § Fear § 99 ads
AR giw s, e w9 fos
fear T, o A R e €1 gwd
TF a1 F A FT AH a9 g g 6
%7 359 F1 F¥Ae frar smar &
W A% 9g A0 A T Jw &1 ar
Ffl F I 7 T8 9 IEEQ AR
fasft &, 70 = & T fow R
HIgS FT 99T § §50 99 oty F ard
#, 9T orave Y fae § ag wmag s
T 7 N | JEE TR ger & fe S
FuET & gra e #T AT § I6H
fema g arfter e gt & o
et s Y & 7 o S fan
o ¢ fF 1962-63 7 65 wiawa AR
T gl & FiwE F g AW FET
argat, frex a9 1 & 66 wiwwa |
g A wwA gE | e WEiey,
wrdm i maa f ewad | wagfs
TARH &9 F AFAL AW FT SATHEATE
a7 $@ & A7 9¢ AREAT § 7 drEL
HETHI FL T 41T & fF oy 7
IAHT ATHET BF G ATAT 21 qT K
FUEHT TG TEI QAT SIgaT g | A &
HATAT AR HE FTOT AEL g1 WHaAT |
a1 At AHET AT ga & @ S aT
F § IT 98 FHTHHA § T WO F7
AT FIT GEAT ST ¢ R Ay ade
# ol o™ | @9 A ARy W
At 7 91T FT& G&T F qEAT WE A
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7, R g T N g T Ew s
¥ amw T ¥ g dare g 1 e et
I WA ¢ 1 W ag 27 & faw qu
& g o o & Ao mH &1 W
T JTT AT §, AT T AT A
AR 7g FH-F G T A T o
TEA 3T AT & | 9 SewE WERy, AR
a1} wAY § 1§ uelt Agew ¥ A
FE o F-ATL AT S TET A
A a9 F G9g A g &, a7 0
Y Ffena FQ@ €, 9 AL qg q961
IEAT @A &, a1 7 SN wpw fR &
TR T FL | AT AT THeT FfwT,
91 aTe & o T grele &Y & oy
Q@ &, 90 9w g« ¥ v w6
AT 9T SAG-gTAIE &Y A W) ALY
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ot o S o : 3g TET & g
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oft wa fod : 7 wel ¥g WIE &
ThEt & ol 8, 47 &Y gmr | e
gr AR A AR A g @
gromuarga g fF 1,500 % &
s fedlt #1 @ w3 gomo A @
arg A St sfafer amel & sy
gftor frar @, SEat FEEl 7
FT R

st THo THo W : gAY al FALT
T ¥ fad w57 911 S 99 I9HT
&Y s & ar= famm

ot Ay fomd : A Y 79 ¥ @ AT A
FFT ATTH Y ST FI T E—aH
9T Qe FATH FY AT 7 Fofy da 7 s
N RFARATEA A F o
S5 greltE &Y aTq wTa § A AT WA
7 & fr ot wefam : fF TR
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(= =g Ferrar]

THTEE TP T A T TEFR BT
¥\ T g @I qF qar HT AT
ATAT THTAT 5 IS 7, F F7 AOQ
Q% 9T 7 47 T2 FY T § 99 T
A FL, N 7 43 AFE §, IE
a9 g 8a F g9 ged aqr A
&t § & F1 qwA A A AR, A AT
& 2 e ge 72 T fggeom & @
gF qET |

SHRI D. N. PATODIA : Sir, I oppose
this Bill because I feel that this Bill is against
the very conception of economic growth in
our country. This is another opportunity
which the Government has conveniently
taken to meet additional deficits by impos-
ing additional taxation. It is a very simple
arithmetical exercise but also, at the same
time, very dangerous when expenses rise
without proportions and only to meet those
expenses irrespective of whether the imposi-

tions are reasonable or not addtional taxa-
tions are imposed.

I want to point out that in the course
of the last several years, particularly in the
course of this year, the rate of taxation on
society has become so heavy that the econo-
mic growth has been crumbled. The return
on economy has gone down as a result of
which, in spite of the rate of taxation being
so high, we are going to face a serious deficit
in the expected realisations of our revenue.
It would be a good thing for the Govern-
ment to realise this truth and to understand
that the rate of taxation has always got to
be related to the economic growth of a
country. When they start getting a dimi-
nishing return from the rate of taxation it is
high time that they stop imposing fresh
taxation and they must find out an equili-
brium where economic growth is at maxi-
mum and, at the same time, revenue collec-
tion is reasonable, The very purpose of
revenue collection is defeated if economic
growth is curbed, Therefore, any measure
which imposes fresh taxation on the society
will be a curb on the economic growth,
will be anti-national and must be oppos-
ed,

With these words, Sir, I oppose the
Bill.
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it §o WMo TAWT (FTYR) : FaThA
argT, # 9 gwAa § 5 ot oY ad
A forr oy fororlt 3 Y €, S A &
#1E IO guw! faemn =1fed | Fo WY
T & T g A ¥ g i ag o
2 9 geEAATE 9T A &t § v 9ae
9 T g, eI ETa EAE |
# =rgan g f 8 srfoier fadars gt
m F ard arfw ag 9 feoeed &
fords ferorerert &Y &1, afew qomr -
Hrfers Sfra=r #Y, a1 qrTore Sftaw &1 41
AFTITET BT A WL FIA FY Ffww 7
TR e A, a1 g d
ir g Frdias ¥ 5@ 9 FTT B FIAW
Mk, AfeT ag e v i Gl
Faits vt gat amae o § ok fe
R IT AL ATHAT T AN FI T |

vty AEeE, qF ag g, o9 s
o dro FoormTS TAR fawr gat @
@ s OF fa g gan fF g0 i
FY g2 2 AT F—ST FrAT TAT AL
T AT, ITHT JUEAT F7 AT, F0-
wa fear s feaaT e, feaen
TG STAT— Sad ") A, dfew 39
90 f& &7 HraET AN & M A faw
AN & FIL TIHET & [HEW 9§
g AT 2 awar & 5 80 whowa & ¥
150 wfawd @F ®IgT A qrem 4T,
IR ATT BTN T FT AW FT AT
T A T T $ fqqr-

SHRI SONAVANE (Pandarpur) : In
your laundry also the same thing is donc,

st §o Wlo ¥AWI : FWT AEIEH,
# wrf S & Fgn Agar § e e
A A A Ad AV A TS AT AR
# a7 |

ar gt % 7@ faw F7 awyE §—
IR TEH §99 & aaY faaoer # sy
B, i e R ERT F ¥ 7
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N I AN, & §F wEr IR ST
AR FT, I o A gawr o
T AP FX W@, ITAHT T &
FIO g—F¥T 9 fadas gu shr
o §, feT &Y iw aret ar afzd
AT & QTAA, 9 AT o9 | qTafe
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o Eqw ufad &Y a9 9T 9 w9
ST IT, & SATaT TEY Fgew AT,
afew 7 s @ 5 o g gaer
FY TTE 6 FUT & AFL 10 FUT aF
W EFG FT IHAT 47 A IqF AT
FET AT §—F FIH Y T T §A
g— = gt faer HelY wfaw Sed amd,
WA WAT FL TH 3 T a1 77 5
gt T R, AT ow ag R T AT
amd, A f5t T T1ew Ffdaw dew
¥ ATHC SEA AT AR IFR EF A
T w0 W& frar—ea at dar w@
A, 3T T F1E P—afa d
e a1 T §—g TSfaad a9 FT
SHT TN A9 TaAW Afewr 9 a7 &
v v+ (Interruptions)

&Y HEST & WY I & T |

St I (W) ag afawre
a awr F[7ard | awwfa Ry,
TW@a yAmw W o fewEdwe ¥
farod= &, fa= 9X i qEaTe 9w
W | A weW ugl 9X AeAew Agy
F THAT &, YT T AT AL &, ) ST
AH AT T X @ AR ¥ BT I,
# gwmw § fF 99 9 oy
A |

st &o Yo wAAT : &9 rfa wEEw,
& avw 7Y o, Ao anr favare s,
o7 ot F et A war =t T
THF THF—ATAHY JTET BT 16 I3
—wt g ? ¥R @
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T g @ E | W AfaE, § o
famr afe dew v T dr—
A 7 A A5 Iy fr A @
f e F ot o [ A arlw
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ug F8 5 g7 THacTd a1 N0 FA-
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wErew, 7 59 fa= & g 7 s e
IS §C FaT T W FEAT IET |
R firer Tt g ford § $o safeara
AR F T S99 F I9W Y qT@ A
g AeTF A ag g | e A auw
# 7t s 5 feely ol <2 aram,
fagem agd ar ogar S¥ W & w4
AT W E | T TS B A W
& § 1 § HRH g aw g e
T AT 9 T T g A ag ag
& g § I 7g g g o ey |

foreg % e § for et o T v
#1 FTFET WH F 999 § TS TA-
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[ FofwiwT wwi
wgfrar & < & R vy ot aw
grm 2 o9 o qar g 5 geme wely oY
W AR F q9 g | I AR AT
gl T § fd 9 520 %0, 540 FUT
AT 542 FUT TIAT TAHH S4G FT THMAT
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FgT g 6wt % T Sa oA
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TE ¥ 79T AT 9T & | GeAw I
T 3T v ¢ fe o §, wifa-
9 TdEHe 1 IE% ag 9t fow
AN EIT & 9% 9% 9 5 A1 @Y oA
2 % T T anfEed fae fe
T T [T FT 9FT & I S g
T, T TS F A9 & AR OF,
TF T F dF, 9 T @E FT A
& | W agl X 39 T &5 wfawc
AT ET A A fH T A9 qE E A
I sfifeesom & ow afeede s
FAME | I qRAEEWA A 30 719
FYAT ATHY AT @Y 25 " TIAT TEEE
A 9T WiEfeeq wdgAe § A1 o
g1 agasar & o o o &
aaTH 7 fgmra 7 @ 99 ag W
7 & 5 7wt 7 7w dw odw
FT GH | TTHN 299 AHTE TC FIL
T a7 3T &g T § 5 o
N TF HT H A FEE Co F T H,
o Fgm A dwm FR I At &
T FAE) s I
at 9 20 @@ ¥ &9 &1 9w g |
W 0% ¥ v e faw darew &
e F1 TATATST FGT AT IAHT AT
e e EAM A A FET FHE WY
HTTHT 540 FUS 4T 529 FLUS T Hgl
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5 ag @Ak 7 3@ f5 7 I A=
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THN & afRad &1 suar § S
T 99 UAE X aH & fag
WX 1 afex o9 gaA AwEd W
frrgarar fopam & &Y 99 X Q0 W FE
1fEy #X ITHT X g B FH TW
§ a1 STH g arF wET 41ee )
I ATEAGY FTAT AThEY FR T Le-
fafrewm 1 8 a0F & womar =m
grfer i far ;= &7 & W
FEA FT T 2 § I mfear JWE
AR IAFT FIATT ITHL qEAT § AL
sararfaY & ST, sy A F FIC
#F IAH FI AR q 4R EF AW
gr@mmifs o wpsw o7 amw
forg safem #r qaT s T8 37 #7 ad
& 39 9T 10 WTE &YX FT EFF T AT
2 # a2 aefag) & a7 @,
a2 aredt @t T Wy § AfeT 9 or
syt ®1 AT oman § wefaw &
wt wEeT ¥ wgAr e fr @ ow
T # e %
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SHRI D. C. SHARMA : Mr. Chairman,
the fact of the matter is that everybody is
opposing this Bill which is a very harmless
and non-controversial Bill. I think, the
Finance Ministry has not done anything
extraordinary or anything which is uncalled
for in bringing forward this Ordinance and
in converting that Ordinance into an Act,
What have they done 7 T think, they have
dome something which is entirely in accor-
dance with the economic situation in this
country. After all, the Finance Ministry
has to be the custodian of the economic
health of the country and that is what they
have done. For instance, so far as the
Annuity deposits go, they have increased
them and, I think, they have done nothing
wrong in that. It is because in our country
all kinds of savings should be brought into
play. Unfortunately, this country is a
tradition-ridden country and we think of
savings which we make in terms of gold
only. But here we have got a new type of
saving which will help those persons who
are in the upper income bracket and I do
not think the Government of India has done
anything wrong in that,

Then, there is the provision of restriction
on entertainment expenditure in business.
I think, this is the most important thing in
this country, When the Wilson Govern-
ment came into power in U.K.—unfor-
tunately, there has been devaluation of the
pound to the extent of 14-3 per cent; I am
not discussing that—the first thing he did
was to curtail expenditure on entertzinment
because he thought entertainment meant
all kinds of things. I do not want to go into
those things. By reducing the entertainment
expenditure, the Government of India has
done the wisest possible thing.

Then, they have given us increased rate of
interest chargeable from tax-payers under
the Income-Tax Act. What is the harm in
that ? They have increased the rate of
interest. I think that is going to help those
persons who pay all these kinds of taxes.
This is a very non-controversial Bill which
is'going to help those persons who are tax-
payers, Nobody should feel sorry for it.

One thing is true that, if our Income-Tax
Department were very vigilant, if our Income-
Tax Officers were very careful about the duty
which they are performing and if the income
t=x payers were also very careful about the
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national duty they have to perform by giv-
ing a part of their income to the national
exchequer, if all these things were done,
there would be no need to bring forward
such a piece of legistation. The fact of the
matter is that so much of money goes under-
ground, so much of money is hidden and
so much of money is not found out.  Some-
time back, the then Finance Minister
T. T. Krishnamachari, searched the houses
of some of the film stars. These film stars
are very good people; you like them and I
also like them. But they have all kinds of
transactions. So, he searched the houses of
film stars and some of the Opposition Mem-
bers and some of the Congress Members
became very indignant and asked, “Why
have you done that 7" as if the film stars
were the saints of Pandharpur, as if the film
stars were the saints from Maharashtra or
Punjab. But Shri T. T. Krishnamachad
did the right thing in getting the black
money by searching the houses of the film
stars. [ think, Shri Pant also, who looks
like a film star, will not be found wanting
when it comes to unearthing the black
money, whether it is the house of a film star
or it is the house of Birla, or it is the house
of Mundhra or it is the house of Aminchand
Pyarelal or it is the house of Kulwantrai or
it is the house of somebody else. I think,
we must upearth the black money. At the
same time we must give these income-tax
officers the right kind of protection when
they perform their onerous duties. How
can they perform their duties ? When
they go to the houses of film stars, the whole
country begins to tremble as to what is go-
ing to happen to the film industry. We
must bring the wrong-doer, in the matter
of income-tax, to books, to whatever cate-
gory he may belong, and I think that Mr. K
C. Pant, who looks soft but who is made of
steel, will see to it that all the wrong-doers
like all of us who are brought under the
hands of inc tax i igation, so that
there is no need to bring forward such Bills.
Income-tax is income-tax and every Indian
should pay his due share of income-tax,
and if that i5 done, then all these Bills will
be redundant, but as long as we do not do
s0, these Bills will have to be brought for-
ward.

16 brs.
/

_$HRI GEORGE FERNANDES rose—
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SHRI D. N. PATODIA : We have al-
ready had enough discussions. We should
now finish it,

MR. CHAIRMAN : What does the hon.
Minister say ?

SHRI K. C. PANT : I am entirely in your
hands.

MR. CHAIRMAN : Mr. George Fer-
nandes. So many points have already been
made by him. If there are any new points,
he may make. The same points need not
be repeated.

B s (adah)
FaMfa 7E1eY, 99 FU-HFeT 9T TgH
& T A I T A A & F AT
T FT A1 ATHEAT 97 IGH] AH S@F1g
B0 W AT Hifgdr &1 3 & &€y
oM@ WT | Igamae fao =St
R 3918 ¥ T8 g F 6 Y
i AY 97 | W I A AT &Y
W@ A 97 48 T4 fadas A 57
o s F @ 3@ &R dar
| & A & ArAer 9 4gT T99 T WY
2, 77 g W ol e ¥ e TA gETn
Fgi fs w99 797 &, Y e ¥
Fla 9 7€ 15N 5@ T W e
qT, FE AAFTY T M FL M
2?

ATTHT AX GFT HA-HHeq a4 §
Ty §Q AR ER T 9T A IgE
T #Y v Fgd gy faw Wt A wgr v
fs 2 99 8 a1 10 FUT To AT
foa o & | ZWA ¥ o A 1, W
X o AT 1, 7g ATAT 47 fF weft
TR qEA F AAE T W E | W@
8T 10 FUT §o FT & ATUAT 21 &,
#ae § A 60 AT 70 FUFT To AT
W T AT E 1 AT ATHL gAA T
[ A HHS T H TT GEA A G
o | w1 AT @ a9 & @9 I
& woft wga fedr g & w19 &=A
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T | TF TTH TETT T & FER AT
WMIGAMEEa TAE A& F
= F, A gad aTs a7 &g 9 %Y,
I B & g0 a7 THH 99 F g
SarET &uT A9 w0 F1 W AT g !

= fad & g fadass = faty s
§ st Sl 7 AT & o AT g
g § SR & s e St wgea
T AT FL | TG FATL TG & AT
fRosm s N fmIma e
THEORITE & e a0 &
o 9 ¥ 9T € o) o faeni & i
et & Y F 7 gAT & 5 99 ag A
WHH @ FIW Q@ E, IR
&1 ¥ TR TET T FT T@R FO
1 & faan smar @ 1 F S T
fr zad Fgr av gt § 5 o= Oer
AT IR T THFA R I ITE
Y agi o Y ame faear § sEwt
T . 9T F @y #7 ffow +QA )
FEHT X g A =Tnfgh o

# =rgar g fo gw faggs +t amw
fora S & Y Wit geprat aw H
T & T aoTe A fear wmE

sit wou wx e : oY wy fwd A
oY = fadas w1 g fem 21

=it vy foremd : et farer vy el o
2, FereEt o OF T §F faar w@
e fFaT g )

=t wisra g (faotes) -
gwafa #@iea, Taww &9 q o9 a9 f
gt @ o 3w 9% 7=f FQ g w_-A¥
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Feafaat & @ § @t gord, e
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[siwrmm g
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¥ fae a9 91T AT F3v a7 9 @
difs ¥ I a7 fou w1 9w
TEH AU ATFHE & A9 @ |

SHRI K. C. PANT : The purpose of this
Bill is a limited one, and it is limited to the
provisions of the Ordinance which was
issued earlier. These provisions relate to
the annuity deposit scheme and especially
to certain aspects of it, firstly increasing
the rates on the one hand and secondly
making it compulsory for levels beyond
Rs. 15,000 on the other; they also relate to
increasing the interest rates from 6 to 9
per cent on refunds due and tax due. Besid-
es, the provisions also relate to a limitation
on the entertainment allowance. This was
the limited purpose of the Bill.

But in the third reading now I find that
the debate has been a very wide-ranging one,
and all kinds of subjects have been covered.
I hope you will permit me, therefore, to
confine myself largely to the questions to
which this Bill relates.

By and large, I am very happy that all
sections of the House have welcomed this
Bill. They have welcomed the fact that
entertainment allowance has been limited.
Of course, not each and every Member had
welcomed it; for instance, Shri D. N.
Patodia did not welcome it, and earlier
the other speakers belonging to his party
also did not welcome it. But I think that
by and large, the other speakers who had
participated in the debate whether in the
first reading or the third reading stage have
expressed some satisfaction at the fact that
we were asking the higher income groups
and the middle income groups to shoulder
the burden which the lower income groups
have per force to take upon themselves on
account of the difficult economic situation.
So to that extent, I am grateful for the sup-
port of all sections of the House. But
while giving their support, various sugges-
tions have been made.

The ideal suggestion is Shri Limaye’s.
He says we should raise resources without
levying taxes. That was how he began his
speech. If only he could let us have the
know-how for that, I would be very grateful
to him.
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oft Ay fowd caw A SR ST
& ww A, 7g fewwa § 1

SHRI K. C. PANT : His friends have
been in power in various States and we have
secn that they know how to give up taxes
but we have not seen that they have increas-
ed revenue.

Regarding the question of tax arrears
which was raised again, yesterday 1 had re-
plied to it. Today Shri Sharma raised it
and Shri Limaye also -referred to it. 1
would repeat what I said yesterday that the
amount of Rs. 500 crores has to be viewed
against the total collections of about Rs. 650
crores in the year. The figure is not to be
viewed in the abstract. If in one year,
Rs. 650 crores are collected, a certain
amount does overlap into the next year. At
the most, you can say that those cases
where the arrears are longer than such and
such period have got to be cleared quickly.
But a certain amount of arrears will be there
because there will be a certain amount of
oot mean that I do not accept the need to
liquidate amrears. But I would request
them to put the matter in its proper perspec-
tive, So far as the need for liquidation of
arrears is concerned, I can assure you we
are taking very vigorous steps in that direc-
tion.

Shri Limaye and Shri Fernandes also
referred to some specific cases. These have
suddenly been sprung on me. All I can say
is that if they are interested in getting in-
formation on specific cases, they should give
advance notice so that we can come prepar-
ed with all the facts and figures. If I make
any statement about any specific cases which
is not correct, tomorrow my hon. friend
will haul me for misleading the House,

it wy forrd : et AgIEE, & Faw
TAEFIN AT & FIA Agan g e
X aqft e ) et F @ 7
TR ST FET & I aF | o AN q@f
F grr ot wiaat #1 g &) e g, S
¥ 3iaT 7T 1) IAH AEL F A& wn
g1 3 e 7 X et am T
g1
M87 LSS-67—9
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"SHRI K. C. PANT : All I am saying is
that I have too much respect for him to
come unprepared to answer about specific
cases. I think he will appreciate the point.
I can assure him that in all these cases there
will be no hankey pankey and the interests
of the exchequer will be properdy
safeguarded.
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SHRI K. C. PANT : So far as appeals go,
I would again like the house to view the
matter in proper perspective. What is the
percentage 7 After all, there are 26 lakh cases
of assessees dealt with in the year, A very
small percentage, 1 think subject to correc-
tion, 5 per cent, go in appeal. A percentage
of that are allowed. It is not as though
there is a large percentage of appeals.

I can give another interpretation as
against the one given by Shri Limaye. The
ITOs are strict and vigilant and therefore
they may be overcharging at their stage the
judicial system is functioning well and
therefore, those mistakes are corrected at
that stage. That is a perfectly logical inter-
pretation of these figures, If he likes to

tem is functioning properly, then the ITO.
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should be strict. In fact, Mr. Sharma made
the point that the ITOs are very strict, and
he said they rub the people the wrong way,
they harass them, and so on and so forth.
The same point was made by the last
speaker also. I am not for the harassment
of the assessee. I can say quite plainly that
income-tax officers need to be protected and
need to be told that they should be fair and
they should see that the law is implemented,
and they should not allow anybody to get
away with evasion of taxes or non-payment
of taxes. That is quite clear and we expect
this House will give that backing.

SHRI MADHU LIMAYE : Fair and
cfficient.

SHRI K. C. PANT : Fair and efficient,
and the guilty should be punished even
amongst them, but the good officers deserve
some praise and some appreciation.

Therefore, I would only request the hon.
members not to make sweeping remarks,
and not to call the whole tribe black, but to
take into account the factual and practical
difficulties of the situation in which they
have to function.

Shri Patodia who rejected this Bill said
that we are meeting additional deficits with
additional taxation, and that this was
against economic growth., 1 would request
him to ponder over this and to consider if
at this stage of our economy an increasing
deficit would be in the interests of economic
growth. This is a subject which is being
debated day in and day out; but I would
request him to ponder whether in the infla-
tionary situaton in which we have found
ourselves in the last three years, the need
to curtail deficit is not almost as important
as the need to maintain economic growth,
and where there is any clash between the
two, temporarily at least we have to give
preference to the need to curtail inflation.

Having said that I recognise and I fully
agree with him that economic growth must
not be allowed to suffer, but the present
situation must not be lost sight of.

The other points that have been made
have more or less been covered in the earlier
speeches, Shri D. C. Sharma has gone, so
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need not say anything about the film star
complex which he betrayed here, but I would
like to say a word about the presents receiv-
ed by Ministers and given by Ministers
abroad.

As far as the presents given by Ministers
go, Ministers do not give the presents to
their friends as was made out by Shri Fer-
nandes, but it is possible that some of our
Ministers have friends amongst important
people abroad. That cannot be helped
and T think he would also not mind that.
If the Prime Minister is friendly with the
leaders of other countries, thatis perhaps a
good thing for this country if some of the
other Minpisters also are friendly with some
of the leaders of other countries, perhaps
this is also not a bad thing, and is common
in international usage. I do not think that
was his meaning. 1 can assure him that Tio.
personal or private friends outside the people
in authority are made presents at Govern-
ment cost.

As far as the presents received are con-
cerned, it is not a fact that Ministers just
keep the presents in their homes, There are
certain rules which govern those presents,
and they are required to be valued by inde-
‘Pendent valuation, and then if anybody
wants to retain a present above a certain
walue, Rs. 450 or so, he has got to pay a
certain amount of money. He cannot just
keep it. There are these rules, and I can
assure him that these rules 'have been
framed with the intention that a visit by a
Minister at Government cost should not lead
to an individual or personal benefit.

Lastly, Shri Onkar Lal Bohra raised a
point about the small and medium traders
and businessmen, and the need to protect
them from harassment. As I told you, I
am against harassment. I hope he was
here yesterday when I mentioned that we
are taking certain measures to see that the
lower income assessees, below Rs. 7,500
income, are given a certain lenient treat-
ment, are saved from harassment, and that
their returns are treated with much greater
leniency than the returns of those who are
in the higher income brackets. I hope that
this step that we have taken, which in its
own way is a wery big step, will not only
lead to a reduction of harassment to this
class of assessees, but will prevent the entire
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system of tax collection in our country from
being clogged up. It is in danger of getting
clogged up today, Having said this, I once
again thank the hon. Members who have
taken so much pains to study the provisions
of this technical Bill and I thank the large
number of them who have lent either fully
or partially their support to the Bill,

MR. CHAIRMAN : The question is :
“That the Bill be passed.”
The metion was adopted.

1626 hrs.

NTIAL COMMODITIES (SECOND
AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Sir, on
behalf of Shri Dinesh Singh, I beg to move :

“That the Bill further to amend the
Essential Commodities Act, 1955, and to
continue the Essential Commodities
(Amendment) Act, 1964, for a further
period, be referred to a Select Committee
consisting of 21 Members, namely :—

Shri §. M. Banerjec, Shri Bibhuti Mishra,
Shri Rup Nath Brahma, Shri C. K. Chakra-
pani, Shri J. K. Choudhury, Shri V. N.
Jadhav, Shri Mushir Ahamad Khan, Shri
D. K. Kunte, Shri Mohan Swarup, Shri
Jugal Mondal, Shri A. Nesamony, Shri
Nihal Singh, Shri Kashi Nath Pandey, Shri
D. N. Patodia, Shri Bhola Raut, Shri N. K.
Sanghi, Shri Sharda Nand, Shri Shashi
Bhushan, Shri S. Supakar, Shri G. Viswana-
than; and Shri Mohd. Shafi Qureshi.”

MR. CHAIRMAN : In the list of business,
no mention of the fact that you had a mind
to refer it to a Select Committee is made.
Only, consideration of the Bill is mentioned
in the list of business. It would have been
much better if the Chair and others had
been informed earlier so that the Members
would have had full knowledge of it.
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I think this information, was also convey-
ed by the Minister of Parliamentary Affairs.

MR. CHAIRMAN : This should have
been circulated. Now, he has mentioned
the names. Will the hon. Minister please
let us know the time-limit ? He has just
now mentioned the fact that this may be
referred to the Select Committee, and then
he has given some names. No time-limit
is mentioned. What time-limit would you
like to fix for the submission of the report ?

SHRI MOHD. SHAFI QURESHI : One
week's time,

MR. : I wish that you could
give this motion on a separate paper.

SHRI MOHD. SHAFI QURESHI : I
will give.

MR. CHAIRMAN : So, it is one weok:
that is, by next Wednesday.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Essential Commodities Act, 1955, and to
continue the Essential Commodities
(Amendment) Act, 1964, for a further
period, be referred to a Select Committoo
consisting of 21 Members, namely :—

Shri S. M. Banerjee, Shri Bibhuti“Mishra,
Shri Rup Nath Brahma, Shri C. K. Chakra-
pani, Shri J. K. Choudhury, Shri V. N.
Jadhav, Shri Mushir Ahamad Khan, Shri
D. K. Kunte, Shri Mohan Swarup, Shri
Jugal Mondal, Shri A. Nesamony, Shri
Nibal Singh, Shri Kashi Nath Pandey,
Shri D. N. Patodia, Shri Bhola Raut, Shri
N. K. Sanghi, Shri Sharda Nand, Shri Shashi
Bhushan, Shri S. Supakar, Shri G. Viswana-
than; and Shri Mohd. Shafi Qureshi, with
instructions to report within a week.”
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MR. CHAIRMAN : You can either move
an amendment or appeal to the minister.
Do¢s the hon. minister want to make a
speech now ?

SHRI MOHD. SHAFI QURESHI : Not
at this stage. The Bill is to be referred 1o a.
select committee. After the report of the
select committee is received, it will be con-
sidered.

SHRI LOBO PRABHU (Udipi) : Sir,
since the minister has at this late stage
indicated that the Bill will gotoa select
commiittee, it is necessary for me to recast
what I was going to say in the form of defi-
nite issues which can be considered by the
select committee,

The first issue which I would pose to the
select committee is whether in view of the
Supreme Court Judgment in Golak Nath
versus the State of Punjab, this Bill is within
the competence of this legislature, The
original Bill which was passed in 1956 was
subject to a different Constitution; it was
subject to the Fourth Amendment which
allowed Government in certain circumst-
ances to touch the rights of ' property and
occupation. After the judgment, the Govern-
ment is precluded from touching any rights
of property which are contained in many of
the provisions of this Bill. So, I would
like the point to be very carefully considered
‘whother this Bill can go on as it is or whether
if the Government think this Bill is necessary
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they should not bring it under the emergency

The Second issue is, what this Bill has done
to the economy, If we are thinking of itin
terms of increasing the production of this
country, we are faced with the fact that
since 1956, we have been faced with increas-
ing shortages. Very recently, sugar produc-
tion, which is so much within the ambit of
this Bill has been lower than ever before.
In respect of cloth also we have had recently
discussions in this House indicating shortage.
If the original Act was concerned in main-
taining prices, may I remind the Minister
that in 1956 the general index was 92 and
today the genral index is 266 ? Has this
original Act of 1956 served cither of these
two purposes of increasing production and
reducing prices ?

The third question is whether this Bill
has helped in any way to discipline the flow
of goods to the market. The idea of tak-
ing possession, of acquiring certain goods,
was that the persons in possession of those
goods would find it to their advantage to
sell them in the market than pay lower prices
prescribed in the Bill. It is a very good
mechanism if it had worked.

This raises the question why it has not
worked. Its enforcement which has been
necessary was not there. This Government
has failed very definitely in finding cfficient
and incorruptible officers or a kind of law
which was foolproof.

We have got to consider whether any
change is going to arise in this matter.
If you cannot improve your efficiency, if
you cannot make your officers less corrupt-
ed, are you going to do better by the provi-
sions of this Bill which are intensifying the
penalties of the original Act 7 1 will elabo-
rate the intensification so that this House
may know in what—I do not like to use the
word—a savage way this Government is
procecding against , the public in _this
country.

In the original Act there are eight classi-
fications including I think about 60 items.
The Government is not content with these
items and Government has added two more
—Xkhandsari and gur. One would enquire
where is the justice in adding these items
exactly at time when sugar controlis being
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relaxed. Is it the purpose of Government
‘to allow a greater and more sophisticated
and better backed process to be free from
its control and descend on small producers
of gur and khandsari ? This is a very cruel
contradiction in the Bill which the Minister
will have to explain. He may say that with-
out controlling khandsari and gur the
measure against sugar is ineffective. Then
itis a confession that for the last ten years
they have been making do with an inefficient
machinery. If it was necessary to control
gur and khandsari in order to make the con-
trol on sugar more effective, it should have
been done in the beginning. That it is be-
ing done now is a confession of the way in
which government controls are being impos-
ed.

This Bill is savage because the penal pro-
visions of section 6 which were previously
confined only to food and edible oils are now
being extended to all commodities. These
provisions are very severe. They do not
involve anything like life and death ques-
tions. For instance, nobody is worried
whether there is that much of paper in the
country to enable the Government to seize
not only the paper involved but the vehicle,
the animals, anything that is used to carry
these materials. I would like this House
and this country to consider whether in this
year of grace we can think of confiscating a
man’s bullock cart because it has been used
to convey grains. It is a confession on the
part of this Government that it is not able to
work with civilised measures, that it must
proceed to be savage in this manner with
some of the smaller people, some of the
most belpless people in this country.

Thirdly, the Bill proposes to make the
o flences cognisable. Now, cognisable
offences are very serious offences, offences
like murder, rioting and rievous hurt, and we
are now asked to agree that anyone who keeps
one kilo more than what is allowed under
the law can be arrested by a public servant.
1 do not know if the government is aware
about the attitude of their public servants,
of their employees; whether they are aware
that this power which they are going to give
the public servants is going to extend the
existing arca of blackmail and extortions.
It cannot be the intention of the government
that such powers, such draconian powers,
should be given to officials who are, by com-

AGRAHAYANA 8, 1889 (SAKA)

Commoditles 3630
(2nd Amdt.) Bill
mon knowledge, known to exploit them.
To make these offences bailable, to imply
that they are so serious that no order, Do
arrest warrant should be taken out is to
imply, not lack of confidence in the people
but in the capacity of the government to rule
this country.

Fourthly, the Bill makes a provision
which is most repugnant to law, that it is
an offence whether it is deliberately com-
mitted or not. Anyone with a remotest
knowledge of law should know that mens
rea, the guilty mind is necessary to establish
any criminal offence. Is it the intention of
government that this provision of the law
should be completely ignored, that any man
who, by some mistake, does hold a certain
item in his hand, without knowing the pre-
cise quantity he is allowed to hold, is to be
presumed guilty 7 That ignorance is not
of law but ignorance of fact. This I say is
a provision which is so repugnant to the
canons of law that it is surprising that this
Bill has passed the Law Ministry and other
concerned Ministries of the Government.

Fifthly, the Bill provides very savage,
very severe punishments for habitual offend-
ers. One has no sympathy for habitual
offenders, but has government ever caught a
habitual offender ? Habitual offenders
mostly succeed in becoming district Con-
gress Presidents, cven legislators. They
are never caught and they are never searched
at home, These people do deserve punish-
ment but they are never punished. Who are
punished ? Their employees, their servants
and stooges are apprehended and punished.
If you are going to catch these employees
and punish them in a very severe way, I
think the very severeity of the punishment
will be defeated.

There is one provision, however, which
is even worse than the general provisions
about the treatment to be meted out to these
offenders, and that is deprivation of occupa-
tion for a period up to six months. How
this draconian provision will be used to
deprive a man, his family of their natural
expectation of a return is one that requires
to be seriously considered by this House.

Then, there is the question of increasing
the sentences, punishments, imposed under
the law from 3 years to 5 years. No doubt,
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blackmarketeers deserve to be punished.
But this question will have to be considered
by the Select Committee as to who is creat-
ing blackmarketing, who is responsible for
smuggling. The Food Minister is on record
recently that zonal controls are creating
smuggling, zonal controls are creating black-
marketing.

Should there be no Bill against the
Government to stop such controls, to stop
these opportunities for blackmarketing and
smuggling 7 It is not a Bill against the peo-
ple that you want; you want a Bill against
the Government for maintaining the zonal
controls which, on the admission of the Food
Minister himself, are encouraging smuggling
and blackmarketing. If you are not con-
tent with his statement, Shri Pai, who was
the Chairman of the Food Corporation,
made a similar statement. It was recorded
in many papers but Government did not
have the courage to controvert it; on the
other hand, Government maintains these
zonal controls which are starving the peo-
ple, which are increasing scarcity, which
are increasing prices and, therefore, breed-
ing smuggling and blackmarketing.

The other controls do the same thing.
They create artificial scarcity. The moment
a control is removed as in the case of cement,
it is found there is no shortage. Today
therc is no shortage of cement. For all
these years Government created under this
Act and under the Industries (Regulation)
Act this kind of shortage in cement. The
story probably will be the same about sugar.
Government have relaxed control on 40 per
cent and if prices fall, it will confirm that
Government was responsible for maintaining
high prices and blackmarketing.
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“Though expenditure will have to be
incurred from the Consolidated Fund of
India on such requisition, an approximate
estimate of the expenditure to be incurred
cannot be made at this stage.”
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“*A Bill involving expenditure shall be
accompanied by a financial memorandum
which shall invite particular attention to
the clauses involving expenditure and shall
ako give an estimate of the recurring and
non-recurring expenditure involved in
case the Bill is passed-into law.

(2) Clauses or provisions in Bills involv-
ing expenditure from the Comsolidated
Fund of India shall be printed in thick
type or in italics :

Provided that where a clause in a Bill
involving expenditure is not printed in
thick type or in italics, the Speaker may
permit the member in charge of the Bill to
bring such clauses to the notice of the
House.”
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....and shall also give an estimate
of the recurring and non-recurring expen-
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diture involved in case the Bill is passed

into law.”
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SHRI MOHD. SHAFI QURESHI : The
position is that the Bill has been referred to
the S:lect Committee. Possibly, no debate
can take place at this stage because the Bill
is already referred to the S:lect Committee.
It is for the S:lect Committee to go into all
these matters and report back to the House.

SHRI PILOO MODY (Godhra) 1 How
can it even go to the S:lect Committee T

SHRI MOHD. SHAFI QURESHI :
My submission is that the Bill has already
becn referred to the S:lect Committee.
This matter cannot be raised now.
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MR. CHAIRMAN : The motion has been
moved for a reference to the Select Com-
mittee. This is under discussion. Shri
Fernandes has raised two issues, firstly,
that the estimate has mot been mentioned
and, secondly, that the relevant clauses are
not printed in italics. The second point
can be waived by the Speaker but not the
first one. The reply given by the Minister
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is that once the motion for a reference to
Select Committee is moved, this point can-
not be raised. It is only a motion under
discussion. The reference has not been
made to the Select Committee by the House
so far. Of course, the objection should
have come at a little earlier stage. But,
anyway, it has come now. 1 find that the
estimate is not given in exact words or in
exact amount. The question that this
motion is for a reference to the Select Com-
mittee does not come in the way of the objec-
tion that the hon. Member has raised.
You may just explain what are the reasons,
whether the estimate, the e¢xact amount,
could be given or some other relevant in-
formation may be given. Of course, he can
do it later. For the time being, the discus-
sion may go on. By this evening, you may
just give exact figures of estimate and then
the dcbate may continue.

SHRI PILOO MODY : What he could
not do for the last three years, 1 do not
think, he is likely to do so in a few hours.

MR. CHAIRMAN : We can just wait
for sometime. Shri Fernandes has raised a
perfectly vald objection. 1 only wish it
could have been raised a little earlier and the
time of the House could have been saved.
Anyway, it has come now. I also find a
pumber of other irregularities. Some-

" where, the year is not mentioned, the date is

not properly mentioned, etc. I would re-
quest the Minister to go into the draft of
this Bill himself. Of course, those can be
treated as conscquential mistakes and we can
rectify them by the right of the Chair, but
not the very basic objection which the hon.
Member on the other side has raised. I
hope, he will look into it and see to it that
the next time when this Bill is taken up, all
these defects are removed.

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : May I be permitted to raise this
point of order ? In the Financial Memoran-
dum, in almost all the paragraphs it has been
stated that an approximate estimate of the
expenditure to be incurred cannot be made
at this stage. This comes in paragraphs
1,2,3and 4. So, I do not think that, even
if the hon. D:puty Minister is given time,
be will be able to make an approximate
estimate of the actual expenditure involved.
The area of control is so large that I do not
know whether he will be in a position to
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make even an approximate calculation of the
expenditure involved.

MR. CHAIRMAN : It is an estimate.
Some amount should have been mentioned
rather than keeping silent.

SHR1 DATTATRAYA KUNTE
(Kolaba) : Before you give the ruling, may I
submit this 7 A very scrious note of this
lacuna has to be taken; this is not just an
irregularity; as far as our rules go, it is an
illegality. I may point out to you why
these estimates are required. These esti-
mates are required because the House has to
assess whether, having recource to this Bill
and by passing it into an Act, the country
would be benefited or not; the House
should know at what cost we are going to
implement this Bill, if the House does not
know, if the country does not know, at what
cost this is going to be implemented, then
it will be very difficult; for instance, one man
might bring a suggestion that he can turn
dust into gold, but at what cost 7 It might
be like this. If on the face of it is cannot be
estimated, it is really good and necessary
that the Deputy Minister, without any
point of honour, just withdraws the Bill and
assures the House that he will come before
this House with all the information. It is
for the office to give the information. I
might even say that even if he brings the
information at the end of the day, the House
will have to be allowed to discuss the whole
matter again because in the context of the
expenditure involved, the matter will have to
be looked into again. This is not a simple
thing. If it cannot be estimated now, as 1
said, the Minister should withdraw the Bill
now. The Depuly Secretary was suggest-
ing to you, Sir, that it might as well be add-
ed. That is a wrong way of interpreting the
rules. I take a serious objection to inter-
preting rules in this way. The rules of this
House are meant to be obeyed and not to
be trifled with, So, the suggestion that was
made that it could be given at the end of the
day or tomorrow, is not correct. The point
of order raised by my hon. friend, Mr.
Supakar, is very valid. If, till now, till the
Bill was presented to the House, the office
could not either collect the figures or collate
them, I do not know how they are going to do
this within another 25 minutes or even by
tomorrow morning. So, the best course is
for the Deputy Minister to withdraw this
Bill now. ({nterruprions) May I point this

““We certainly do not wan: it’,

stated that this objection should have been
raised earlier. It was for your Secretariat
pot to put it up in the order paper till all
the preliminaries were gone through. You
pointed out—and we admit the mistake—
that we did not raise the objection earlier,
but it was the responsibility of your Secre-
tariat to see whether all the preliminaries
had been gone through or not; if they had
not been gone through and if the mistake
lies with your Secretariat, then you should
be kind to us.

17 brs.

SHRI V. KRISHNAMOORTHI (Cudda-
lore) : I request the Chair to kindly pull up
the Law Minister because it has passed
through his Ministry. They have processed

‘the Bill. They cannot rather circulate a

Bill which is not complete in all respects.

MR. CHAIRMAN : Mr. Kunte, I have
already made certain observations and akso
allowed the hon'ble Minister just to see if
he could rectify it by the time he comes next.
A little time is left now. You had been
yourself a Presiding Officer. Procedural
irregularity cannot be equated with illega-
lity. It may be due to ignorance or irregula-
rity.

SHRI DATTATRAYA KUNTE : Sir,
the Rules of the House are very clear.
It is clearly a breach of the Rules of tha
House unless you say that for the moment the
the Rule is abrogated.

MR. CHAIRMAN: It is a mere irregula-
rity.

SHRI PILOO MODY': Are you suggest-
ing, Sir, that a Bill should be passed without
the House knowing what the financial impli-
cations are? Afier all, when a Bill like this
comes before us we are supposed to see what
it is going to cost us. Ifitis going to cost us
a hundred crores of rupees year, we will say
bue if it is
going to cost only Rs. 5 or 6 crores, we may
say ‘Yes'. So, there must be some idea.

MR. CHAIRMAN : I just wanted to give
some time to the Minister. If it is a ques-
tion of oversight, he can rectify it, but if he
actually does not know anything about the
exact amount or estimate, then be will have
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to bring the Bill later on. Of course,
these procedural irregularities are quite seri-
ous, very material; I do not ignore them in
the manner they should be taken. Any way
1 bave already allowed him. The discussion
may go on for another 20 minutes or so.
We may keep up the time schedule. Next
time he comes he may come prepared. Also
those lines which are not in bold letters
should be given in bold letters and you
may invite the attention of the House
to those relevant clauses. Estimates and
also your observations about clauses which
are affected by this legislation, should be
given.

SHRI MOHD. SHAFI QURESHI : I
quite agree, The Rulecited by Mr. Fernan-
des has a proviso which says :

“Provided that where a clause in a Bill
involving expenditure is not printed in
thick type...."”

1703 brs.
[MRr. DepUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER : He will pre-
sent the estimates tomorrow.  'We will carry
on the Bill today.

SHRI1 V. KRISHNAMOORTHI : That
will be illegal, Sir. The best way is: let
the hon'ble Deputy Minister withdraw the
Bill to-day and re-introduce it. We cannot
act on illegality.

MR. DEPUTY-SPEAKER : Let me hear
ham.

SHRI MOHD. SHAFI QURESHI :
This Bill has already been introduced. Now
this is in consideration stage. If there were
any objections, that should have been taken
at the stage of introduction. Sir, my
submission is : if there is any lapse, it is not
illegal; it may be due to oversight.

SHRI1V. KRISHNAMOORTHI rose—

SHR1I MOHD. SHAFI QURESHI :
The Financial Memorandum which is
attached to this Bill amply makes it clear
that it is not possible to give the estimated
expenditure at this stage. The purpose of
the financial memorandum with a Bill is to
know what is the amount we are going to get
from the Consolidated Fund of India or
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what is the amount we are going to pat into
it. There we cannot possibly make an
estimate as to what is the amount we will
be getting out or putting in that Fund.
This information is enough.

SHRI V. KRISHNAMOORTHI : Whea
a provision in the Bill is that it will be
charged from the Consolidated Fund of
India, then there must be some estimate,
whether it is one paise or Rs. 100. Withoat
an estimate, a Bill is not a Bill at all; K is
only some sentences printed.

SHRI PILOO MODY : Love letters to
the people of India! They are letters to
the people of India saying ‘We shall put you
in jail; we shall put you behind bars; and
we shall hang you.’

MR. DEPUTY-SPEAKER : Rule 69 is
obligatory so far as the financial memoran-
dum is concerned. I do not think that the
hon. Minister is right in pleading excuses.
What I would suggest is this. At 5-30 p.m.
we are going to have the half-an-hour dis-

SHRI V. KRISHNAMOORTHI : Let
us commence it just now.
MR. DEPUTY-SPEAKER : If the House

permits, we could carry on the discussion
on this Bill for 20 minutes more. . . .

SOME HON. MEMBERS : No. How
can we discuss what is illegal ?
MR. DEPUTY-SPEAKER : If hon.

Members do not agree, then this is what I
would suggest. I have already said that it
is obligatory that the hon. Minister will have
to submit a financial memorandum. 1 have
stated that categorically. There are no two
opinions about it.

If hon. Members do not agree, then for
the 20 minutes or so that remain now, we
shall take up the motion regarding the food
situation.

The Minister of State for Food is here,
Would he like to say something ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : I would only move the motion.

SHRI RAJARAM (Salem) : In between
let us discuss the Bengal problem.
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MR. DEPUTY-SPEAKER : That has
already been disposed of. There can be no
more mentioning of that.

SHRI V. KRISHNAMOORTHI ; What
is the present situation in West Bengal ?
Let the hon. Home Minister tell us about
that.

MR. DEPUTY-SPEAKER : Now, we
shall take up the motion regarding the
food situation.

SHRI LOBO PRABHU : I have mot
exhausted the 15 minutes’ time given to me
on this Bill. So, I may be allowed to con-
tinue tomorrow.

17-07 brs.

MOTION RE: FOOD SITUATION IN
THE COUNTRY

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANMNASAHIB
SHINDE) : On behalf of Shri Jagjivan Ram,
1 beg to move :

“That the food situation in the country
be taken into consideration.”.

At this stage, I do not wish to make any
submissions. We have already circulated a
document on the food situation and after
listening to the views of hon. Membeis we
shall be replying to the debate.

MR. DEPUTY-SPEAKER
moved :

““That the food situation in the country
be taken into consideration.”.

Motion

There are some substitute motions, and
bon. Members who want to move them may
o so now.

SHRI RAM SEWAK YADAV (Bara-
banki) : I beg tomove :

“That for the original motion, the
following be substituted, namely :—

“This House, having considered the food
situation in the country, is of the opinion
that the Government of India have utterly
failed in solving the food problem’.” (1)

MR. DEPUTY-SPEAKER : The next
motion is in the name of Shri Bibhuti
Mishra. He is not present here now.
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SHRI D. N. PATODIA (Jalore): It

will not be proper to deny him the chance to
move the amendment later.

&t sew fagrd woddt ;a7 ¥
Foan ama )

MR. DEPUTY-SPEAKER : With the
permission of the House, I shall consider it.

SHRI ANNASAHIB SHINDE : I have
no objection.

MR. DEPUTY-SPEAKER : Substitute
motions Nos. 3, 4 and 5 are in the names of
Shri D. S. Paril, Shri Yashpal Singh and
Shri Bhogendra Jha, and those Members
are not present here.

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move :

“That for the original motion, the
following be substituted, namely :—

*This House, having considered the food
situation in the country, is of the opinion
that the Government has completely fail-
ed in finding a solution to the food pro-
blem and in order to find a solution, this
House, recommends that—

(a) monopoly procurement should be
enforced in all the States in view of
bumper crop this year, cultivators
should be given remunerative prices
for their produce, and the wholesale
grain trade should be nationalised
immediately;

(b) banks should be nationalised in
order to exercise control on and
bring down rising grain prices;

(c) immediately stringent action should
be taken against profiteers and grain-
hoarders and a country-widc « flec-
tive movement should be launched
to unearth hoarded grains;

(d) fair prices of foodgrains should be
fixed; and
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(¢) agricultural production should be
stepped by effective enforcement of
land reforms.".” (6)

MR. DEPUTY-SPEAKER : Substitute
motion No. 7 stands in the name of Shri
Kaowar Lal Gupta. He is absent.

SHRI BENI SHANKER SHARMA
(Banka) : I beg to move :

*“That for the original motion, the
following be substituted, namely :—

This House, having considered the food
situation in the country, is of the opinion
that the only way to resolve the food crisis
in the country is to increase the produc-
tion of foodgrains and as such recom-
mends that—

(2) an intensive programme of irrigation
be undertaken by diverting all avail-
able resources for the coming two
years for the completion of the in-
complete big dams and their distri-
butory canals and installations of
a network of tube-wells both electri-
cally and diesel operated, through-
out the length and breadth of the
country; and

(b) zonal system of distribution of food-
grains be abolished and free move-
ment of the same allowed.".(8)

SHRI SHIVA CHANDRA JHA (Madbu-
bani) : [ beg to move :

“That for the original motion the
following be substituted, namely :—

*This House, having considered the food
gtuation in the country, is of the opinion
that nothing short of the village owner-
ship of land, the application of modern
scientific know-how and the village pan-
chayats would solve India"s food pro-
blem”." (9)

MR. DEPUTY-SPEAKER : Substitute
motion No. 10 stands in the name of Shri
‘Samar Guha, The hon. Member is absent,

All the substitute motions which have been
moved are now before the House,

SHRI D. N. PATODIA : I had also sent
in a substitute motion yesterday,

MR. DEPUTY-SPEAKER : I do not find
it here. We shall check it up,

SHRI NARENDRA SINGH MAHIDA
(Anand) : Food is a very important subject
and unless we pay serious attention to this
problem, no matter now Wwe Progress in
other fields, it will take many many years
for us to be self-sufficient. Qur Govern-
ment, T am sorry to say, in early stages paid
more attention to industrial development.
It was only after shortage of food and
droughts started prevailing that our atten-
tion was drawn to the necessity n{m
sufficient food in our country.

As a person whose main income is from
agriculture, I am pained to see that we are
not helped in the manner we ought to have
been. The first necessity of an agriculturist
is water for his fields. Secondly, he requires
fertilisers. After growing food, he requires
stability of prices. These are his main
essentials. But we are not able to irrigate
our fields, Even though I live on the banks
of the Narmada, I am not able to draw
water from the river. I have to depend
upon rains for watering my field. This
is the position even in a prosperous State
like Gujarat. As long as this situation con-
tinues, I do not think we shall be self-
sufficient in food for a long time. Unless
we gear up our irrigation prejects to fulfil
the promises we have made to our agricul-
turists, 1 see no future for the country on this
front. Particularly in my region, unless
the Narmada project comes into operation,
1 see no hope for my State to be self-sufficient
in food, As it is, today in my State, agri-
culturists grow more of cash crops, about 52
per cent; only 48 per cent of the cultivation
is of food crops. This is the state of ffairs
in one of our progressive States. Many
other States are keen to advance and increase
the production of foodgrains, but for lack
of water they are not able to go ahead.
Water is 2 must for every field and unless
that is attended to, no amount of shouting
here or outside will work.

The second necessity is of fertiliser. This
is also fulfilled only in a very small way.
We have very few fertiliser factories. They
have just begun to operate,

The greatest demand of the farmer after
he bhas grown foodgrains is a proper price
for. his produce. We have organisations
‘of industrialists, workers, tailors, cobblers;
we have political organisations, but in t his
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_country there is no organisation of farmers
Yot S & A fEal &1 Fgd & 95
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Their condition has not improved to the
extent we want it in the country. India is
intherural areas; it is not in Delhi, Bombay
or Calcutta. Unless rural India is uplifted
first in the matter of food production, we
shall take a long long time for improvement,
5o all the political parties, if they want that
rural India should improve, should see that
there are strong organisations of farmers.
I have many times talked in this House also
that there should be a rural forum, a forum
for the improvement of seeds and the condi-
tions of farmers. In my own party we have
a socialist forum, in other parties also there
are different forums, but I am sorry we
bhave yet to have a rural forum, [ had talk-
ed with the former M.P., Shri Dhebar. He
and I were the lone voices in this House in
favour of a forum for the farmers,

A small organisation has just sprung up,
and it has to take roots, but merely having
a forum in this House alone is not enough,
There should be a powerful forum to tour the
States and pay countrywide visits to educate
the farmers.

If the farmer wants to buy a bullock, he
capnot raise money, 'We have some co-
operative banks, but they too give loans only
once in a year, and the farmer has to wait
for months and months to get money, So,
this State of affairs has to be very radically
<hanged, and unless we mcet these basic
needs, 1 still think the question of self-
sufficiency will take nearly 25 years, because
farmers are alone voice, they have no press,
they have few representatives even in this

House, and unless this food front is brought _

to the notice of every member of the House,
-1 do not think there is hope during my life
time.

1 have applied for a well to be dug in my
farm. Even the banks have refused to
grant me money, and 1 hope this new mea-
sure, what we call socialisation of banks,
will compel these banks to give credit to the
farmers first. The industrialist gets a loan
very easily from a bank, but a farmer has
still to cry for a loan, and I am glad that
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the Government has now taken measures
for the socialisation of banks which I
understand is for the benefit of the farmers
so that the farmers can get the money as
quickly as possible just like an industrialist.
These are some of the measures which we arc
going to take, and I hope all the sections of
this House will understand that this measure
is to uplift the farmers.

In rural India, there is need for houses,
streets, industries etc., but I will not touch
them, but food is one of our principal
targets. It should be the principal target
in our plan. Food means not only wheat
for rice, food means jowar also, food means
grass also, because unless we grow grass
for our cattle, the cattle will not survive,
To whichever village you go, you will find
that the grasslands are decreasing, in every
village the grasslands are being acquired for
industry, roads, canals or railways, andif
this shortage of, grasslands is not attended
to, our cattle will suffer. We have the
largest amount of cattle in the world, but the
milk yield is so small that we remain still
a poor nation as far as our dairy is concern-
ed. So, along with the food problem, so
many other problems have also to be noted.

The forests also come under food, because
the forest attracts rainfall, and I am sorry
to miss in our House a great exponent of
forests like the late Mr. Chatterjec. He had
made a very informative speech and had
drawn our attention to the need of forests.
The forest wealth has also to be increased.
These are the problems which have to be
attended to. The forests have been cut off,
Wherever you go, the industries dams or
mines, the forests have been destroyed by
these projects, Forest is also a necessity
because it helps to grow food and it also
helps to draw more of rainfall. These are
some of the basic needs. Probably, 1 will
talk for hours and hours if 1 have to relate
what are the needs of our agriculturists in
this country, Unless these needs are ful-
filled in a quick way and in an increased
pace, I will have to wait for a long time for
the development of my small village. Even
in 20 years, my village has not got the facility
of drinking water. Not even now, We
bave not got roadseven. Unless these needs
are fulfilled—

AN HON. MEMBER : 20 ycams' of
Congress rule,
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SHRI NARENDRA SINGH MAHIDA :
Whoever it is; probably you may be ruling.
Bat these are the basic needs.

AN HON. MEMBER :; He is
it there.

saying

SHRI NARENDRA SINGH MAHIDA :
I have been saying the same thing from this
side or that side. It does not make any
difference, What 1 have been saying is that
unless rural India is improved, no progress
can be made. Now, people are leaving the
villages. Why should they live in the villag-
e8 when they cannot make two ends meet ?
There are much less attractions in a village,
not only for making a living but for educa-
tional purposes and for facilities of city life.
Bvery village is missing it. Those who get
themselves educated also go away to the
towns. And there is a tremendous amount
of landless labour in the villages. Labour
has to be harnessed. The greatest difficulty
in our country is that lately we have not yot
produced some leaders on this side or that
millions of our villagers to constructive work.
We also go there at the time of the elections,
and educate them on politics; we educate
them how to vote. But we do not educate
them as to how to harpess their strength in
this country. The greatest nced in our
country is that we should harness the human
labour or the human intelligence that is
available in the villages. What scheme has
my party to offer or any of your parties
have to offer to the villages? That is impor-
tant. Show me a single party which has a
constructive way in this respect. For get
about Mahatma Gandhi for the mement,
In the modern sense, when people are going
away from the rural areas, the problem is,
how to harness their strength and utilise them
in a constructive way. (Interruption)

AN HON. MEMBER : The DMK.

SHRI NARENDRA SINGH MAHIDA :
All parties will say, but let them put it into
practice. (Imterruption)

ot ak weafw (T i)
AT T 8

off ohe o (3&) : gw Swil &
ot afgdt |

SHRI NARENDRA SINGH MAHIDA :
Let us, Members of Parliament, select
a village round about Delhi and do construc-
tive work there. Let us say that Members
of Parliament who can talk can also create
something. What are we creating 7 (Infer-
ruption)

SHRI RAJARAM (Salem) : We in
Madras have been working in a sucocssful
way, and we get more yields in our area.

SHRI NARENDRA SINGH MAHIDA :
You might have been successful but my
area has not improved to that extent which
you claim. (Interruption) We must all
apply our mind to constructive work. This
House and the other House may be free to
express their views, but unless we go directly
into the villages and get ourselves into touch
with the rural problems, there is no use.
Our old Prime Minister used to say that we
are in a cowdung age and we have now come
up to the cycle age. My point is, we have
not gone further. Even my friend Shri
Kedaria's area has not also progressed from
the cowdung age. We may talk about atom
bombs and so on. But I will conclude by
saying that we must improve rural India.
(Interruption)—1 have no objection if you
remove the Congress party, by democratic
means and any of you can come to power—
we must lift up these rural areas. (Interrap-
tion). The real constructive way was shown
to us by a great leader who had set his foot
in the villages of Mahatama Gandhi. We
have completely forgotten all those ideals:
mmyp&ﬂyh&sfmgomtlm I have
no hesitation in saying that unless we go
back to the villages, improve their lands,
supply them with water for their fields and
complete the irrigation projects, we may like
in Delhi, our villages will die. Educated
villagers say, why should we grow more
food when we can get more price for cash
crops 7In my area, people grow more cotton
than foodgrains. So, I want the Govern-
ment and this Parliament to see that more of
foodgrains are grown. Some sort of legis-
lation or compulsion has to be brought in
where by every farmer grows food for his
own necessity first, If the farmer himoeif
is not self-sufficient, in food, how can we
expect the average citizen in the urban area
tothe self-sufficient ? So, serious attention
bas to be focussed on this. [ request thas
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there should be a forum for farmers, a forum
for the uplifiment of rural areas. I look
forward to the day when we in this House,
leaving aside party ideologies, can get to-
gether and if the Government is not listening
to us, hammer the Government and make
them implement the irrigation projects,
the fertiliser projects, projects for providing
drinking water, etc.

With these words, I take note of this
motion and I hope the Government will pay
more and more attention to the upliftment
of the rural areas.

SHRI KANWAR LAL GUPTA : I may
be allowed to move my substitute motion
I want to go, Sir.

MR. DEPUTY-SPEAKER : I will take it
as moved.

SHRI KANWAR LAL GUPTA : I beg
to move :

That for the original motion, the

following be substituted, namely :—

“This House, having considered the
food situation in the country, recom-
meods that—

- (a) more quota of wheat and rice should
be allotted to Delhi for rico-caters
and labourers;

(b) more quota of sugar should be allot-
ted to Delhi;

(c) arrangements should be made to
supply coarse grains adequately to
Delhi; and

(d) restriction on the movement of
foodgrains except wheat and rice
should be removed immediately in
view of the bumper crop this year
with the ultimate aim of abolishing
food zones.” (7)

SHRI P. K. DEO (Kalahandi) : Mr.
Deputy-Speaker, Sir, agriculture is the basic
industry in this country. It can give us
adequate food for the people, raw materials
for industry and full employment. Even
then, food shortage has become a chronic
phenomenon in this country bringing in its
trail periodical famipe and misery.

MR. DEPUTY-SPEAKER : He may
resume his speech on the next occasion.
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1729 brs.
.

GRANT OF DEARNESS ALLOWANCE
TO CENTRAL GOVERNMENT PEN-
SIONERS

w SR (aadafe)
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*Half-An-Hour Discussion.
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“As for the appointment of Pension
Commission he did not think it possible
at present.  The Prime Minister, however,
promised to examine with sympathy the
points raised especially the question of
dearness allowance and medical relief,”

7g A AEEIgT WG S & Ara
g& 1 Y wam Felt s Age widy
¥ IAFT g gE A | qq IR AR
¥ oY w1 97 7 foavaT 1966 H AT A
BRI AW WE:

“You have waited so long. 'Wait for a
few months more when our financial posi

tion is expected to improve.”
o oY 9L TAN WY A g fR A
Frgar A foad §
“This short and sweet remark convinced
all those who heard bher of her sincere

desire to belp and that it was not the
stereotyped official evasiveness.”

(HA. H. Dist)
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[t s= Fa)
H 71w a1 Afwa fafred A
e 2X & ara @) e 1 I Ay
qg S E IA% S A ERE AT qEA
I feafwg Foar & 1 8% s=TET
3tz Fr Trear 1A forg A @A

Al 1 AT 2T 4 & g
@Y 1A AT AG) & | 5 W 29T
FY AL WY T AT F AW F A
] FT ) FH FW § | I gfeewm
Y <t & e 7 ag; g v ag S
Fr AT T9E afaF T RWE A=A
FoRBEIFTRITIANFTRZE |
fre) @5 o9 7 F AR OF A F I
a9 AT 913 AT(E 99 % 4@ T FI9
gTe 7 foar &) 98 W WgaEE &
A q fFar av gafaw & e ar
f& do Tod afasrd &1 oo A
AT E | UF ATEHY 25 A AT 359/
2w FY AT A AAT | W QW A
g Iaw1 foredardr AgF 351 g% § 7
FFR *1 faaw &, g Y fewa &
ag Rl g9 981 W@ &, T AR
& fau %1 Jare g &) @@ F
iR A ge far qrar 8 1

=fY STHTY 19 FT TF THS § ATqH
EA I FTAT AZATE | 98 GHH B
FANGANE | G T A F oreaet
# qg @ qH & | "l WA I AA-
#1401 & o § @re a 9T g I+ amwa
9% IARAE | @A E

“Pension is an entitlement such as pay

of the working employees and it is inte-

grally connected with pay. Therefore,
similar considerations as for pay should

be applied to the pensioners, mot as a

matter of grace but as a matter of obliga-

tion by Government.”
STHTY 9 FT FgAT 48 & fF 78 g
X UF FarevmT g ) § avgan g R
FEHTT T gl | FO 57 79 9959
1§ gae g € | T IR IR O3-
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WA I I A aOFT I9aT § @
T+ v AT Iifed

ag araer dfFT § e & g
ot JoTar mav ar | FfF 7 AEer dwa
1 AT A, IAF "N F A A AR
FHATICET & oY 60 § 77 AT § WY
F ST F ATAF AW AT AT T AR Y
FHWA T AT 453 97 29 A¥a7 F qfc-
=Bz ¥ I §8 famr & 3991 4 amsr a7
FX FAFT ATFATE

“It has been asked by some former
employees, as also on behalf of those who
are still in service, that there should be
adjustment of pensions to meet increases
in the cost of living, and it is argued that
equity demands that the real value of pen-
sions, particularly of the smaller ones, is
maintained. Attention has been drawn
to the well-known fact that pensioners
are among the sections of the community
which suffer most in a period of inflation,
and the problem is, therefore, one with
moral and human aspects. Those who had
retired before this Commission was set-up
are beyond our terms of reference; but
retirement benefits being among the impor-
tant conditions of service we are concern-
ed with the question of adjustment of pen-
gions of those who are in service and who,
on retirement, may find the real value of
their pension substantially reduced be-
cause of increase in the cost of living:
We recognise that the claim for relief in
such cases would not arise on contractual
grounds; but we think that on humane
grounds relief should be allowed in cases
in which the pension does not exceed
Rs. 200 per mensem. We leave it to
Government to determine the rate of
relief.”

geifs g8 § FHvW T ag Fwarfs
FigFqa AGET 9T 4@ AT & fag
Fa T & AfFT & IR TW A A
o€ 4@ T FL aFAT) §fF T 0F
I F gETS FHEATY § A gwrh
STl W@ gu IAw wgmE WS &
sfgere firer &, vafae amrfos A
2 oY gfee ¥ Fued & W o ay
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forsemly gTeT Y 9= & St
T AT WETE WA I A EH
T TH AG U b |

T FEEX FT /AT H A9 AT AT
g1 T dfad & At & a3
afew fggeam & agafa & dva &
AT g1 1952 F U M v &
Tt § ox fados @ g5 & Qo gan
a1 | IH Fg T 97 fF 923 TR
w8 gemET aeafa ) feme R E
T o & w9 7 fad o anfed | sww
X 1962 § TAfT # §9 T ¥
g A av agr gk afw afew dar
ITEY A Ay swaeqT FX AT TE ) 1962
A T AE O ERTC AT ST T
f oA §  afts 33 ¥ sgaeqr v
¢ #i< g fear man s ag dv A §
I dwefaw afede & fog o
AT v s fear arn @1 @
a9 1962 ¥ 7Y fadaw § usgafa &
fg a7 T w7 SoEw W EOE A
&R ¥ frar g, ag WY gaem W fear
T 1 39 T X fadas o o g
¥ aga agy well 47 W F
30 5w # wer fgemr e e d sw
TR AT qg AGW wAT @Y AW AP
wTeY ot ¥ 39 fadas v agt 9w fey
a1 AR I W@ IRE AT AW FP A
ag ¥ qF FT GATAT § ATfR Wl wgww
1 WY FaA B I R AN W
qgH FTR AT § W9 fr @ aga
A fuadl & At F {4 $h afers aF
gt

“Very recently, a representation of the

Bharat Pensionen’ Samaj was forwarded

to me and a copy also came to me direct
from the Prime Minister.”

4g aredt ot #Y a0 § v AZET |

“l immediately looked into it and I

bave made my own recommendations.
ME7 LS3/67=10
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I myself felt that something has to be done
for the pensioners. Conditions have
changed. Prices have gone up. In these
circumstances, if possible, something
should be done for the Government pen-
sioners. We in the Home Ministry have
considered over the matter. We have not
finalised it, yet we are in the process of
thinking over or comsidering it. We
have taken it up with the Finance Ministry.
I have had talks directly with the Finance

In regard to medical aid for pensioners,
for all the retired employees of the Central
Government who live in Delhi, we have
already passed orders that they will be
included under the comtributory health
service scheme. That is, they will be able
to get the same facility as the employees
working in the Government get just at
present.

So, it is not correct to say that we do
not think of the smaller people or of those
who arc the weaker clements in socioty.
It is not correct. As I have just now
referred to Government pensioners, the
House can very well judge how we deal
with these matters when they come to
our notice. It does not make any differ-
ence for us whether a proposal concerns
a big man or an ex-President or an
ex-Minister.™

a3 X Y e & ¥9 ae & Al
ot AgET & fr Toedh & o wiw
T HI & ATIAE €7 § AT A9 TS
Q@ @ &, a1 e Wt & s ey
&, Trgafar & For 9¢ agw N a9 AW
Fdifr ey amr d; Ao s
ot & g 97 1Y § A% Oy g W
ag qaaT g o av e ot
w A AT g R FAw F o §;
&Y IR GET 9T W wi ¥ grea §
9 7 T, WifE 55 g 53 8
g # A § O TERT WA W g
7 7ff § xofaw I @ w8
TEa § 7 fomd I foreft wi
& w17 R wgmk A I Tuw F Ay



3655 M fo Central

Mw«m]

Ry AT Y IER AR A AR IS Wi
ffergt & forer e aw % 1 AT Y QR
o ¢

MR. DEPUTY-SPEAKER : I would like
to point out to the Members—already we
have pointed out, not only onee but on
several occasions—that under the new
rule....

SHRI §. M. BANERJEE (Kanpur) :
We know the rule. ‘We have committed
a misteke and we apologise for that.

MR. DEPUTY-SPEAKER : Only one
Member, Shri Lobo Prabhu had given notice
and he is absent now. Then, I have got
four or five slips from different Members.
Ignorance of the Rules cannot be an excuse.
Even if you give an apology, it will not be
accepred in any court of law. Even then,
as the marter is very vital and most of you,
who have written to me, take inferest in
such matters I will stricuy allow only one
question and no speech.  Of course, I must
warn you, those who are participating today
willtake note that next time even with an
apology and excuse it will not do.

SHRI §. M. BANERIJEE : We shall never
comit the mistake.

dt e gAHe Wmt  (fAT)
T et qgIeq 4g T fF 9= grem
e iR @R =g
%1 § wew fafaeex & amw, oF ¥ |1y,
A ¥ T, dwt ¥ g R I
FreaTan fag ao , SH A Y Few &
WY T §, IR IATT qgi ATAT  AY
T WA AZIY W T B I AR
2 g%y § 5 % it § ok s
wae w4t ?

it itfer Tror ferg Wt (@vima)
IqTEAE AERA, ¥ FEA F 9t g g
Y § &% ATA 779 9T ©F 7 %
¥ 69w 8 g 778 Fu § 1
‘oY Y o €Y ot § 3 24 AT 22
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A 61 T § | ST wiW F AY qG-
TEST AN Y| R AET X 58 F 100
T qF T I AT HY T AT AT
1-10-1963 B 200 T4 aF T ATl
# 5 ¥ 10 w94 QAT § FalF ETME
% T afuw @ &0 @ | oA
TRRT W IR AR e Fi s
W T ¥ w AR R R g ?
gar 3ex 7 { % gardt snfas grem A%
T ¢, wufg g 3o T AR, g
IR A I @ wE T
oqfa &1 e g §

SHRI S. M. BANERJEE : 1 would like
to know, in view ofthe assurances
given by the three Prime Ministers and
also in view of the assurance given here, in
this House, by the ex-Finance Minister,
Shri T. T. Krishnamachari, that the Govern-
ment will consider their three demands,
that is, commutation, grant of dearness
allowance and grant of medical aid, whether
Government has given consideration to all
these things. About the C.G.H.S. which
was to be introduced in the case of pension-
ers in Delhi, even that has not been done.
I would like to know from the Minister
whether, in view of the fact that recently
the pensioners came here and paraded in
the streets of Delhi—we cannot expect our
fathers to parade like this—these demands,
specially that of dearness allowance, will be
considered by the Government.

=it Whee Waw (Twhg) - AW
wdRE, § wdl ngRy & I F ag
i so T 5 A g
feufa famgw axer gf 4 aw femx
2N ¥ ar F1€ W foe w9 feafa §
g & fF 9o 7= Sua! fet T
aifas wgmar 2 & 1 W w0 W
@ 1 fEaR 7@ gq 5w v @
N ¥ 97 @ & AR gawt e
reTgAe FE A e A wwa, 9%
T IR gEAT FT g gRY ar
W T FCHIL THIGT & TF 919 T
fearx w3 e @1 ag sk W
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¥ &R fali w S o e A
agra §, w dfeww vz, 78 fafma o
{ T I €1 awg & I W
freelt ofgy wifs ¥ A s @
AIAWHAT AT AW FT g A FYTRT
ag 9t g 7

DR. RANEN SEN (Barasat) : In view
of the fact that in the last Pay Commisson’s
Report, the increased dearness allowance
or some increase in the emoluments of pen-
sioners was recommended, in view of the
fact that they are in a difficult position due
to high price rise, and in view of the fact
that, I should say, Government have made
<ertain commitments, though there is finan-
cial difficulty for the Government of India,
would the Government of India consider
their demands in the spirit of natural justice
so that the pensioners” grievances are
mintmised and, at least with a litthe amount
of dearness allowance, they are able to
make both ends meet ?

SHRI M. L. SONDHI (New D:lhi):
Will the hon. Minister kindly give some
assurance to the organisation called the
Bharat Pensioners Samaj that he accepts the
principle of negotiation himself and also for
the State Governmants because there is an
unfortunate instance of a Chief Minister
of a State who is reported to have told the
delegation of pensioners that if the pen-
sioners find it diffizult to carry on, why don’t
they commit a suicide 7

ft waow wars (faw faedt) -
HEAR AZIKT, F AT TIAT & BAT A1gaT
g s s o s Qs awTAR @
AT 9% gW G Fafed f s v @
g a1 fafrw 291 & ez @ vl &
fag 3o Tuw w1 9% 39 T we anfz
1 fae w2 @ € ot oy & foi
2w & ¥ A A g T ¥ A
et Furer 3+t A, I WRI Y T wgE
& o § &Y A #r gw Fo THgT 2
T § W T Afawre 7€ & fF gawr
¥ g w7
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ot ot ta (381) : Teaw W@,
Iy fFagsmysyaragd
& 70 9T &7 I F & a7 IA& faU
IR FV T IO T fawAr AfEg,
O 7 §© aeqT 1 Argq faad i+
I §B Jue @ A1 S TEa|
faxr ?

SHRI 5. KUNDU (Balasore) : The tra-
gedy with these pensioners is that they are
Jjust like orphans; they do not have any
father or mother. Therefore, their case is
always neglected. What I would Ek: to
know from the hon. Minister is this, This
question has two aspects, the one is moral
and the other is legil. It is moral because,
since these people have worked for so many
years and have spent best of their time in
serving the country, after having served the
country for so long, nobody looks after
them. It is legal because this is within the
contract of service rules that he is entitled
to a pension. When you give pension,
let us sce what is its worth. For instance,
a person who got his pension of Rs. 100,
20 years back. What is the value of those
Rs. 100 to him today ? It is worth only
Rs. 14 wwenty years afier. Since you had
entered into some contractual obligation
to pay him Rs. 100, you must give him not
Rs. 14, but an amount equal to Rs. 100
twenty years back.

Last time when the Government recom-
mended D.A., we wore very happy—of
course, different views were there, but gene-
rally we were happy—that some government
servants got some D.A. At that time, it was
the moral duty of the Government to fix
D.A. for the pensioners also. But they
have not done it. I would, therefore, like
to know from the Minister—let not Minister
say ‘no’; then it will be very unfortunate
because the other three Prime Ministers
have given hope—whether he is going to
consider giving them D.A. and if so, from
which date it will be given to them and
whetber he will get the matter examined
departmentally or through a Commission.

SHRI D. C. SHARMA (Gurdaspur) :
My feeling is—and your feeling is also the
same—that non-pensioners and pensioners
make one integrated whole so far as service
is concerned, especially so far as govern-
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ment service is concerned. There should be
no distinction made between those persons
who work and those persons who have
retired. Therefore, I would ask the Minis-
ter as to why it is that he does not give the
pensioners the three facilities which have
been described by meny hon. friends,
namely, the dearness allowance, free medical
facilities and commutation, If he is not able
to give them these, I think, we should have
a Commission to go into the whole question
so that the aspirations of those persons are
saticficd,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Mr. Dcputy-Speaker, Sir, I do not
have much time and I should like to cover
briefly the main points that have been

[made.

There was some reference to Rajen Babu,
to the fact that he got secretarial assistance
along with the pension of Rs. 1,000 per
month. I am told that the secretarial
assistance came within those Rs. 1,000 and
not in addition to that. Bzcause he is a very
respected leader and something was said
about him, I thought that it was my duty to
set the records straight.

=it AT GOAEIT ¢ W frdlt safed &
TR A 3o T )

MR. DEPUTY-SPEAKER : He is putting
the records straight,

it AR G : 7w g
&Y EE g, oY S wU F G | ga fas
faagRi Fa A FgT )

SHRI K. C. PANT : Nevertheless, it is
something which I thought that I should
mention.

The Mover of this Half-an-Hour Dis-
cussion made a speech in which he made
several points, which were repeated by the
others. He said that if Ministers started
getting pension, perhaps they would pay
attention to that problam. I was wondering
whether he was going to say next that the
‘Members should also bz given some pension,
so that thzre would be all-round support
for it....(Interruptions)
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st g¥o gwo Wit : afeaw afaw
W & A R e

SHRI K. C. PANT : I find that, even
without that, there is ample support and I
at least find mysef in considerable sym-
pathy....(Interruption) Pensionto whom 7

SHRI RABI RAY : To Dr. P. C. Ghosh.

SHRI K. C. PANT : If he survives the
mechanisations of my fricnd, maybe he will
get a pension.

AN HON. MEMBER : From the central
coffer or from the State ?

SHRI K. C. PANT : From the coffers
of the public.

Mr. Deputy Speaker, about this problem,
so far as the principle of it goes, there can
be no difference of opinion. We are. all
aiming at a wellare state. In aiming at a
welfare state we all of us, I think, would
agre: that not only pensioners, but others
beyond a certain age when they cannot earn
for themselves, should get protection from
the society, It is not a question of Govern-
ment servants alone. It was said that
Government servants serve society and the
country, I agree they do, They certainly
do and a right should be given to them. At
the same time other sections of the society
also do their bit.

SHRI S. M. JOSHI : They get under the
contractual obligations,

SHRI K. C PANT : Yes, under the con-
tractual oblizations we do pay them.pen-
sion. But the whole question is : one would
like to have in this country more wealth.
One would like to have greater production
and one would like to be in a position
where one could give to every single indivi-
dual in this country the kind of social bene-
fits which are to-day available in.a gountry
like Sweden or any one of the advanced
socialist countries. It is one of the dreams
of the founders of this country and so,
anybody who counters this basic comcept
would be false to the ideals on which’ our
Constitution is based, However, this* is
somcthing that lies in the futire when we
reach that state of material well being where
we can afford this. For the present we have
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various systems. We have self-employed
people who do not have any pensions. We
have people who are unemployed and we
have people who get provident funds after
years of labour which is largely their own
contributions. We have peolpe who get
gratuity which lies in the field of grace.
AR these various systems are there. But
among these the Government servants, by
virtue of their contractual obligations, as
has been said, are given pensions.

So, this is what exists in our country
to-day and this has got to be accepted for
what it is. It has been said that some
of the ex-Judges are assigned certain duties.
Well I sec the limitations of giving diploma-
tic duties to each and every person.

SHRI D. C. SHARMA : If you read the
laws passed about Judges, you will find that
no Judge will die without drawing a salary
till the last second of his life.

SHRI K. C. PANT : Therefore, Judges
arc well protected. At least somebody in
his age is very wel protected. But nobody
is debarred from working. No pensioner
is debarred from working although I can
well recognize that it is. not easy to work,

Now, T do not want to go inte the sieps
which have already been taken, Pensions
have been revised once in 1958 and again
in 1963. It was mentioned by some hon’ble
Members. And in December 1964 medical
facilities under the Central Govt, Health
Scheme have been extended to pensioners in
Delhi.

SHRI S. M BANERIJEE : It is only in
Delhi.

SHRI K. C. PANT : That is wha* I said.

The increase in 1958 was Rs. 10 upto Rs. 50

and Rs. 1250 upto Rs. 100 and then Rs. 5,
Rs. 7+50 and Rs. 10 are the various slabs of
increases. This is what has already been
done in the last few years—that iz upto
1963, 1t would be wrong on my part to
suggest that the picture in 1963 was whai it
is to-day. It is very different, Prices have
risen sharply in the last few years and there
is no doubt that this has caused difficul
and it has caused difficulty to all pecple
with fixed incomes. And if anybody tries
to suggest that this is an easy situation for
the pensioners, he is being dishonest, At
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the same time, ultimately %0 suggest that
dearness allowance should be given to these
pensioners at the rates at which Govern-
ment servants are given, is a principle which
suggests that they should be treated on par
with serving Government servants. Now,
with all respect I would suggest that the posi-
tion of serving Government servants is
different from that of the pensioners and
the latter, in principle, are not eligible to the
same concessions which are admissible to
the serving Government servants. I think
thatis a principle which will be accepted
by this House,

18 hrs.

! K FEFEE : WETTE WA F AR
# g9 AR A4 AF FY | TG F
IR T 714 | '

SHRI K. C. PANT : The second paint is
that Government must necessarily give first
priority to meet the demands of those who
are mow in service. All my friends have
bzen for ths last faw moaths talking to
Government about the needs of the Govern-
ment servants who are now in service, and
ualarstandably so., This is the principle
thit has got to be recognised. If dearoess
allowance is given to pensioners at rates at
which the Government servants are given
dearness allowance today, then the dear-
ness allowance will coms to somsthing more
than the pension that they are getting to-
day. o

\xyun_ﬁ'._’c. SHARMA : Let him'sppoint
commission, Ve 0
w1 AR G ¢ ATHT T94AT 17
& g T § T 20 9IRI F |

SHRI K. C. PANT : Repetition will not
strengthen the argument. Argument is
strong enough. If I had the resources I
would not my hon. friend’s persuation.

SHRI K. C. PANT : That is where he
and I have got to understand each other.
I have understood what he has told me and*
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now he should try to understand what I am
telling him. The resources position being
what it is, every day we are criticised in
this House by friends orposite for the con-
dition of the econemy in the country.

My hon. friend Shri George Fernandes
waxes eloquent in saying “Where have you
brought the country during the last twenty
years 7 The country is bankrupt’ and so
on. But suddenly now he forgets all that
he has said in another speech, and now he
says that we should find money and give it.
My hon. friends opposite should also recog-
nise the difficulties of the present economic
sitmation. They recognise that resources
are scarce at the moment, and 1 am sure
they will understand the difficulties in which
Government find themselves in this matter.

A number of other suggestions were made,
and I can go into all those suggestions indi-
vidually but really they cover the same
ground,

‘There are two points involved. T would
like to ask Shri M. L. Sondhi who said that
pensjoners should go and commit svicide. . ...

SHRI M. L. SONDHI : I can give this
literature to him.

SHRI K. C. PANT : For my personal
information,

SHRI M. L. SONDHI : It is by the Chief
Minister of a State,

SERIK.C.I?ANT:Hemgchitto
me later.

The other suggestion is that a commission
should be set up.

METLSS(CP)/67—GIFF.
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SHRI JAGANNATH RAO JOSHI
(Bhcpal) : The Chief Minister may say
anything, just as scme suggestions
have been made to cncourage suicide to
check-mate populaticn grewth, So, we can-
not rule out such a statement.

SHRI K. C. PANT : As regards popula-
tion control, 1 am an unzbashed wvotary
of population control. 1 am an absolutely
unapologising and insistent votary of popu-
lation control.

SHRI 8. M. BANERJEE : Let him read
the pathetic letter of a pensioner where he
has said : “Are the pensioners more dead
than alive?, and has quoted the Chicl

SHRI K. C. PANT : Let me complete
what I was going to say. It is past six o”
clock, and I do not want to trouble my hon.
friends.

The only suggestion that has been made
§s that there should be a commission.
We accept the suggestion if the commission
could produce wealth, Where the difficulty
is in finding resources, setting up a ccmmis-
sion to make suggestions which cannot be
implemented for want of resources is mot
statesmanship. Therefore, I would appeal
to those who make that suggestion to under-
stand that the difficulty is not one of inten-
tions or of sympathy but of means.

18-05 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, November 30,
1967/ Agrahayana 9, 1889 (_Snﬁa).
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